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Shrl B. R. Bhapt: I move: 

"That the Bill be passed". 

Mr. Deputy-Speaker: The Q.uestion 
ill:' 

"That the Bill be passed". 

The motion was adopt mi. 

12.44 hrs. 

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS--

contd. 

,.fr. Deputy-Speaker: Further consi-
deration of the following motion 
moved by Shri J. B. KripaJani on the 
19th August, namely:-

''That this House expresses its 
want of confidence in the Council 
of Ministers". 
Shriati Subhadra Joshi may now 

continue. 
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[SIIRl THrnUMALA RAo in the Chair] 
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[>.f,+rcrr ~¥R"r lJI"roT] 
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~~"",,m~ ... 

Shri J. B. Kripaiani (Amroha): May 
[ say something on this? Because this 
question has been raised ..... . 

Some Hon. Members: She i.;> not 
yielding. 

Shri J. B. Kripalani: But I should 
give an explanation. 

Mr. Chairman: She is not yielding. 

~~~:~~~ 
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Shrl J. B. Krlpalani: I should give 
an explanation. Am I not entitled tG 
correct a mis-statement? 

Chairman: The hon. Members hacl 
a free field to say what they liked. 
There is no necessity of correcting the 
Member then and there. There are 
ot'bers who follow the Member from 
your side, and they can try to correct,. 
but there is no point in interruptinc 
the speech . 

Shri J. B. Kripalani: I want only 
to correct a mis-statement. 

Mr. Chairman: It is not a question 
of correction at every stage. There 
were so many mis-statements in SO 
many speeches. The time of the House 
cannot be given for correcting every 
statement made by every Memb"r. 

Shri J. B. Kripalani: But I have 1.B 
give a personal explanation. 

Mr. Chairman: Let her complete 
her speech. 

Shri J. B. Kripalani: I cannot eve& 
offer a personal explanation? 

Mr. Chairman: Let her finish her 
speech. Then we shall see, if there is 
anything. 
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.n it; 'IIT'ITlf u;;rr ;;ft (Interruptions) 
~it "~ .. if ~ :-

''The hereditary principle would 
best suit sUCh positions of honour 
and rank which are important, 
though not associated with real 
political authority. This is illus-
trated by the great popularity and 
continuing vigour of the institu-
tion of monarchy in England. In 
a lesser, but no less striking way 
this is demonstrated by the popu-
larity and position :;till enjoyed by 
some of the bigger personalities 
among the rulers of the defunct 
Indian States. The Ohief Ministers 
in these areas who enjoy vast 
political and other powers, have 
failed to reach upto the d;gnity and 
popularity still enjoyed by the ex-
rulers." 
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Shri J. B. Kripalani: Sir, it is 3D 
attack on an institution; it is not only 
an attack on me but upon an institu-
tion and 1 must be allowed to clear 
the position and say what position the 
Gandhi Ashram occupies. 

Mr. Chairman: Would it take a 
long time? 

Shri J. B. KripaIani: No ..... (In-
terruptions) . 

Shri A. P. Jain (Tumkur): Sir, on a 
point of order. 

Mr. Chairman: You can raiec the 
point of order afterwards. 1 am not. 
allowing him more than two or three 
minutes. I have now called Shri 
Kripalani. 

Shri Barish Chandra M"J.itar 
(Jalore): The point of order raises, 
only in respect of the statement that 
he is going to make". , (Interruptions,) 

Mr. Chairman: Let him have his 
say. 

Shri A. P. Jain: The point of ordeI' 
is about that. 

Mr. Chairman: I have listened to 
it; I said that 1 would give him au 
opportunity after the speech. I can-
not give more than 2·3 minutes. H 
there is anything which is not relevant 
or which is going ~ be another speech.. 
I have got the right to stop it. ..... 
(Int€,"T1Lptions. ) 

Shri A. p. Jain! It is a question of 
principle. 

Shri J. B. Kripaiani: The ':,hair has 
given me permission., 
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Shri A. P. Jain: Let me raise the 
point of order. 

Mr. Chairman: You can raise iour 
point of order after I hear Mr. Kripa-
lani. 

Shrl A. P. Jain: It relates to hi. 
explanation. 

Shri J. B. Krlpa1aDl: You can name 
him. 

Mr. ChaJ.rman: He must proceed 
now; it must be relevant to the point. 

Shrl J. B. Kripa1aDl: Gandhi Ashram 
is an institution which produces 
Khadi. By being members of the 
Gandhi Ashram the members have 
not lost their citizenship rights and I 
allow members to take part in politics 
because this Ashram was founded for 
political work and khadi is also one of 
its acto vi ties. Some of the members of 
the Gandhi Ashram are in Govern-
ment .... (Interruptions.) 

Mr. Chairman: Order, order, Hon. 
Members shOuld co-operate with me 
in mainta;ning order in the House. 

Shri J. B. Kripalani: The Sec-
retary of the Gandhi Ash"am has 
been for the last ten years standing on 
the ticket Of the Congress; he has 
been a Minister in U.P. In his cons-
tituency also the Gandhi Ashram 
people went and worked. 

Some Hon. Memhers: No. 

Shri J. B. Kripalani: I kno\\' it; 
say it. In Allahabad, they have 

worked in the constituency of our 
Prime Ministe~ .... (Interruptions.) 

Mr. Chairmal1: He should state 
,. facts a!ld conclude. 

Shri J. B. Kripalani: I am glvmg 
the facts. Then, one Of the trustees 
of that Ashram is our Prome Minister. 

The Prime Minister, 
External Aftairs and 
Atomic Energy (Shrl 
Nehru): was. 

Minter of 
Minister of 
Jawaharlal 

of Ministers 
Shri J. B. Kripalaah He could 

have at that time or even afterwards 
found out whether there was any 
irregularity. 

Shri Tyagi: (Dehra Dun:': Does he 
belong to your Ashram? 

Shri J. B. Kripalani: So, they have 
freedom to act as citizens Of India 
and of they could bring one man, one 
member of the Ashram who says tha' 
he was coerced to work for me, I will 
resign my seat here .... (I.'lterrup-
tions.) I give freedom even to my 
wife to do what she likes. 

Shri U. M. TriVedi (Mandsaur): 
:Mr. Chairman, I rise to support the 
motion moved by Acharya Kripalani. 
listening to the speeches that have 
·come so far from the Ruling Party, 
it appears that they are trying to 
make the point that the Oppos:tion 
is not Of one mind and they being 
not of one mind, weight shOUld not 
be attached to what the Oppostion has 
to say. This argument is the most 
fallacious. The Congress Party must 
also realise that although some of the 
Opposition Members do not see eye to 
eye on cretain points and act dia-
gonally opposite on some matt.ers, 
they have expressed similar vieV<"s on 
.ome points. Then, the COI!gre3s 
Party shc:>uld also know that th~r" are 
so many amongst them who do not 
agre" expressly with the economoc 
prog~amme Of the Congress Party and 
there is a good deal of bickering is 
going On and theSe bickerings are 
avaihble for everybody to see in U.P., 
in M.P., in Kerala and in Gugarat, 
wherever you cast your eyes. If you 
turn round and see there are diss'-
dents in Punjab. But this is nO argu-
ment. Let us take the highest 
common factor that is available in 
the arguments and then decide whe-
ther the accusations that are !evelled 
against the Congress Party are fit 
enough to hang down your heads in 
shame. If it is so, please get Qut: 
please go. Not that I make any per-
sonal accusation against anyone of 
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you. I do not. I am one of you; I 
was with many of you; I know that 
some of you have been very valiant 
workers. It is a pity that today I 
have to caJl upon our Prime Minis-
ter, a very valiant figure in the 
struggle of our country, to quit and 
give peaceful possession of the office 
which he holds. It is not with nay 
desire to run down the Gave ,'nmen t 
in a rarticular manner that this aspect 
is being put. The position is this. 
We cannot go on saying always, if 
Shri Nehru goes or if the Congress 
party gOes or if the present Ministry 
goes, what will happen. Who comes 
in? Why should this proposition of 
"who comes in" be made? Is there 
a dearth of peoPle in the country? 
Amongst you also there may be many 
who will be able to run it. The pre-
sent set must change. 

An Hon. Member: People die. 

Shri U. M Trivedi: People die. 
What did Ga~dhiji say when the Quit 
India movement was started? It was 
the pet argument of the British that 
if they went, ''what would happen?". 
Chucs will happen. What Gandhiji 
was saying was "let there be chaos. 
You get away; you go away. Leave 
it to God or whatever it is." There-
fore, let ~s not put in any excUSe and 
say "For God's sake We are there." 
You are not there for Our sake. You 
are there for the sake of the country. 
You are there for national cause. If 
the nation says "you go," you go. 
(Interruption) . 

Shri C. K. Bhattacharyya (Ralganj): 
The nation says that the Prime Minis-
ter should stay. (Inte1'TUption). 

Shri U. M. Trivedi: Shri C. K. 
Bhattacharyya will get an opportunity 
probably to reply to me and SO he 
need not disturb me. I have heard 
with very great equanimity Of mind 
the accusation~ that Shrimati Sub-
hadra Joshi always showers upon the 
Jan Sangh. I have heard her pati-
ently. She always walks out after 

she speaks. So it is very difficult for 
me to tell her anything. 

13,12 brs. 

[MR. DEPUTY-SPEAKER in the Chair.] 

For 17 years our Prime Minister 
and many of his colleagues are ~here. 
Many things have happened in our 
country. What has led to the prerent 
position by which the Opposition has 
made up its mind to come before the 
HOUse and mOve this motion? Where 
should the Prime Minister look? He 
must look at his friends, the Abdullas, 
Patnaiks, Menons-

Ala Bon. Member: Trivedis. 

Shri U. M. Trivedi: If he calls me 
a friend, let him please look at me 
also, when I am telling him the posi-
tive truth which others dare not tell. 
Then after exhausting his friends, he 
must look to the bha.i, Chou En-lai. 
He has trusted theSe friends and these 
friends have misguided him and have 
misled him. That bOOi has cheated 
him and stabbed him in the back. 

Shri TyagI: That is what you are 
doing. 

Shri U. M. Trivedi: One after the 
other let us take the picture which 
comes before us ever since partition 
had taken place. Jinnah, to begin 
with, had demanded that the whole 
of Punjab should go to him; the 
whole Bengal, the whole Of Assurn 
and the whole of Tripura should go 
to him. This was opposed and when 
the new picture was presented to 
him, he got very furious. But pro-
bably he was also fond of becoming 
a Prime Min:ster or a President and 
he ultimately yielded. What was th' 
result? He got what we call a trun-
cated Pakistan and We got what we 
call Hindustan with its lim its shorn 
off. But he persisted in his policy 
of getting back these Jands. He 
had his eye on Kasnmir and 
had his eye on Assam. He had his 
eYe On Tripura and the pressure of 
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Pakistan's continued in thOSe dircc-
tion.s. We haVe the picture of 
Kashmir. We can never forget it. 
The rulers Of all the big Slates--
Gwalior, Mysore, Baroda-simply sign-
ed and We had the integratin into 
our country. The same happened 
wit!:! the ruler of Kashmir. He s:gn-
ed, and yet, because Of Sheikh 
Abdulla our Prime Minister agreed 
to have what we say a plebiscite. 
Why did it becO'.ne necessary for us 
to have it and what is the trouble 
that is going on? That trouble started 
in 1947 and it has not yet ended. We 
made very brave speeches. We de-
manded back every inch of the land 
that has been taken from us and 
across which the ceasefire line was 
drawn. But have you succeeded in 
it? We are yielding. We are yield-
ing by a slow process sO that the peo-
ple may forget the past. Thousands 
of square miles of our land have 
be~n taken away by Pakistan and we 
haVe done noth:ng whatsoever to de-
m~nd them. And then over it came 
that great friend Chou En-Iai who 
took away another 12,000 square miles 
of our land in Ladakh. 

Having suffered all this, now, what 
are we negotiating? To save that 
Ladakh Or to fight for that area of 
Ladakh-it mayor may not prove 
useful to us--we are negotiating to 
give up the whQle of Kashmir as a 
g'ft to Pakistan. Why are the nego-
tiations on? They do not endear YOll 
to the country at large. 

Let us look to the west and to the 
east. What is happening? We have 
been crying hoarse on this question 
of infiltration of Pakistani Muslims 
into Assam. A huge number is com-
ing. Only last week we were given 

• table in whiCh it was indicated that 
only 26,000 have been detected to 
have not left after they have been 
found out. This number is sometimes 
admitted to be more than 2,60,000, 
and admitted sometimes by the Gov-
ernment itself to be four lakhs and 
according to the public at lar,e it is 
26 lakhs. Our Prime Minister ~aid, 

of MinisteTs 
'II stopped that deportation because 
it might have some repercus,;ions". 
It gives a propaganda value to the 
Muslims of Pakistan, to Bhutto ami 
to Gen. Ayub. What is that? The 
propaganda that it is the Indian 
Muslims who are being squeezed out 
gets in hand. We have not-raised our 
voice even in the United Nations 
when the question arose to call for a 
declaration that genocide has been 
carried out purposefully by Pakistan. 
What is the present number of 
Hindus that are left now in Pakistan? 
How many were there when we parti-
tioned? What is their number? Every 
time they have poured into our caun-
try. Certainly it was our duty to 
accept them as they were Hindus for 
this purpose, bu,1 at what cost? We 
are ourselves overpopulated. We 
are not demanding any p:ece of land 
from them. We yielded to Pakistan; 
we gave them Berubari because they 
wanted Berubari. We held a plebi-
scite for Sylhet and we gave Sylhet. 
We dare not ask for a plebiscite on 
the question Of Karachi where we 
were 56 per cent. We dare not 
ask. Now, can we open our own eyes, 
knowing our own facts? Why do we 
dilly-dally? Why do we vacillate to 
carry out a pol:cy which We are bound 
to carry out for protecting our border, 
for potecting our land, fOr protecting 
our subjects? Sir, this is the fate on 
the north and on the east. 

Sir, that occasion is not forgotten 
by Us when nine months back we 
rose as one man and made a solemn 
declaratiOn in this House that we 
will drive out the Chinese, that we 
win fight till the last man and the 
Chinese must go_ Some people make 
joke Of us: Some people once in the 
Ministry and now in the House make 
fun Of it and ask haw we will fight 
till the last man. This was a solemn 
occasion and on that solemn occasion 
a solemn declaration was made in this 
House. Each one of us standing took 
a vow that we will fight till the last 
to drive out the enemy. Have we 
succeeded? Again the same vacillat-
ing sp:rit and the policy Of appease-
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ment has =!arted. Are we the only 
persons who are afraid of death? 
Are we the only persons in this world 
who are going to be killed? Is it tba t 
we have to hang down our heads in 
shame saying that we are cowards, 
that We are acting timidly, all others 
are brave, the Chinese are brave, we 
are weak and we cannot fight the 
Chinese? Sir, We made a bad show 
Yet when now the opportunity comes 
we 'dare not walk one inch into the 
territory which has been vacated. 
Why? Because We are afraid of war. 
If we are afraid of war, the whole 
world is afraid of war. If we are 
afraid of killing, others are equally 
afraid of killing. Why should we be 
the only persons who always think in 
tenns Of being killed? I say, Sir, the 
time is riPe for us to make a march. 
I do not say these are mere 8rave 
words. No. It is a question of 
taking a dec:sion and acting accord-
ing to that decision without any 
vacillation. We should proceed ahead. 

It is not only on that account that 
the public are feeling against the 
Government. That is one aspect. The 
other is corruption. What has hap-
pened to corruption?' Has it gone 
down or has it only increased? Let 
Us search our conscie:lce and lei us 
find it out whether we have been able 
to cheCk corruption. It has grown so 
much that in some places amongst 
the non-officials, I should say, the 
contractors and others dealing with 
the Government, it has become a 
natura~ised thing. They think that 
it is natural for them to be corrupt 
and unless they are corrupt they 
cannot get their work done and that 
anYBody who is not corrupt is treated 
as a n:nny, a nincompoop. They 
believe that such a man is not res-
pected and he loses all his right,. I 
very recently caome across a firm 
whose whole business in Delhi con-
sisted only of providing first-class and 
air-condition travel facilities free of 
charge to certain officers who used to 
come from Calcutta Or go from Delhi. 
That firm is doing no other business 
whatsoever, not even one penny worth 

in the Council 
of Ministers 

of any other business. Yet that firm 
is there and it represents big business 
magnates. Thousands of cases of 
under-invoicing haVe been detected 
by us. Many of the records have 
heen destroyed. Records are not 
available even in the Reserve Bank 
of India. Five-year-old and s:x-
year-old records haVe disappeared. 
The income-tax department insist 
upon the poor merchants to produce 
records even 12 years, 15 years and 
18 years Old, but in the case of the 
ReserVe Bank, in the caSe Of bankers. 
those records haVe disappeared. 

Shri Ansar Barvani (BisauU): Poor 
merchants do not pay any income-tax_ 

Shri U. M. Trivedi: All are your 
friends. Your turn also will come. 

Shri Bhagwat Iha Azad (Bhagal-
pur): BecaLL5e yOU know them very 
intimately, they seem to bll yOIU' 
friends. 

Shri U. M. Trivedi: You also know 
them as intimately as I do, but you 
protect tham, I do not. 

Leaving this question Of corruption. 
the top problem of fOOd is before us. 
When I talk about food, I have got 
a very competent Minister before me. 
I have always looked upon him as a 
very competent man along with Shri 
Morarji Desai. I do not know why 
Shri Morarji Desai and Shri Patil 
have be·en picked up by the Communist 
Party and singled out for going oul 
of the Ministry. If it is a question of 
competence, they are very competent. 
The question is this. What is the 
muddle that has taken place in our 
food administration which has brougll1 
about this situation? The muddle is cor-
ruption, corrupt ofticials, corrupt re-
port from the State ministries, false 
reports frOm the States. The Minis-
ter here at the Centre act on the re-
ports received from the States. They 
want to hide the actual stocks. They 
do not want to tell the truth even to 

the Ministers of their own party at the 
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Cenre on whom they ought to have 
complete faith. That creates trouble. 

What about sugar? Any amount of 
sugar was available more than six 
months back. What has !happened 
suddenly? It has disappeared. You are 
quite happy in Delhi where you will 
get any amount of sugar you like to 
eat. But we who live in the villages 
are given only halt kilo per month. 

An hOD. Member: One-fourth kilo. 

Shri U. M. Trivedi: At least in my 
village it is half kilo. Can you imagine 
how I can maintain myself with half 
kilo sugar per month? 

Shri Jawaharlal Nehra: Why not? 
Shri U. M. Trivedi: We will main-

tain ourselves wit'h even a quarter 
kilo ot sugar if necessary. But how 
are we to maintain ourselves like that 
when you can purchase here one kilo 
every day if you like and We get 
only 500 grams in the villages. The 
question, therefore, is only this. The 
public are feeling as to what has hap-
pened about this food problem. Every 
day the prices are rising. Only today 
during the Question Hour it was said 
that we had a buffer stock at wheat 
and because at that buffer stock we 
were able to control the price of 
wheat. With very great respect, Sir, 
may I say to Shri Patil that continu-
ously from 1959 the price of wheat 
has been slowly but surely going up 
and up. From Rs. 14 it has gone up 
to Rs. 22 in certain markets. A man 
who was able in 1939 to purchase 
wheat at the rate of Rs. 2 and main-
tain his family eTen though he was 
getting only B.s. 30 as salary, he has 
today to give Rs. 88 to get four maunds 
of wheat" and even with a salary at 
Rs. 100 he is not able to maintain his 
family. That is the position that we 
see today. 

What have we achieved in the di-
rection of more production? Is food 
grown more? Have we achieved any-
thing? I most respectfully submit, no 
The growth is not what was antici-
pated and we are not doing anything 
in that direction. Why is it so? 

of M inisteTs 

As I have often remarked, this com-
munity development project is a wash-
out. Plea.se do something in this 
matter. This sixth wheel ot Planning. 
Commission must go. It has not serv-
ed any purpose whatsoever. Let there 
be planning. There may be good 
planners. Proceed with the plans, 
make the country flourish and make 
it grOW more. Every one of Us will be 
happy. 

If socialism means that you destro:;" 
one thing and ,build again, I do not be-
lieve in it. That i. why I very serious-
ly object to the Gold Control Order 
which has been passed under the 
colour of the Defence of India Rub;. 
What is this Gold Control Order? If 
I have your permission, Sir, I will lay 
on the Table ot the House these 38T 
telegrams that have been received by 
me from different parts Of Ip.dia. 
They are pouring in even now. 

An Bon. Member: They may be laid 
on the Table of the House. 

Mr. Deputy-Speaker: They cannot 
be laid on the Table. He may read 
onc or two of them. 

Shri U. M. Trivedi: It the rule per-
mits, I can lay them on the Table. I 
will read only one because the c~n-

tents are practically the same. It 
says: 

"Gold control tails Government 
fail RehabilitatiOn of goldsmith~ 
fails Morarjibhai should re~!g" 
Withdraw gold control rule". 
Shri Bade (Khargone): Now <orne 

goldsmiths are dying and yet som~ 
han. Members are laughing. It is not 
a laughing matter. 

Shrl U. M. Trive.li: I do not agree 
with the view that on that ground 
alone Shri Morarji should resign. Bu~ 
I do say with every emphasis at my 
command th~t the gold control nt'es 
have do:!e the greatest daI'l\" '!e to the 
country that could even be done. My 
estimate may be wrong and the num-
ber of gold<rnith, may not be 20 Iakhs. 
Thev are ani.ans who have learnt the 
art 'from their childhood, from their 
parents in their homes, not· from any 
schools that we have provided for 
them. They want to preserve an old 
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art and that fits in with our tradi-
tions and our culture. Why were 
these 20 lakhs of goldsmiths thrown 
out of employment? For the sake 
of preventing gold smuggling. The 
other day a paper which is highly res-
pected by Congressmen, the Patriot, 
published a news item that the Gold 
Control Order has failed and Rs. %.68 
crores worth of gold has been smug-
gled into during the last month. So, 
the Gold Control Order has not stop-
ped smuggling; it is going on as mer-
rily as before. Now, how are you 
going to rehabilitate all those gOld-
smiths? 

Shri P. B. Patel (Patan): Is gold 
smuggling going on as it was before? 

Shri U. M. Trivedi: The hon. Mem-
ber may please sit down. His turn 
will come to speak. 

You want 'to save a few crores by 
preventing gold smuggling and for 
that you have thrown out Of employ-
ment hundreds of thousands of glod-
smiths. Now you want to rehabilitate 
them by giving them Rs. 1,500 or 
2,000 per-head. Fot what? Why waste 
this money? There is no justification 
whatsoever for this policy of permit-
ting jewellery only of 14 carat gold. 
It is nothing but sheer obstinacy on 
the part of the hon. Minister to con-
tinue the policy that he has been 
pursuing so far. He must chanEe his 
policy. look at the figures, study the 
conditions that are there .... 

Shrl BaDlta (Chittoor): He is in-
eapable of that. 

Shri U. M. Trivedi: No, he is capa-
ble of that. He must nct hesitate to 
do what he feels is just and TIght. 

Shi Tyagi: Do you want him to join 
your party? 

An Hon. Member: Are you prepar-
ed to relieve him? 

Shri U. M. Trivedi: I do not WBllt 
him to join my party; let him remain 
with you. 

After dealing with the plight of the 
goldsmiths, I will come to another 
1!ubject whiCh has caused a lot of dis-
content among the poorer sections of 

the society and that is the introduc-
tion of the' compulsory deposit scheme 
A poor man who is drawing a salary 
of Rs. 125 or 130 is not able to make 
any compulsory deposit out of his 
savings. Yet, we are forcing him to 
do it. From where will he get the 
money to save and deposit? If he is 
a government servant, the only 
method by whiCh he can increase his 
income is by having more and more 
of tips. He will feel himself drawn 
towards easy corruption. Therefore, 
I would submit that you should recon-
sider your views on this policy. One 
thing is patent. It anything has arous-
ed the feelings Of the poor man 
against you, it is the gold control order 
and the compulsory deposit scheme. 
Once the people have risen against 
you, it is difficult to pacify them. 

Shri p. B. Patel: How are you going 
to finance the defence expenditure! 

Shri U. M. Trivedi: I will come to 
that. 

Mr. Deputy-Speaker: He has tRken 
28 minutes while the total time allot.. 
ted to his party is 29 minutes. 

Shri U. M. Trivedi: I would beg 01 
you to give me forty minutes. Th .. 
Speaker had agreed to give me fnrty 
minutes. It was settled On the day 
on which-this question came up. 

Mr. Deputy-Speaker: The time is 
distributed strictly on the basis of the 
strength of the party. 

Shri U. M. Trivedi: Anyhow, I 
would request you to give me more 
time. 

Shrimati Subhadra Joshi was say-
ing that we are against nationalisation. 
I am not averse to nationalisation of 
any industry for the benefit of 'he 
country and for the defence Of the 
country; no, I am not. My party is 
not against nalionalisation. I do n?t 
know from where Shrimati Joshi got 
this wrong informafion. But I am de-
finitely of the view that we do not 
want nationalisation of every petty 
trade and small merchandise that are 
manufactured in this country. I wID 
not agree to that. 



1557 Motion SRAVANA 29, 1885 (SAKA) of No-Confidence 
in the Council 

of Ministers 
Then she referred to the nationli-

sation of non-Hindus. She made a 
wrong translation of it. My party is 
the only party which proclaims that 
it does not believe in minorities. We 
believe in the Indian nation; one na-
tion and one nation alone. My party 
has otten declared that. I again ncc-
lare here and now at the top at my 
voice so that she may hear that for 
me nationalisation only :means Bhara-
tiyata. Every Indian who lives in this 
land is an Indian first and Indian last. 
We do not recognise any minorities, 
be it a linguistic minority. reJigi 3US 

minority, caste minority or any ot:,cr 
minority. We must have only otle 
nation. That is the :>Dly consid"ra-
tion that we must have; there should 
be no other consideration in our coun-
try. And once we decide or make up 
our mind not to recognise the most 
fatal thing that we ever recognise1, 
the question of two nations in our 
country. our country wiJI grow ~nd 

become happier and happier as days 
pass. That is the position that our 
party has always taken, both here and 
in the various State Assemblies. So, 
there is absolutely no question of my 
party being against nationali,alion. 

Then, since I am speaking on be-
half of the opposition, I w'ould like 
to say, and I am sure everyone on 
this side of the House will join me 
in my view, for God's sake and for the 
sake of the c'ountry and for your own 
sake, do not utilise the Defence of 
India Rules for running down the 
opposition and for putting the opposi-
tion members ,behind the bars. 
That is not the proper way of doing 

things. People have been arrested 
and put behind the ba,s because they 
happen to be Communists or mem-
bers belonging to Jan Sangh, Swatan-
Ira, Praja Socialist or Socialist parties. 
That is not the right way of dealing 
with the Opposition. 

:rt is our duty, our bounden duty, 
to have 'our own leader. It is our 
duty to establish an opposition against 
you which may succeed, which may 
aspire to succeed, in having a leader 
of its own. It is not for us to agree 
to this proP'Osal that there should be 
one leader, just for the sake of Con-
gress party. It is not proper. There-
fore, to say that all those who do not 
believe in the existene., 'Of one leader 
and one leader alone are traitors. 
This, in my opinion, is using rather 
.trong language, .,ven if it is meant 
for the oPPosition. That method of 
approach should go. 

Since the Deputy·Speaker is of 
opinion that I should not take a long 
time, I will finish my speech in an-
other five minutes. I will nOw turn 
my attention to the foreign policy of 
this government. The foreign policy 
so far pursued by our Government 
h3s not shown that we do really be-
lieve ·in non-alignment. Have we 
believe in non-alignment? Or, are 
we non-aligned? This question crops 
up every now and then. We always 
think in tenns of friends. We cann'ot 
afford to displease the Arabs because 
we are in a way aligned with the 
Arabs. So, We dO not speak with 
Israel. Otlherwise, why can we not 
recognise Israel? Why should we not 
have diplomatic relations with Israel? 
I cannot understand it. Then, when 
it came to the questi'on of the rape of 
Hungary, we kept quiet. Are we non-
aligned then? When it came to the 
rape of Tibet, we were non-aligned. 
Did we act like that because we were 
non-aligned or because the other 
party was a goonda? When it came 
to the question of Suez, although we 
were in the Commonwealth, we 
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jumPed against Sir Anthony Eden. 
"Why did we do it? So, it is v~y 
dear that there is no question of non-
alignment and it is only a question 
of our yielding to pressures coming 
from goondas whom we cannot con-
quer, whom we cannot threaten. 
Tan::iers was dear to us; Algiers was 
dear to us; Morocco was dear to us; 
all sorts of things were dear to us but 
our own pe'ople living in Ceylon and 
in Burma were not dear to us; our 
'own people living in Indonesia were 
not dear to us! The policy of vaciIla-
uo,.. and throwing 'our awn people at 
the mercy of others must end. He is 
a bad father who beats his own child; 
if he is strong enough, he beats the 
other. 

Shri Tyagi: That is what JOU do. 

Shri U. M. Trivedi: Two things re-
main for me to menti·on. They are 
the Voice of America Deal and the 
question of Air Exercls~. Divergent 
viewi have been expressed for reasons 
'best known. We have to stand on 
our presti·ge when we have once 
$igned a paper. The hon. Prime 
Minister remembers that. In this very 
H:mle he mentioned when the Naga-
land Bill was t.1J.~e that he gave an 
undertaking that he will name it 
Nagaland. It was on this single pro-
mise that it was named Nagaland al-
though we all persisted and asked to 
m.me :t Naga Pradesh or Naga Desh 
but not Nagaland. But the hon. 
Prime Mhister said, "I gave the pro-
mise ani we will carry out that 
promise." The same prDmise of the 
hon. Prime Minister comes 'on the 
,question of plebiscite in Kashmir. If 
that is so, what makes the hon. Prime 
M'nis~ to back out from that posi-
tion when he had signed and initialled 
the Voice of America agreement? 
Right or wr'ong, it is there and it 
should remain fOr the prestige of the 
'country .... (InteTTuption). I know, 
the Communist friends are also 
,agreeable to this that the prestige of 
ihe country must remain. 

On the question of air exercises we 
are going to sit as mere stools? We 
will watch how the others fly. We 
will enjoy the tamasha. But it is 
possible that this tamasha may also 
lead to your learning something. 
There is nothing wrong in learning 
from people the art of flying well, the 
art 'of defending Our country, the art 
of taking big risks in flying. We are 
not well-equipped. We know that 
we are not well equipped. We had 
been sleeping over our defenCe and we 
had allowed things to drift. There-
fore when our country is faced by the 
the present positi'on created by the 
Chinese monst~ and by the Pakistani 
mischief-mongers, I should say that 
we must be on the alert and should 
act not in a vacillating manner but in 
a manner befitting our country. 

I should, therefore, say that a 
mountain moving bulldozer is neces-
sary 1'0 scrap up and throw off the 
dead mass of the monstrous govern-
ment Which has gpne out of gear and 
is indeed a deadweight on the Indian 
soil. Many mistakes have been com-
mitted by us and let Us not repeat 
those mistakes. The first mistake that 
we committed is willingness to leave 
our affairs in a few fal tering hands. 
We have done wrong. The second 
mistake is self~indulgence. That also 
must stop. The third mistake is an 
easy giv:ng in to fear, timidity and 
cowardice. The fourth mistake, which 
many of us h~ve committed, is hero 
worship. It should cease. The fifth 
mistake is belief and faith in the 
friend.. of Pandit Jawaharlal Nehru, 
like. KaiI'on, Abdulla and Patnaik. 
These things should go. I should say, 
let these things stay; the only thing is 
that this Ministry must go. 

Shri Khadilkar (Khed): Sir, at the 
outset I must confess that I was dis-
appointed when I listened to the 
speech of Acha'l"ya Kripalani When he 
moved his motion regarding want of 
C'Onfidence in the Council of Minis-
ter!!. A person of his standing in our 
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public life who has spent the best part 
of his life in the company of Gandhi-
ji and Pandit Nehru would I 
thought, devote at this juncture ~ome 
thought to the pressing problems that 
fire facing us and would not drag the 
debl1e to the level of the market place. 
It was expected of him because I feel 
'Some fundamental thinking is called 
for. If he had thrown some light from 
a national angle on certain draw-
backs in the s;tuation, it would have 
been most welcome. 

But what has he done? Unfortu-
nately he has succeeded in bringing 
round together the most incompati-
ble, chaotic, mutually self-contra-
dicting elements together to agree to 
a one-line motion. This feat of his 
is comparable to the feat of our old 
well-known Acharya Panini. As you 
know perhaps, in order to impose a 
certain discipline on Sanskrit gram-
mar and evolve a system, he lumped 
together three divergent cr!'atures, 
• ."Ja. yuwa and maghowa in his 
famous satra. Among these three 
creotures there is nothing comm'on 
and in order to impose some diseipiine, 
they were lumped tog!'ther so as to 
<,valve a system. 

Unfortunately, there are two 
Acharyas sitting on the front benches 
'Of the Opposition. The ancient 
Acharyas had some self-imposed dis-
cipline but Acharyas here are not 
nmenable to any discipline. That is 
l><'rhaps their highest quality. 
He brought about the Swatantra, 
Social;st, Sangh, the SSS. unity to 
sponsor a motion and this HOUSe must 
take very seriously what that moHon 
reflects Or represents. 

Shri J. B. Kripalani: National inle-
:gration. 

Shri Kbl\dilkar: I will come to it 
whether it is disintegration or integra-
tion. That motion reflects bitterness 
and frustration of certain elements in 
this country who are incapable bf 
keeping pace with the present revolu-

tion and a change in society and in the 
world. They are incapable of grasping 
the fundamental change that is taking 
place all around and in this country. 
Therefore, they are viewing things 
from a certain static angle. 

The Grey Eminence, the High Priest 
- of the Swatantra Party, Shri Rajaji, 

has laid down certain pblicies which 
were propounded in a clever manner 
by their exponent, Shri Masani Hill 
speech was very clever but equ;).lly 
vicious. I am going to say why it is 
vicious and expose it. When I say 
"Grey Eminence", I would like to re-
find this House and particularly the 
Jan Sangh friends that Grey Eminence 
was a well-known Pontifl' in Euro-
pean history who by his diplomacy 
brought about chaos in Europe. Tnat 
is well known. Even now what is 
Rajaji, the High Priest of the Swatan-
tra, preaching? What is common bet-
ween the Jan Sangh and the Swatan-
tra? I cann'ot llnderstand that. Only 
the other' day he has written a-bout 
Itashmir. We know his philosophy. 
When the question of Pakistan had 
not even tairen shape, he gave shape 
to Pakistan and to the division of this 
country by -persistent propaganda. 
"Divide and get whatever you might 
and rule over it." 

Regarding Kashmir he came out 
with the statement. "Hand over Kash-
mir to some authority either under 
joint control or under internati'onal 
authority." A secessionist by temper 
he has advocated that. This HOUSe has 
considered secessionist activ;ty as 
treason. I will n'ot be surprised if, 
God forbid. one day His Grey Emi-
nence gets hold of power in this 
country, he would advocate some sort 
of a secession 'Of Qur territory to 
appease our enemy at the border with-
out compunction. This is Rajaji with 
whom these Jan Sangh people are 
co-operating ...... (Interruption). 

Shri Yasbpal Singh (Kairana): He is 
not here. 
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ring to his Party. 

He i o refer-

Shri Khadilkar: am surprised 
what is c'ommOn betweEn those re-
publicans who represent ~<>cial pro-
letariat in this country? What is com-
mon between them and N'...r. Masani? 
I am surprised what is common bet-
ween DMK who have their own 
plhilosophy and him? Whatever it· 
is, I know some 'of them, young people 
coming from the hill areas, have their 
grievances. But why they have join-
ed hands in sponsoring a motion of 
N o-Conftdence, I fail to understand. 

Last, but not the least, I rome to 
Dr. Lohia, as I know him since 1934 
with his German background. Because 
he was brought up in Germany, he al-
ways stands on his head when he thinks 
aboClt the problems. Perhaps, when 
he was studying in Gerrrnny. the 
fase'ist philosophy was ri;:ing and cer-
tain traits are still lingering in his 
philosophy that his followers should 
guard against. He calls it grass-
root socialism. I expected. at least in 
the question 'of propagating socialism 
he will not make, as he has pro-
pounded again and again, any opp'or-
tunist alliances with Opposition or 
with any other grouP. 

Now, I would like to come to Mr 
Mas,l.lli. He has challenged the very 
fundamentals of our national policy. 
I am not worried about petty griev-
ances voiced here and there. 
Ach3Tya Kripalani is repeating his 
arguments, as we know, time and 
again in this House, which in his old-
age perhaps is permissible. 

As far as others are concerned, 
they are also ventilating their griev-
ances. But Mr. Masani has develOp-
ed a c'onsistent philosophy and placed 
it before the HOUSe in not SO a suttle 
manner advising our party, "Beware, 
you and the country are likely to 
surrender your power and go out of 
'Office, unless you take lessons from 
me". What are those lessons? "You 
isolate your leader and find out a 
new leader who will be amenable to 

of Ministers 
Swatantra philosophy and rule the 
comltry". While playing this game, 
when he is advocating it, he is trying 
to be very very clever without giving 
any offence. And what he challeng-
e1? He challenged the fundamentals 
of our foreign policy. He challeng-
ed the fundamentals of our economic 
policy. I would appeal to this House 
that it is not a question of a formal 
vote on this occasion; it is not a ques-
tion 'of negat'on of No-Confidence 
motion. I want this House to register 
a positive reaffirmation of their faith 
in the fundamentals of the policy of 
the leadership that has guided this. 
country during the last 16 years. 
When I sav this I say it with full con-
fidence. These people stalwarts, sitting 
in the Opposition, have forgotten one 
thing that during the course of the 
struggle for freedom, it was not sim-
ply the urge to drive out foreign 
power. Behind that urge for freedom 
was a vigorous urge for social free-
dom a radical social change. This 
fact' was recogn'sed by the leaders in 
our country. So manv countries have 
failed in this. They failed to accom-
modate that social urge wi :hin the-
political framework and, therefore, 
thev have several difficulties-C'hanges 
of Government. The credit for realis-
ing necessity goes to thi;;; Govern-
ment. Those who are dispassionate 
students of history, while analysing 
the s'oJcial forces behind it will admit 
that thi:' Government has successfully 
contained this social urge within .. 
democratic framework and made de-
mocracy a viable thing. That has 
stabilised here. I say it with greater 
confidence. Whatever the embittered 
souls might say, the people, the res-
ponsible heads of the Governments in 
the· West and the responsible press 
there recognise that all of the coun-
tries that have been freed, India is a 
viable and stable democracy. And, 
therefore the Soviet Union as well as 
the Ken~edy's Administration have 
come with massive aid not only for 
the sake of defence but at the same 
time to build up OUr economy. This 
aspect must be clearly understood. 
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Then, they argue that non-align-

ment has failed. Why'! It is be-
cause China has attacked India. What 
a funny argument! They say, Pandit 
Nehru said again and again, and right-
ly said, it is not an attack of commu-
nism; it is an attack of China's present 
leadership their expansionism and 
they consider isolating communism 
ftom this attack is something quite 
wrong. Mr. Masani argued that we 
must take shelter like Turkey, like 
Pakistan and like Iran under the pro-
tection of the west. What countries to 
compare! I would like to advise him 
to read the recent survey made by an 
IndepeIldent Economist regarding 
Turkey: Turkey is protected with 
military might but that economist has 
observed that two-thirds of the 
national income is swallowed up by 
that machine and Turkey could not 
make any significant dvance. Does he 
want to recommend this course to 'us! 
Does the Acharya who has followed 
Gandhi want to recommend this course 
to this country? So far as non-align-
ment is concerned, I am proud to say, 
whatever our Prime Minister pleaded 
for the last 15 years is bearing fruit. 

Now, recently, a certain understand-
ing between two super powers has 
been reached. Somebody mi:ght say, 
what significance it has to us? They 
do not realise that because of this un-
derstanding, all the under-developed 
countries of the world are gomg ~o 
benefit. There can be a certam 
amount Of assurance of peace: China 
feels that in this under-developed 
region there is the same old revo!l~
tionary urge which had. its n:unantie 
appeal or edge. China IS ~lStaken. 
The Soviet Union has reallsed that 
there is a greater hunger for develQP-
ment in this part of the world. The 
people haVe greater hunger for 
social justice and greater hunger for 
economic and other advance and cer-
tain stability. They want to at~ 
stability. C~ wants to attack. It 
and in this conflict when the Sov)et 
Union and 'America have come ~ 
some understancWtg on this problem, 
we are assured, because of the lessen-
857 (Ai) LSD-7 

ing of tension in this region, we can 
think of building up of our democracy 
in peace according to our thinking, 
according to our national genius. 
This is a prospect it has opened. But 
who was the sponsor of the original 
moti'on? India was the sponsor in 
the United Nations. Short memories 
here On that side may not like to 
admit or remember this. I say with 
pride, it is we who sponsored it. We 
persisted in it. We were ridiculed in 
this House for this and still I can draw 
comfort in this thought that two big 
powers have come together and they 
have come together with the view 
that the problems cannot be solved 
basic conflict cannot be resolved with 
the military might but will have to be 
solved by some other meth'od in 
Europe. 

Then, they argue about the Voice 
of America deal 'or air exercises. Do 
they realise what they are saying? I 
would like to appeal to AcharyajI, 
"In this country do you want to in-
tensify cold war?" We fought for 
the t""ing of tensi'on in Europe and 
the stalwarts here Acharyajis, are 
pleading, "Oh, do whatever you like. 
It does not matter whether it brings 
eold war on our border." What IS 
wrong in it, ,they say. 
U.hn. 

But ,while you make that agree-
ment, we must be very cautious 111at 
nb ground is given even to our oPp?" 
nent'to say that you are creating new 
tensions. This will not lead to any 
solution of the problem. What is 
the problem facing us? It is being 
said here on this side 'Oh, you have 
been defeated because they want t\) 
build up a certain psychology of help_ 
lessness and defeat in this c01Jlltry.' 
Do they realise that in SQIIle small 
corner of our country the anny might 
have suffered a little reverse? Does 
it constitute a defeat? Do yo)!. want 
to build up a pSychological defeat in 
this cOuntry or do you want 
to stand on strenl¢.! because in the 
fuIal analysis, we must understand 
very clearly that the problem of 
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border conflict with China is not 
going to be solved by military might? 
We must be prepared; we cannot take 
chances. Equally important is the 
diplomatic front. Diplomatic front is 
a part of defence that must be under-
stood and I am confident that one of 
these days, China will have to come 
round and discuss and ultimately we 
will have to sit together and solve 
this problem. On the border-if we 
go to war or China goes to war-
China is not p'ossibly in a position to 
go to war because we are streng-
thened by help from all the friendly 
countries, particularly America and 
Soviet Union, China knows it fully 
well. 

Therefore, the perspective must be 
very clear. Those who shout about 
defence should understand the problem 
that we a·re facing to-day-problem of 
economic crisis, problem of sh'ortages 
-which is the result of the Chinese 
aggression. I do not think that Shri 
Morarji Desai was very happy when 
he presented his buget. When he puts 
such a big burden is he not consci'ous 
that we are spending nearly Rs. 900 
crores on defence? 

Shri J. B. KripallLlli: He looked 
very happy. 

Shri Khadilkar: These considera-
tions are bound to corne up; disloca-
tion in the economy is bound to take 
place. Let this HOUSe realise that 
they are clamouring for defence 
build up, they must realise that the 
defence and military machine some-
times eat up the whole econ'omy and 
undermine democracy. Am I wrong 
if I accuse these people that they are 
bent on undermining democracy in 
this country and that it is their pur-
pose in moving this Motion of No-
Confidence? 

Therefore, when I say the defence 
must be looked at in a proper prespec-
tive, the diplorncy is also part of de-
fence, without fear or contradiction I 
can say then with faith that the policy 
of non-aligrunent-non-involvement-
pursued during the last sixteen years 

has ,borne fruit. To-day, we can say 
that we have the whole world on our 
side. Just as Hitler in the last war had 
to face in an isolated manner, the 
democratic might of the world, China 
is in the same predicament. India being 
a democratic nation, the socialist coun_ 
tries are behind us standing should-
er to shoulder and defending us and 
OUr freedom. This aspect, if we take 
into consideration, I am sure, every 
Member will realise that there is no 
weakness. But, the weakness is being 
generated by those taking advantage 
of our peculiar position created by the 
Chinese aggression and certain defi-
ciencies in our economy. They want 
to build up a psychological demorali-
sation and defeat and helplessness: 
Shri Masani quietly would say 'Look 
here, your OWn Leader has let you 
down. Leave the economy in the hands 
of Free Enterprise; remove all con-
trols and the Free Enterpris'e magnates 
will haVe the super-control over the 
economy.' Then Shri Masani will be 
very happy. He depicted a p:cture, It 
will be a paradise. There won't be 
shortages; there won't be any price 
rise or anything of the sort. We must 
be aware that this philosophy of Free 
Enterprise has been discarded 
as a ·bankrupt doctrine in the West 
even by the Anglo-Americans. This 
dotrine he is propounding here because 
he has built up a grand alliance of 
reaction in this country. For the first 
time, I am very happy that the reac-
tion has come together under one ban-
ner and they have got a blessing of 
Grey Eminence or the high priest of 
Swatantra Party, Shri Rajaji. There-
fore they could propagate with some 
prestige in this country. I would, 
therefore, plead and humbly plead that 
every Member of this House, whether 
he belongs to this side or that side, 
should decide about one thing whether 
he agrees with Shri Masani's philoso-
phy which is incorporated in their 
party manifesto 'Just abolish the 
Planning Commission', and every-
thing would be alright. Remem-
ber this. Do you believe that the 
Planning Commission should go? Do 
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you believe that the destiny of this 
country should be left to the ex-rulers, 
<I few landlords and ex-princelings and 
magnates who have the monopoly con-
trol? If you believe like that yOU are 
free to vote with the motion moved 
by Acharya Kripalani. Because, 
Acharya Kripalani has no coherent 
thinking. The thinking has been done 
taking adventage of the disunity, by 
Mr. Ma~ani, and in a wise manner and 
statesmanlike manner advising the Con-
gressmen and the people to follow him. 
If we have no faith in the basic policy 
you can go with him. I would like, let 
there be a free vote, it does not mat-
ter, no whip. Let us reaffirm our faith; 
it is not a negative vote; I want a posi-
tive vote in the policy that we have 
pursued, the policy of gradual econo-
mic development, containing the social 
urges fOr freedom and social justice 
and stability that we aspire to have 
internally and externally, the friend-
ship with all nations. 

One or two more points I will touch 
and I will finish. The word 'corrup-
tion' is bandied about. I know there 
is corruption. But has anyone from 
the opposition,-particularly I would 
request Acharya Kripalani who has 
moved with Gandhiji-applied his mind 
to this? This is a social evil, particu-
larly in the post-war era. In a demo-
cratic set-up, in the early stages of a 
democracy, certain corruption creeps in 
We faced the problem of integration by 
calling a conference and evolving a 
certain code. Why not apply your m:nd 
to face this evil of corruption in a 
similar fashion on a. national level? 
Why do you want to bandy about 
words and carryon a character assas-
sination, knowing full well that when 
you throw that word you create a cer-
tain demoralisation in the country? 
And in the same breath yOU say that 
you want to fight the Chinese. You 
want to be very brave and you think 
the present Government is not equal-
ly brave. This is a problem whicl1 you 
must face, which I mllSt face, boldly. 

There is another question. He refer-
red to it and therefore I have to say a 

word about it. He referred to the 
Kamaraj plan and he said, "You are 
placing party before Government". 
would like to have particularly the re-
action of Acharya Kripalani to this. 
Is it not in keeping with the line of 
the national struggle and the teachings 
of Gandhiji? What is wrong there? 
Certain values we want to restore to 
OUr public life, and a supreme effort 
is made to restore those values to the 
party and to the Government. What is 
wrong in it? Is it an attempt to place 
party before Government? I would 
like to appeal to those who are sitting 
on this side to give a patient thought 
to this aspect of the problem when 
they want to ridicule the idea. 

In conclusion I would like to say 
one word and then I will finish. Look-
ing to the whole aspect, the one thing 
that has happened in this country is 
that an awareness of revolution has 
been shown throughout this period by 
Pandit Nehru. It is not a question that 
he is the leader of the party; he is much 
mOre than that, and therefore I say 
this. He has before him a certain 
world vision. We are not isolated. 
And therefore, when we were attack-
ed by the Chinese, if he had raised 
the cry, as some people on this side 
would have liked, "Oh, it is an attack 
of Communists" and raised an anti-
communist front On this side, would it 
have been possible for the non-align-
ed countries to rally round us; would 
it have been possible for the Soviet 
Union to come forward with a mas-
sive aid to us? If we take this aspect 
of the problem into consideration, I 
feel ,that this bogey that has been 
raised is a bogey just to hoodwink 
the people. 

Therefore, in conclusion I would 
plead that what we are debating today 
is very significant. There are po,si-
bilities of committing mistakes. I do 
not say the Government has not com-
mitted mistakes. That would be 
wrong and dishonest on my part 
Government has committed mistakes. 
A certain dynamism in our planninC 
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is lost; it has got warped up. We have 
to correct it. And if we do not cor-
rect it, it is just possible that it will 
go in the wrong direction. These are 
things which have to be taken very 
seriously; but when a challenge comes 
to the fundamentals We must :re-
affirm our faith and dedicate ourselvl!II 
not only just for defence in a vague 
term but we should dedicate oursel-
ves to the fundamentals, the funda-
mental policy which has stabilised 
our country in ths part of the world. 

One last word. Mr. Masani referred 
to the rupee. . 

Mr. Deputy-Speaker: 
too many "last words'" 

There arc 

Shri Khaclilkar: He said that the 
rupee is fal1ing. I just want to give 
hlm, and this House, an information. 
While in U.S.A. I happened to discu~s 
the problem of the rupee and our ex-
ternal currency question with some 
people, and one of the biggest bank 
executives told me, "Look here, so far 
~s the Indian currency is concerned, it 
is a soundest currency". And what 
does it indicate? He told me in con-
fidence ..... . 

AD Bon. Member: Don't break the 
confidence. 

Shri 'Khadllkar: Just listen. He said, 
"'The currency quotation in the black 
market is a positive indicator of its 
soundness, and the rupees stands very 
hlgh in this if yoU just look beyond 
the Mediterranean.'" 

Sir, with these words I thank you for 
the opportunity given to me. 

U.U'hrs. 

RE: MOTION FOR ADJOURNMENT 

Mr. 'Deputy-Speaker: Shri Anthony. 

Shri 8. M. BaDerjee (Kanpur): You 
said, Sir, that you would give your 
rullng regarding the adjournment 
motion on the point of order. 

Ministers 

Shri Nambiar (Tiruchirapalli): On 
the Bombay strike. 

Mr. Deputy-Speaker: I reserved my 
ruling on the point of order raised by 
Shri Banerjee and Shri DajL I have 
gone into the remarks made by the 
hon. Speaker. In fact, the Speaker has 
confirmed my ruling disallowing the 
adjournment motion. There is no 
such assurance given as Shri Daji 
pointed out. In fact, he has stated that 
facts should be elicited, and then there 
is the no-confidence motion, the point 
can be raised here and the reply may 
be given by the Government, then, it 
not satisfied, an adjournment motion 
may be raised. That is for the future. 
Therefore, I hold that there is no poin' 
of order. We will proceed with the 
discussion, 

Shri S. M. BaDerjee: Sir, have you 
seen the proceedings? 

Mr. Deputy-Speaker: Yes, I have got 
it here. 
Shri Anthony. 

14.14 hrs. 
MOTION OF NO-CONFIDENCE IN 

THE COUNCIL OF MINISTERS-
contd. 

Shri Fraak ADtholly (Nominated-
Anglo-Indians): Mr. Deputy-Speaker, 
Sir, this first ever no-confidence motion 
undoubtedly is a significant occasion. 
Very respectfully I would like to 
postulate some basic premises, because 
I believe they are necessary if we are 
to see this debate in perspective. 

Many of the things we do on both 
sides of the House are the result of 
certain compulsive contradictions in 
our political life. This very no-confi-
dence motion is a reflection of that 
contradiction. Not even the most dele-
rious mad hatters can think-and the 
opposition know it-that it can lead 
logically, as it should or it might, ,to 
an alternative Government or to the 
exit of this Government. One ot the 
weaknesses of our parliamentary life 
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has been the absence not only of an 
alternative democratic party but the 
absence of a reasonably strong oppo-
sition. A virtual one-party system 
such as we have had produces inevi-
tably trends not only towards a mono-
lithic political structure ·but to some 
of the unhealthy features of totalita-
rian 1 ule. Because of that, virtually an 
Irremovable ruling party, the longer 
it rules inevitably it suffers increasing-
ly from power drunkenness with all 
Its accompanying evils,-arrogance, 
complacency, an increasing indiffer-
ence to a sense of duty and of work 
and, above all, to an increasing vested 
interest in the spoils of office, with the 
accompaniment of party faction, intri-
gue and blatant corruption. 

Sbri Dasappa (Bangalore): How is 
it irremovable? You are at perfect 
liberty to remove it. 

Sbri Frank Anthoay: Virtually, 
say. That is one of the contradictions 
of our political life. I can reassure my 
friend who has just 'got up that I am 
not blaming him, I am not blaming 
his Government, I am not blaming his 
party. I say this that whatever has 
happened is a reflection of the contra-
dictions in our political life. No one 
is solely to blame. These contradic-
tions are a legacy of history. They are 
more a legacy of these contradictions 

. as I have said in our political life. A 
complemen1Jary weakness, I say a 
complementary weakness, has been a 
weak, a splintered opposition. Most 
of the groups on this side hardly de-
serve the name of groups. They are 
more political shavings. That also is 
a legacy of history. That also is a 
reflectiOn of the compUlsions of our 
political life. I want the House to 
try to understand it. There are so 
many compulsions, the vast size of the 
country and not least, a predominant-
ly illiterate electorate unable to ap-
preciate even remotely basic: economic 
and political issues. ~ause of that 
voting is cast very inevitably along 
regional, parochial, communal and 
caste lines. These are the divisive com-
pUlsions which are inherent in our 
political life in the country. (Inter-

in the Council of Ministers 
ruption) Oh, you have an 
sabotage party allowed to 
here. 

internal 
function 

Sbri Inderjit Gupta: It is safer to 
be nominated. Shri Anthony has 
never had the experience of an 
election. 

Shri C. It. Bhattacharya: How does 
Shri Anthony know what happens in a 
General election? 

Shri Frank-Anthony: It is not neces-
sary so far as the elective character is 
concerned, but my friend may have a 
certain elective capacity as a frog in 
the well. In my own humble way I 
possess 90 per cent representative 
capacity. What I represent is more 
than what he will ever represent in 
several incarnations. And that is why 
I am able, although nominated, to sit 
in the front bench of the opposition 
and to say what my friend would 
never and in so many incarnations 
dare to say. 

Sbri C. K. Bhattacharya: I admit I 
am not the master of inventions as 
Shri Anthony is. 

Shrimati Renu Chakravartty (Bar-
rackpore): Fi~ht the election and see 
.... hat happens to you. 

Shri Frank Anthony: I have limited 
time. I am more than capable of reply-
ing to it. 

Mr. Deputy-Speaker: Order, order. 
L<!1: there be no disturbance. 

Shri J. B. Kripalani: Our constitu-
tion allows this nomination. There-
fore he has as much right to say what 
he has to say. 

Shri Frank Anthony: My constitu-
ency is unique because I have to cover 
every nook and corner of this coun-
try, much more than them. I know 
what is happening in the country. 
Why does this Independent Parlia-
mentary Group not support this no-
confidence motion? Because, We fel! 
that in the face of these dangers, not 
only external but internal for the 
survival of democracy, it is necessary 
to take a balanced and an objective 
view. And I am endeavouring to do 
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that. And I say this, that whatever 
the weaknesses and shortcomings of 
the congress party may be today, 
whatever they might haVe been, the 
Clongress party has siood between the 
country and chaos. I say that. I say 
that the congr€ss party has in the 
tempestuous critical post-independence 
period ...... (Interruptions) May I 
have this barracking a little less, Sir? 
They can have a little more barrack-
ing when I come to them. As I was 
saying, in this tempestuous POSt-lll-
dependence period, with all its short-
comings, the congress party has given 
to the country democratic continuity. 
It has given to the country political 
coherence. I admit it. And today, Sir, 
one of the greatest dangers to the 
country-this I say very respectfully 
-to the country, is this. One of the 
greatest internal dangers to the survi-
val of our democracy and to our 
unity has been caused by the new 
compulsive lobbies of regionalism, 
casteism and communalism in a new 
and different form. These are the new 
compulsions. And I say this with great 
"espec! to my socialist friends of dif-
ferent shades on this side. Different 
variants of socialism are not going to 
make any real appeal to an electorate 
which is predominantly illiterate bc-
cause whatever thunder you may have 
had has at least from the doctrinal 
POi~t of view been stolen by the rul-
ing party. And I do not want to pay 
any special tribute to the Swatantra 
party. I believe that regional partics, 
communal parties are not going to 
make any contribution to the l.'I'owth 
of healthy parliamentary traditions. 
And I say this. People may not agree 
with me. They may call the Swatan-
tra by all kinds of names, conscrva-
tists, rightists, ultra-rightists. But 1 
say this. For the first time during 
tndependence this party has marked-· 
I am not likely to join them-this 
party has marked the emergence if 
not of an alternative democratic party 
at least of a party which providcs 
'Some fundamental democratic con-
trast, maybe, complete democratic 
contrast, and it is necessary that you 
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Inust have some kind of a democratic. 
can trast if there is going to be any 
kind of health in OUr parliamentary 
democracy. When Shri Khadilkar talk-
ed-I don't say it was in bad taste, I 
think it was a little gratuitous-about 
ex-princes, and so forth. But I want 
to say this to my friends in the ruling 
party. Do not apply any unnecessary 
political unctions to our soul. What I 
say is this. Whatever contradictions 
you find in the splinter groups on this 
side, the same contrad:ctions ;n much 
larger numerical measure are r~l1ect
eel ·in the congress party. The congress 
party today has in its political and 
economic content people who are spi-
ritually, economically and politically 
a kin with all the elements on this side. 
There are more princes, more mil-
lionaires in the congress party than in 
the whole of the opposition. There are 
more revivalists, more communalists 
in the congress party than in all the 
communal reactionary parties lfl this 
side. And I think that privately many 
of the congress members will agree 
with me that there are certainly more 
hypocrites, certainly more self-righte-
ous prigs. (Interruption). Let me re-
peat that here. There are certainly 
more hypocrites. There are certainly 
more self-righteous prigs, certainly 
more would belPOlitical sanyasis amonc 
the congre,ss than an this side. 
(Laughter). That may be a laughing 
matter, but the next is a serious mat-
ter. In the context of the emergency, 
charged with infinite danger to the 
country, with an infinite potential for 
internal treachery and sabotage, there 
are more communistic, more crypto-
communists, more fellow-travellers in 
the congress party than on this side of 
the House. 

Sir, I say this, and I am trying to 
strike a balance. What is the geod of 
abus'ng the government the whole 
time? I don't say that Government 
does not require to be censured. It 
ought to be censured every day, day 
in and day out till it shows an increas-
ing response to the needs of the Ileo-
pIe. But it is a barren occupatio. 
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abusing the government. Let us ask 
ourselves this question. Who is pre-
pared on both sides of the house to 
pay the price of real unity in the face 
of an emergency? Who is prepared 
to stop grinding his own political 
axe? Who is prepared to stop collect-
ing for a little while -his own grist for 
his own political mill-grist which may 
grit the country apart? I say this, Sir, 
and I repeat it that, today, India is the 
sole surviving bastion of democracy 
in Asia because of the congress party 
with all its weaknesses. I hope the 
Prime Minister would not take it 
amiss, but I say this that with all his 
contradictions, with all his vascilla-
tions, and with great respect to him, 
with all his political ambivalences he 
ill the symbol, the talisman of political 
unity in the country. 

What is the gOOd of our questioning 
somet!hing which is axiomatiC? He 
alone has the necessary image in the 
public mind to evoke and to activate 
that unity .. 

Sir, there was also another reason 
why we did not support this no-confi-
dence motion. I certainly an not pre-
pared to accept the sweeping asser-
tions because it stems from malice or 
ignorance to say that the congress 
party has done nothing for the coun-
try. I am one of those who believe 
that whatever you call it, whether it 
is underdeveloped economy or de\'e-
loped economy planning is absolutely 
essential if we are going to make any 
kind of eConomic progress. 

I agree wholeheartedly that we must 
have a strong and increasingly strong 
industrial base. Because I believe in-
evitably that if at any time we are to 
break through this vicioUs inhibiting 
economic circle which inhibits all 
under-developed economies, it wiIl 
only be a projection from that indus-
trial base. I do not agree with my 
hon. friend Acharya Kripalani who 
would appear to want us to continue 
with a bullock-cart economy. 

And I say this that I am not going 
to canvass the achievements of the 

Congress Party. They have got much 
more time and many more speakers, 
but I say this. Let us look briefly at 
some of the things. 

Even in agriculture-my han. friend 
Shri S. K. PatiI is not here; he is rather 
in the doldrums today-there has been 
a measure of progress. But it is my 
estimate that there has been some fai-
lure. And what have been the rea-
sons for the failure of, and laek of pro-
gress in, agriculture? I put it down to 
two reasons, lack of adequate funds 
and the greater reason the failure of 
the State administrations. I do not 
want to say anything too much about 
that. I am not indicting them person-
ally, but I say that the failures of the 
Plan, the failures in health, the fai-
lures on education, the failures on 
agriculture have 'been the failures pre-
dominantly of the State administra-
tions. And I say this also that other 
parties and powers in the States 
would not have done much better if 
they would have done anything bet-
ter. The failure of the State Govern-
ments has been the failure of region-
alism. The failure of the State Gov-
ernments has been the failure of de-
centralisation in the context of a pre-
dominantly illiterate electorate. That 
is my thesis. And I join issue with 
the Prime Minister here. We are 
largely a politically immature people, 
even our leaders; we are a people 
who lack praetical political sense. Be-
cause somebody has passed a slogan 
down to us from the past, we are re-
peating it in a parrot-like fashion--
A democracy at the grass-roots, de-
mocratic decentralisation. I also accept 
it as a principle, as a ·basic principle, 
but surely the first postulate of the 
success of democracy at the grass-
roots is a minimum of education. Sure-
ly, it is axiomatic that a proliferation 
of power by people who are illite-
rate or semi-illiterate must mean a 
corresponding proliferation of ineftl.-
ciency, malpractice and above all, 
corruption. Do we not see it around 
Us every day? What has happened? 
The lower the rung of the administra-
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tion, the greater the maladministra-
tion, and the greater the corruption. 
Take the municipal level. Whether 
they are the PSP or the Congress, or 
the Jan Sangh people, do we not find 
people relatively more inefficient and 
relatively more corrupt? We find that 
there is a hierarchy, a hierarchy of effi-
ciency Or lack of it. I believe that at 
the Centre 1ihere has been more effi-
ciency relatively than in the States, 
that in the States, there has been re-
latively more efficiency and less cor-
ruption than at the municipal level, 
and I believe that even the municipal 
level will show that they are less in-
efficient and less corrupt than when 
the panchayats begin really to func-
tion. That, Sir, is my reading of the 
position. 

And may I say with great respect,-
and I say, w·ith great respect,-the 
House furnishes an example of what 
is happening? When this House be-
comes more representative of this 
predominantly illiterate electorate 
with more and more illiterates or 
semi-illiterates coming into this 
House, then inevitably, inexorably, 
parliamentary standards and parlia-
mentary traditions, and ordinary par-
liamentary decorum will deteriorate. 

Shri Tyagi: I protest. 

Shri FraDk Anthoay: That is when 
they come. They have not come yet. 
As regards who have come, I would 
not say anything. But when they come, 
We can expect that. 

And I say this. Who is prepared to 
pay this price among the parties on 
both sides to call a halt to democratic 
decentralisation, to so-called demo-
cracy at the gross-roots, unless you 
have the pre-requisite, the prerequisite 
of a minimum of education? Nobody 
is prepared to pay the price either on 
this side or on that side. Who is pre-
pared to pay .the price, to face one of 
the greatest dangers to everything that 
we are doing in this country, namely 

the population explosion? As some-
bOdy has correctly said, everything 
we do will be completely overtaken 
by this. We may call not Acharya 
Kripalani and his cohorts, but may 
call all the archangels from heaven 
to run this country, but even what 
they do will be completely overtaken 
by this runaway population. The :,lro-
blem is: How are we to control it?' 
There is no way unless we pay the 
price. Is my hon. friend prepared to 
pay the price? This kind of family 
planning which is peripheral, is bound 
to be utterly and completely ineffec-
tive. Are we prepared to pay the 
price that Japan paid? Are we prepar-
ed to do that? Is my hon. freind pre-
pared to get up now and say 'Yes, I 
shall endorse legislation to legalise 
abortion? That was the only way .by 
which Japan was able to control that 
population explosion whi'ch was not 
half as powerful as ours. We will 
have to pay, if we are going to face 
this danger, a greater price. We wiII 
haVe to go in almost for mass sterili-
zation. I am postulating basic issues. 
Who is prepared to pay this price? 
Everything we do will be overtaken 
by this run-away explosion. The last 
ten years have seen a 21 .per cent in-
crease in population. Ten years be-
fore, it was 1 per cent. Everything we 
do will be overtaken by this. 

Then, I haVe something to do with 
labour and I am a practising lawyer. 
And I say this that so far as labour 
conditions are concerned the Congress 
Party has a not negligible record. And 
1 believe this that in the social sphere 
the Congress Party has a proud re-
cord, because it has struck and struck 
repeatedly at what 1 have described 
elsewhere as medieval mummeries, 
obscurantist taboos that were throt-
tling an essentially fine philosophy, 
and throttling the country. You have 
had these blows struck for emancipa-
tion of Hindu womanhood-a whole 
lot of other progressive forward look-
ing, revolutionary legislative 'Ileas-
sures. 
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When I COOle to Communists, TJlay I 
say ..... . 

Mr. Deputy-Speaker: Your time is 
up. 

Shri Fraak Anthony: I would ask 
you to give me five minutes more. I 
will take only five minutes. 

Shri Indrajit Gupta (Calcutta South 
West): Please eive him some more 
time. 

Mr. Depaty-Speaker: I will give yc.u 
five minutes more. 

Shri Frank Anthony: Sir, the great-
est single reason why my group did 
not support this was that we are fac-
ing the greatest ever threat to the 
survival of democracy in this country. 
I say that there is only one group, 
one Party, in the country that is in 
favour of national demoralisation; 
there can only be one group that can 
be in favour of sabotaging our defence, 
OUr industrial and our economic 
efforts. I do not want to name the 
group. 

Sir, Chinese aggression has placed 
On us an inescapable burden. We have 
an immediate defence burden. How are 
we to meet this defence burden, may-
be by rationalising taxation? But W'9 
have to meet that. Today taxation is 
.ot only harsh, it is often of unendur-
able nature at all levels. At a 
certain level the incidence of 
taxation is the highest in the 
world I think that the Finance Min-
ister has been extremely unimagina-
tive, to say the least, to have extended 
some of the measures to people below 
the sub-marginal level. That is by the 
way. What I am trying to make ;Jut 
is that these conditions a·re a devil-
sent opportunity, a Communist-sent 
opportunity for them to practise their 
favourite technique--confwre and 
demoralise Our people---because even 
if the Chinese do not attack, the very 
least they will do is to demonstrate to 
pretend to aggress so that the resour-
ces which we would have expanded 
our development economically and 
industrially will have to be diverted. 
But yet we must progress to a mini-
mum at least in the economic and in-
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dustrial fields. Otherwise we can 
never attempt to catch up with the 
population explosion. We can never 
attempt to have any kind of a ~elf-· 
generating economy. And that is pre. 
cisely what the Communists outsid~ 
and inside want. They do not want us. 
to develop either our defence Or in_ 
dustry or our economy. And I say this 
with great respect to the democratic' 
opposition: Are you going to succumb· 
to the temptation of playing politics? 
I know politics is a continuOl<ls exer-
cise in vote catching. But in 1he face 
of this emergency are you going to 
play politics? Are you going to fall 
into the trap of the Communists of 
calculated sabotage of our defence and 
economic efforts in this country? That 
is what you will be doing. I am not 
suggesting for one moment that the 
Opposition should sit quiet and aC-
quiesce in all the sins of commission 
and omission of the GOvernment. 
Not by any means. Let there be un-
remitting, unrelenting pressure on the 
Government. 

I wanted to take the prioriti.es_ 
What are the priorities? will deal 
with three. I say this: however much. 
you may rationalise it, however much 
you may seek to qualify it, people· 
today, by and large. will have to pay 
heavy taxes. Next the people are gasp-
ing fOr breath under an increasing 
pall of suffocating corruption. That, 
today, is OUr greatest problem. How 
do we face it?· It is a challenge to 
both sides. How do we hce this dial-
lenge. What is the founlginhead of 
corruption? I say the fuuntainhead 
of all corruption in this country is, 
first, the organised' political parties 
and, second, the politicians. All power 
is vested in the politicians. They are 
the focus of all power. They are the 
focus of all interference with the ad-
ministration. The compulsions to pri-
va te corruption are tremendous. HoW" 
can a politician on a paltry salary 
maintain two homes? How can he 
fight exorbitantly expensive elections 
every five years? The compUlsions teo 
private corruption are tremendous. 
But what has rotted the very founda-
tions of our pOlitical life has been' 
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legalised bribery-donations from 
businessmen and business houses. That 
is what has rotted our whole political 
.life at its very foundations. 

Shri Tyagi: Right. 

Shri Frank Anthony: Are my hon. 
iriends on the other side prepared to 
pay the price? Are they prepared to 
.say 'no donations from business 
houses'? The Seraj uddin affair is only 
.a microscopic symptom of this deep-
ilea ted disease. The coffers of all par-
t;es--Congress, Communist-are OpeD 
·to contributions from all anti-social 
.elements in this country. When these 
.elements want to buy immunity, when 
they want to buy strength, they make 
.contributions to the coffers of all par-
.ties. 

Shri 1. B. KripalaDi: 
parties were against it. 

Opposition 

Shri Fralik ADtholQ': If you do not 
:ban it, at least subject to audit the 
funds of alI parties, make them npen 
to public scrutiny. That is how YOIl 

.control corruption, organiseD: corrup-
tion at its very source. 

Shri Tyagi: Agreed. 

Shri Frau Anthony: You will have 
.to control the corru'pt instruments. 
Who is prepared to pay the price? Are 
you prepared? The Congress Party 
has done it privately. It has been little 
more than a joke. But are you pre-

;pared by legislation to require every 
person in every public body, from 
Parliament down to the Panc1layat, to 
declare his assets, not only his assets, 
but the assets of his first degree re-
latives--father, mother, SOD, daughter, 
yes, sons-in-law, because, I say with 
great respect, that the Hindu joint 
family is a built-in conduit for siphon-
ing away ill-gotten gains? Are yOU 
llrepared to do it? Are you prepared 
to extend the Prevention of Corruption 
Act to public men, to make section 
"5 (3) applicable to every man in every 
-public body? That is, that the posses-
.siQn of disproportionate means to in-

'r 
come raises an absolute presumption 
of guilt against you. Are yOU prepared 
to amend section 6 of the Prevention 
of CorruDt;811 Act so that no sanction 
of any Government will be required, 
so that you do not have the ironically 
stupid position of a corrupt Chief 
Minister having to sanction his own 
prosecution? 

Finally-I am sorry the Prime Min-
ister has left the House--I say it is a 
challenge to all of us. This is the great-
est testing time. It is a challenge to 
every Indian. It is a challenge to the 
Opposi tion parties to play less of 
politics and have the capacity for 
greater statesmanship. It is a chal-
lenge to the Congress Party. It is a 
challenge to the Government. No half 
measures, no white-washing, none of 
these hole and comer inquiries where 
you suppress the truth-none of all 
that. The situation requires drastic 
methods. 

May I say in passing that this latest 
Congress decision-it is your own 
decision-of transferring people from 
one wing to another will, to my mind, 
mean nothing? It may mean more loss 
than profit. Some good Ministers may 
be transferred to the organisational 
wing, but the greater danger is that 
people who have built up a corrupt 
image--Chief Ministers and others-
an utterly corrupt image in the public 
mind, will be transferred from the 
ministerial to the organisational wing. 
They will carry all their corruption, 
all their taint, into the organisational 
wing of the Congress Party. 

I say this finally to the Prime Minis-
ter. To him has been remitted abso-
lute power. To that extent, his respon-
sibility is absolute; in one sense, it is 
staggering. I do not know; I have a 
feeling that he faces the challenges 
of his OWn nature, the contradictions 
of Jawaharlal Nehru. His ultrademo-
cratic sensitivity may make him vacil-
late when he has to be ruthless; his 
exaggerated sense of loyalty to his 
colleagues may make him connive and 
condone where he has to decapitate . 
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I can only conclude on a prayer. If 
he falters, history may well record 
that he destroyed not only his own 
party, he destroyed not only demo-
cracy in India, but-if he falters-his-
tory may well record that he destroy-
ed democracy in Asia. Let me con-
clude on a prayer and say-I believe 
it will be echoed by a number of In-
dians-that God may give him the 
strength, the determination and, aye, 
the ruthlessness to sweep clean be-
cause that alone is the way to demo-
cratic survival. 

Shri N. Sreekantan Nair (Quilon): 
I would like to know as an ordlinary 
Member of this House whether Shri 
Anthony was supporting the motion 
or opposing it. 

Mr. Deputy-Speaker: You may 
draw your own conclusions. 

Shri Morarka (Jhunjhunu): Sir, one 
would have thought that this motion 
of no-confidence would be supported 
with facts and arguments relating to 
the period after the last general elec-
tions. In the last general elections, 
this Government secured a vote of 
confidence of the peopl~not only 
from the Opposition in this House. 
The policies and programmes of this 
Government pursuedtil1 then have 
been approved and this Government 
has been installed in office again. 

14.41 hrs. 

[SHRI TmRUMALA RA.o in the Chair] 

The hon. Member, Shri M. R. 
Masani. referred yesterday to the 
defect in plannin·g and said that he 
did not believe in planning. Acharya 
Kripalani said that the plans are de-
fectively drawn and more defectively 
executed. Shri Masani, while agreeing 
'100 per cent' with the policy of socia-
lism, did not 'believe in the theory of 
planning. But in modern times, the 
theory of .planning and the theory of 
socialism cannot be divorced. I wish 
to quote a person who is not a Rus-
sian economist, but a professor who is 
an authority on planning and in whom 
at least Shri Masani should have full 

confidence. I am quoting what Prof. 
Galbraith said in this connection. 

Shrimati Renu Chakravattty: He 
does not believe in Galbraith; he 
believes in Dulles. 

Shri Moraro: Prof. Ga:braith has 
said: 

"The theory of planning origi-
nated in close alliance with the 
theory of socialism-one of the 
reasons, more than incidentally, 
why the word planning was so 
long regarded in non-socialist 
quarters with uneasiness. Socia-
list theory 'by its nature placed 
great emphasis on public owner-
ship of natural resources and capi-
ta! .plant, and, subject to political 
exigencies, of land. This was 
deemed necessary to prevent ex-
ploitation, insure social justice and 
insure also that political power 
would not be arrogated by the 
owners of capital." 

Sir, Acharya Kripalani and other 
Members of the Opposition talked .f 
the achievements of this Government. 
What this Government has achieVed is 
not a matter of opinion nor a matter 
of argument. It is, I submit, a matter 
of fact, the evidence of wltioh is visible 
in every nook and corner of this coun-
try and on the faCe of every citi~en 
of this nation. In spite of great diftlr 
culties such as the ever-growing 
population, the vagaries of the mon-
soon, the Pakistan problem and last, 
but not least, the Chinese attack, ",e 
haVe some achievements, in the eco-
nomic field to our credit. Our agri-
cultural production has increased by 
50 per cent.; our industrial production 
has increased by 100 per cent; our 
national income has increased by 50 
per cent; our per capita income has 
increased by 20 Per cent; our progress 
in the field of social services like 
health, education, etc., is simply re-
markaole. 

Leaving that aside, I would like to 
give OllIe or two other quotations, 
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again from a person who can ;;peak 
with some authority. About our plan-
ning, he has said: 

"Students of economic develop-
ment must be especially grateful 
to India. For, from having 
attempted the most, she has been 
<>ur best teacher." 

Recently. he said again about <>ur 
planning t.'lat ''it was the best job 
done anywhere in tile world". He also 
said <>n different occasions: 

"India has an effective Govern-
ment; there is a substantial mea-
sure of literacy; .... her develop-
ment has attracted more attention 
than that of any other country 
partly because it has the most corn-
petent planners, and the most arti-
cula te journalists .. As a result, the 
world has come, in far greater 
degree than has been realized, to 
identify development as a whole 
with the experience of India. Since 
capital and technically trained 
manpower are the limiting faa· 
tors in India, they are assumed to 
be the limiting factor every-
where." 

This is the reputation that India, 
Indian planners and Indian planning 
enjoy throughout the world. 

Much has been. said, and that is one 
common point made by all the Mem-
bers of the Oppositi<>n, about the Gold 
Control Rules. I wish they had 
selected some stronger p<>int for 
attacking the Government so far as its 
economic policies are concerned. To 
begin with, r agree that the Gold Con-
trol Rules have caused a certain 
amount of unemployment among a 
certain section of the community. That 
was inevitable. But what is the main 
purpose behind these rules? The 
main. and indeed the only purpooe of 
the Gold Control Order is to stop 
smuggling. When people criticise the 
Government and say that this Gold 
Control Order has not mobilised the 
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gold holding of the people, that it has 
not brought in gold to the coffers of 
the Govermnent, I think they do not 
appreciate the objectives underlying 
these rules properly. 

Gold worth Rs. 50 crores is smug-
gled every year, and for this smug-
gled gold, it is the Government that 
has to pay in the scarce foreign _-
change. It is unthinkable that when 
we do not have foreign exchange for 
essential medicines, urgent defence 
needs, vital plan projects, industJial 
raw materials or infant fO<>d, when we 
do not have foreign exchange for 
students to go abroad Or for our sick 
people to go abroad for treatment, we 
should still fork out Rs. 50 croTes every 
year to finance the activities of these 
international crooks. 

Smuggling is very lucrative because 
the. international price of gold is much 
lower than the internal price of gold. 
The international ·price is about Rs. 53 
per ten grams, and the internal price 
i.i ab~u~ Rs. 110 per ten grams. The 
margin is so big that fOr the smug-
glers the risk becomes very marginal. 
Then would you be surprised to know 
that there are insurance com,panies 
which insure against the risk of con-
fiscation of gold by the customs? The 
insurance companies charge ten to 15 
per cent premium, and they insure 
that in case the smuggled gold is con-
fiscated, they would pay the full 
amount to the persons affected. 

Smuggling has become so lucrative 
that not only these international 
crooks, but even air pilots, officers of 
the shipping companies, foreign 
travellers, and, I am sorry to say, even 
foreign diplomats, have been attracted 
to collaborate in it. Before issuing 
these Gold Control Rules, Government 
tried many other ways. For example, 
they intensified customs vigilance, in-
creased penalties, issued special: cur-
rency for the Gulf countries, amended 
the Sea Customs rules and transferred 
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the onus of proof from the prosecu-
tion to the accused, used modern gold 
detectors, prohibited forward trading 
in gold and restricted banks from 
advancing more money. All these 
measures we~ taken but none of them 
proved very effective. Then there was 
pressure in the House and outside that 
<rllvernment must do something· to 
stop this smuggling. Smuggling was 
menacing our economy continuously. 
The International Monetary Fund and 
the World Bank were criticising us for 
asking for more and more loans, when 
our foreign exchange was being drain-
ed by this nefarious activity. So, <rllv-
errunent was obliged to take some 
action. 

What is this Order? Under the 
scheme Government dOes not take 
away anybody's gold, does not require 
anybody to invest gold in any parti-
cular way, does not require anybody 
to sell gold at any price, nothing of the 
sort. The only thing Government re-' 
quires is that if you are holding gold 
in a non-ornamental form, in the fonn 
of bullion, and that also above a cer-
tain quantity, you must make a dec-
laration to the Government. The 
second requirement is that hereafter 
no ornament of more than 14 carat 
purity of gold would be pennissible. 
This step was necessary becauSe in any 
ease unless and until YOU reduce the 
demand for gold in the country, the 
internal price of gold cannot come 
down. How can you reduce the de-
mand for gold unless you impose res-
trictions on the gold contents in orna-
ments. The total consumption of gold 
mould be reduced 

Shri KUI1J Ram Gupta (Alwar): 
Has the price come dOwn now? 

Shri Mmrka: If you wait for a few 
more minutes, you will understand. 

It was in order to r~uee the de-
mand for gold, So .that the internal 
price might·be· reduced, th1It this ~tep 
was taken. 

Another possibility 'WIllI to increase 
the ertemalpricear·gold. Many peG-

pIe argue that the external price may 
be increased more easily. But that does 
not depend on us alone. If We have 
to increase the external price, we can 
do that only by depreciating our 
rupee, and if we do that, all our 
imports would become more costly, 
and we would be paying much more 
for our plan projects than otherwise. 

Therefore, since this malady was so 
deep-seated, and since the problem 
was so big, <rllvernment had no alter-
native but to introduCe these Gold 
Control Rules, which, I submit, are 
absolutely innocuous Goverrunent I 
~t, has not deprived anybody' of 
his gold. <rllvemment has not impos-
ed any restriction on the use of gold. 
Even before the <rllid Control Order 
came into force, Government was not 
giving gold to the goldsmiths. The 
goldsmiths were making ornaments 
mostly out of smuggled gold_ But 
assuming for a moment if you like that 
goldsmiths have become unemployed, 
I ask in all seriousness a question: 
would you like the employment of 
goldsmiths to be sustained, if that can 
be sustained only by smuggled gold? 
Let the decision be taken by the House 
once and for all. This question has 
been discussed previously, and it is 
being discussed again. It is pertinent 
for the HoUSe to take a decisi~ Has 
the House come to the stage where, in 
order to get employment of a few 
lakhs of people, it would allow this 
continuous drain on our scarce re-
sources and which is a sort of slur 
on our name and a matter of shame 
to us? 

Let me a~ you that all the tele-
grams and the demanstrations are not 
engineered by the poor goldsmiths. I 
agree that they have become unem-
ployed, but the real agitators, the real 
financiers ·behind all these ·things, are 
the smugglers who have ·become more 
unemployed. Behind the screen of the 
poor goldsmiths, it is the smugglers 
who were making crores of rupees 
every yea.r that ~ creating this 
trouble beeause they have lost that 
income. 
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[Shri Morarka] 
A, to whether this scheme has suc-

ceedcl or failed, it is very difficult f~r 
anybody to say precisely. 

Shri KO'7!l (Kozhikode): Is ther2 
not a Government here to stop smug-
gling? 

Shri Morarka: Let us suppose all 
the golds"Tl.Lhs haVe become unem-
ployed. Why? Because they are not 
getting gold. If the smuggling still 
continues, why are they not getting 
the gold? So, there is a cant,a"iction. 
If they have become unemployed, then 
smuggling, if not completely. stopped, 
has been definitely substantially 
reduced. 

The compulsory deposit scheme has 
been another target of criticism by 
the Opposition. 

Shri Nambiar: How much gold you 
have got? Is it worth the n:me? 

Shri Raghunath Singh (Varanasi): 
On account of you gold is not coming. 

Shri Umanath (Pudukottai): You 
have left the hoarder and caught us. 

Shri Morarka: The C.D. s~heme no 
doubt involves temporary deprivation 
of money. 

Shri J. B. Kripalani: Is it temporary 
hardship? 

Shri l\lorarka: It is temporary hard-
ship; it is only compulsory saving 
which is refundable after five years 
with interest. If it is taken in the 
fonn of tax, it will not ·be temporary 
hardship; it would be a pennanent de· 
privation. Such schemes are not un-
common even in other democratic 
countries such as U.K.; and to a lesser 
extent in U.S.A. In Canada, during 
the seeond world war in the year 1942, 
such a scheme was introduced. The 
date of maturity th1!'I'e was uncertain 
-two to six yearS after the hostilities 
eease; the rate of interest payable was 
only tw() per cent. Compared to this, 
our scheme is not only mOTe specific 
but less vigorous and more lucrative. 

Now, why has this scheme become 
necessary? Under our Third Plan we 
wanted to raise Rs. 600 crores froni 
small savings but during the first two 
years we raised less than Rs. 200 
crores. There is a governmental re-
port that there is a setback in the 
voluntary savings movement The 
second reason is the Chinese attack. 
The need for defence outlay increased 
and it has been approved by this 
House. On current revenues we ex-
pected to get Rs. 500 crores for our 
Plan in 1961-62 but we actually got 
a surplus of Rs. 177 crares. But 
in 1962-63 it went down to deficit of 
49 crores and in 1963-64, to deficit 380 
crores. In order to get over these 
deficits this scheme had to be intro-
duced. The other methods available 
were to increase the rate of personal 
taxation or to reduce the exemption 
limits and rope in more people or to 

.indulge in State trading and raise the 
price of necessities. The hardship 
that would have been caused by all 
these measures would have been mu'ch 
more and the persons least able to pay 
the tax would have suffered more. 

It would be interesting to know if 
the people whose income is Rs. 1,500 
Or less really want to save Or not. 
whether they are really against the 
scheme. In many factories pers~ns 

with salaries of Rs. 125 or Rs. 130 per 
month clamour for the introduction of 
the ·provident fund scheme where the 
rate of their saving is 8 per cent 
mInImum. In factories which have 
these schemes, they want the rate to 
be increased from 8 to 12 per cent. It 
is nc<t that these people are averse to 
saving. But there is c()mplete mis-
guidance of these people by interested 
political parties, by people who want 
to win elections, by people who agree 
in the House to one thing but go out-
side and carry on an agitation. 

There were some difficulties in the 
scheme Which were more of an admin-
istrative nature and the Government 
lS now taking steps te> remove those 
<lliftcu1ties or at least to mitigate them. 
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Mr. Chairman: I would request the 
House to co-operate with me and hear 
what he says patiently. Some of his 
points have not at all been touched 
by the previous speakers. 

Shri Nambiar: One difficultv i3 that 
with regard to gold he made a bad 
point. 

Mr. Chairman: He is trying to 
understand the relation between your 
party and gold. Mr. Morarka should 
finiSh in five more minutes. 

Shri Morarka: First of all, Govern-
ment has exempted all those people 
who save 11 per cent or more of their 
salary. Secmdly, unless a person is 
in continuous employment of the same 
employer for more than 240 days of a 
year, he \v1.1 not have to pay any-
~hing under this scheme. The defini-
tion of salary has also been revised 
so as to include only the basic salary 
and not the dearness allowance, bonus, 
overtime allowance or other perqui-
sites that a worker gets. These would 
not be calculated while computing the 
Rs. 1,500 limit. Then there has been 
the exemption of the land revenue 
payers upto Rs. 5 and also exemption 
in conditions of scarcity, floods, etc. 

If yo·u look at this picture of the 
compulsory deposit scheme as a whole, 
what do you find? You have accepted 
the necessity of more resources and 
more funds. How to raise funds, 
either by taxation orbv compulsory 
savings. A large tax effort is possible 
in this country only by including 
larger sections of the people. What-
ever your rate of taxation may be, 
since the number of people in the 
higher income groups is small, you 
cannot get a very big amormt. In 
order to get the required resources of 
the size needed for defence and deve-
lopment this scheme was inevitable. 

15 hrs. 

A few words about the price. In a 
planned ecOlDOllJly you must look at the 

prices in the long perspective and not 
at what happened this month or the 
last month or even in one year. If 
you look at the price level from a 
long perspective, what do you find? 
During the First Plan our prices fell. 
Durmg the Second Plan our prices 
increased and during the first two· 
years of the Third Plan, in spite of 
increased spending and investment, 
t:h.: prICes remained more or less' 
stable. Now, in the third year of the 
Third Plan, prices have increased 
mainly because of the rise in the 
prices of three commodities: gur,. 
sugar and rice. I take that all the 
three are necessities of life. There are 
substitutes to them but let us not 
bother ab~ut them just now. 

The price of rice has increased be-
cause rice crop in 1962-63 almost 
failed and rice production was less by 
two million t'ons; the consequent rise 
in price was 13 per cent in the case-
of rice alone. 

/The rise in price may be due to' 
increased demand Or due to decreased 
supplies. If the demand increases' 
because the money supply with the 
people increases, then it results in 
inflation. That is, people lOse confi-
dence in m·oney. Then a situation 
arises where money starts chasing 
goods. That is a dangerous signal and 
.Government has to take radical mea-
sures. But that is not so' 
because if that happens the 
price of everything rises. That is 
when people lose confidence in money 
the price 'of every type of commodity 
rises. At the present time, however, 
the prices of shares and Government 
securities have gone down; the price-
of industrial securities, preference 
shares and ordinary shares etc. which-
give dividends, the prices of these 
securities have gone down. I would 
ask those people who say that the-
prices have risen due to the inflatio-
nary impact, due to the lessening of" 
the value of the rupee, why these-
prices of shares aDd securities are-
falling. The hon. Member for Rajkot, 
Shri Masani, made a point y-. 
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terday that so far as gold is con-
eerned people are investing in it 
"because they have no confidence in 
-the rupee which is falling in value. 
I may tell him, however that a 
.Person who invested Rs. 100 in gold 
in 1939 got in 1962 Rs. 400. whereas 
a perSOn who invested Rs. 100 at the 
same time in small savings got Rs. 300 
in 1962/ I agree that a person inves-
ting in small savings got Rs. 100 
less, but the person who invested in 
-small savings did not run any risk, 
"Where~ the person who invested in 
gold ran a continuous risk. Fortu-
nately in this case, or unfortunately 
for the country, the price 'Of gold was 
continuously rising. If the price had 
not suddenly risen like this, he would 
not have got Rs. 400; he might have 
got less than even Rs. 300 or whatever 
'it is. 

In connectiOn with price, there is 
-another pertinent point and that is 
:about the eXcise duty on commodities. 

Mr. Chairman: I wouid ask the hOD. 
:Member to conclude now. 

Sbri Morarka: Yes, Sir. In 1951-
fi2 'Our revenue from excise duty was 
"Rs. 70 crores. In the current year, 
IIMl3-64, this is going to be Rs. 700 
-crores. It has risen from Rs. 70 
'crores to Rs. 700 crores. Sales tax 
nas increased in all the States. Then 
the municipal taxes and octroi duty 
bave increased. On whom has the 
burden of these taxes fallen! These 
are comm:odity taxes and they have 
fallen on these commodities only. 
'Therefore, if you find a slight increase 
of 10 or 12 points compared to 1952-
:53, there is no need to get panicky. 

RecenUy a survey was made of 44 
eountries in the world in regard to 
the price-line, aDd What did we find? 
Among those 44 countries the position 
CJflndia was thirteenth. That shows 
that only 12 c!ountries had done better 
than India "and ., 1 cCJUlltriea had doIle 
worse !ban India. 

15.07 hrs. 

[MR. DEPUTY-SI\EAItER in the Chair] 

So, if you look at it from that point 
of view also, you will find that the 
price ~licy of the Government has 
succeeded beyond expectations even 
though there has been a temporary 
rise in price due to the vagaries of 
Nature. A very eminent economist 
recently said that in India the price 
mechanism is also the victim of the 
vagaries of Nature because if our 
agricultural season fails we al~ 
suffer from the price rise. 

YesterdaJ'.r, Shri Masani said that 
the tax level in this country is so 
high that it has far exceeded the law 
'Of diminishing returns. I do not 
know what he actually meant. I have 
mentioned about the revenues from 
excise duties. So far as the excise 
revenue is concerned, the increase has 
been from Rs. 70 crores to Rs. 700 
crores between 51-52 and 63-64. So 
far as income-tax and corporation tax 
are concerned, they have increased 
from Rs. 180 crores to Rs. 460 crores. 
So far as customs revenue is con-
cerned, it has increased from Rs. 180 
crores to Rs. 300 crores <Ner the same 
period. This is the periOd during 
which the Government has continu-
ously given additional doses of 
taxation. I thought that when one 
says diminishing returns what is 
actually meant is that the additional 
dose of taxation would bring a lesser 
revenue. But, if you see the figures ... 

Shri M. R. Masani (Rajkot): I would 
say that a lower rate of taxation 
would get you more revenue by n'On-
evasion and honest payment. 

Shrl Morarka: But that argument 
could apply to even one per cent rate 
of tax. It can be argued that if you 
do not tax at all, pt!Ople would be 
happier and develop their industries 
to a greater extent. That is not the 
correct argument. But the point is 
1his: whether the increased rate of 
tuation has really brought leas 
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revenue for the Government or whe-
ther it has bI'ought more revenue for 
the Government. I submit that the 
increased taxation has brought suffi-
cieI!tly more revenue to the Govern-
ment. 

In conclusion, I want to say this. 
The Mover of the moti'On, while con-
cluding his speech, said, let there be 
fresh general electi'Ons. I wonder why 
he made this demand. General 
elections have not been very propi-
tious for the Opposition leaders. I 
do not know how he has bec'ome a 
victim to this thought. No Opposition 
leader has ever won in any general 
election. 

Shri Nambiar: That is incorrect. 

Shri Hem Barua: That is a wrong 
statement. 

Shri Nambiar: Shri Gopalan got 
elected thrice continuously and he is 
the Leader of the main Opposition 
group. 

Shri Morarka: I thought Shri 
Dange was his leader. Anyway, ail 
that I wish to say is this. Our Com-
munist friends, who d~re not openly 
'oppose in this House the GO¥ern-
ment's stand against China, wh~ dare 
not Oppose the grant of money that 
is required for oUr defence, go out-
side, agitate the masses and oppose 
all the taxation measures. They d'o 
not want the joint air exercises; they 
do not care what happens. They 
want that we must build our defences 
with our own resources irrespective of 
the time that it takes, knowing fully 
well that the enemy is not going ('0 

wait so long. If that is their attitude, 
if that is their loyalty, I think we 
will have to be more careful with the 
support of these people. 

Shri A. K. Gopalan (Kasergod): 
Mr. Deputy-Speaker, Sir, it is with a 
heavy heart that I speak in this debate 
to exercise wan t 'of confidence in the 
Government, though for different rea-
sons from those of the sponsors of the 
motion. On many issues like c'cr-

in the Council of Ministers 
ruption, high prices and taxation, 
there would appear to be a comm"n 
ground. But in fact our approach is 
totally different from that 'of the 
others. 

The speech of Shri Masani was the 
epitome of the approach of his and 
the likes. He wanted the Government 
to concentrate on investments in 
agriculture and not aspire to be self-
sufficient in iron and steel. Accord-
ing to him, it would mean that we 
will have to import our requireme,ts 
of iron and steel, obviously from 
America. That would show that hill 
attack against the Government is 
more to weaken the national interest 
than to strengthen it. The same 
voice was raised in the US Senate 
Foreign Aid Committee last week 
against the fruition 'of the Bokaro 
project. America wants our country 
to be economically and militarily weak 
and permanently dependen\. That ~ 
why I say that our a.pproach, as far PS 
this moti'on is concerned, is totally 
different from that of the others. 

My charge against the Government 
is that there is a total divergence bet-
ween the promises that the Gbvern-
ment has given and the policies of the 
Government. Leave alone the 
earlier period when the Congress party 
proclaimed c'o-operative common-
wealth as the goal. and take up the 
period from the Avadi resolution i,1 
which the socialist pattern of society 
was declared to be the goal. It is the 
promises of the Government 2S well 
as its policies from that period that 
I want to criticise. 

In the election manifesto of 1957 
they declared as foll'ows: 

"In economic relations, there 
should be nO exploitation and no 
monopolies, and disparities in 
income sh'ould be progressively 
lessened." 

In practice, however, what have they 
done about lessening of disparities? 
What is the position today? They 
have actually helped the widening of 
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[Shri A. K. Gopalan] 
the disparities and the concentration 
of wealth in a few hands. At no 
time in the history of our country did 
monopolists own or control such a 
big chunk of Our economy as now, and 
the process is c'ontinuing. The Prime 
Minister announced that a committee 
would be appointed-before the last 
gencral elections,-and a committee 
had already been appointed. I do 
not want to go into the question 
of the rep~rt of the commi ttee. 'l'h~ 

committee might not have finished i~s 

work. But as far as the results that 
are seen in the papers are concerned, 
those results are bad. We know that 
in regard to disparity. the disparities 
are widening. I want to mention 
some facts. 

Out of the total of 28,000 private a"d 
public limited companies whose total 
assets come to nearly Rs. 2,800 crore,;, 
only seven top houses of Tatas and 
Birlas alone have between them 
Rs. 706 crores. 

Sir, in the sphere of banking three 
top banking companies control 30 ~E:r 
cent ot the deposits in all banks. 
These were the figures in 1959, and the 
position today will be worse. 

Shri Masani, when he was spEak-
ing, shed tears over the fact that the 
increase in national income has not. 
gone into the pockets of workers, 
peasants and middle class people 'Or 
even the bulk of the industrialists 
Where has it gone then? His answer 
was that it has gone to line up the 
pockets of a few corrupt politicians. 
It may be sometimes true that a few 
politicians have gone richer, just 01" 
the Congress President has said Ulat 
paupers have become millionaires, 
It may be true. But we cannot hide 
the fact that a big chunk of the in-
crease in national income has gone to 
fatten a handful of monopolists, a"," 
politicians got only a tiny share 'ot 
the wealth grabbed by the monopo· 
lists for services rendered. 

Ever since the Congress Party took 
over the reins of Government, in 
their electi'on manifesto of 1946, 1952, 
1957 and 1962 and also in the Firs\ 
Five Year Plan and Second Five Year 
Plan, they have promised that they 
would hold the price line and prevent 
inflation. What has happened to thel: 
holding of the price line and infla-
tion? The entire eccnomic history of 
India during the last 16 years has 
been one of continuing inflation and 
rise in prices. After the declaration 
of the emergencv the Prime Minisk= 
got an undertaki;"g from the big busi· 
ness in this country that they would 
not resort to speculation and profi· 
teering. Even then, now, the Gov-
ernment admits that the prices have 
swelled. The Food Minister talks 
again and again about buller stocks. 
He has to admit n'ow that there is a 
sharp fall in rice production. His 
only answer is to mak~ an annual 
pilgrimage to America and beg for 
food. Last time when he went to 
America he appealed to the Ameri-
cans even to lend more rice. So 
what is the image of India that is 
presented? It is an image of peren-
nial mendicant that he projects of us 
to the people of the world. The Food 
Minister expects people to be satis .. 
fied and to live on false statistics. 
Such a Minister who gives us only 
statistics and not riCe has no business 
to be in office. The sugar muddle has 
made it all the more imperative that 
he quits office here and now. I want 
only to quote here from the London 
Eccmomist dated 10th August, 1963 
There is a long article by the Indian 
Correspondent. It is a long one and 
I only want to quote the last portion 
'of it. It says: 

"Against this background the 
importing of grains, now rwming 
ar .. und 3' 5 million tons a year, 
much of it. American surplus 
under P.I. 480, is only a palliative. 
It was the growing strength of 
this criticism within the Congress 
Party and Cabinet that led to Mr. 
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Nehru's recent attempt to shift h's 
Food Minister, Mr. S. K. Pati], tn 
the Railway Ministry ...... By the 
middle of this week Mr. Patil 
seemed to have Won the point. He 
may be no great shakes as a 
Food Minister, but as a friend of 
business he is one of the Con-
gress's principal fun raisers." 

"This is wh3t the London Economist 
says. I have noth:ng to comment on 
It. 

On tile top of this, the Government 
is taking advantage 'of the emergency. 
In 1.1e name of the emergency it ha; 
put an unbearable burden by way 01 
taxation and compulsory deposit on 
the teeming millions of our country. 
:My han. friend who sp'oke just before 
me said that CDS is only something 
gOOd tn the people because they are 
only to invest some money and get :t 
after five years wi th interest. Even a 
great man like Vinoba Bhave wrote 
in one article, how can a man getting 
Rs. 125, when he has to spend 
actually Rs. 150 for the same 
food, for the same amount of rice anJ 
other things ·that he had been getting 
a Y"ar ago, put Rs. 3 every month in 
CDS? If he d'oes SO I think he wi!! 
have to ask somebody else to draw it 
"back because himself and the membcn 
of his family will not have survived to 
take back that money after five years. 
He will not be able to Jive with the 
R<. 125 that he is getting today. He 
will not be able to keep up his stan-
dard, and I d'o not know how some 
bon. Members say that he will be 
saving something and that is good for 
him. He wants to liVe first and thm 
only he can think of saving. So the 
arugment that CDS is a good thing 
is not true. What about the peasants? 
In Thirunelveli district 'of Madras 
State, which I visited last month, the 
land revenue on one acre of double 
crop wet land was Rs. 221 two years 
ago. It has increased today to Rs. 30 
because of the surcharge on land re-
venue imposed by the Madras Gov·-
ernment. Adding the amount to be 
deposited under the compulsory de-
posit scheme, a man has to pay Rs. 75 

in the Council of MUList"'s 
from this year. A mari who paid only 
Rs. 221 two years Qgo has to pay to-
day Rs. 75 by way of tax and com-
pulsory deposit. 

The Minister of Finance (Shri 
Morarji 'Desai): May I ~orrect the 
hon. Member? That is not correct, 
because half of the land l"cvenue 
whic;, he was paying two years ago 
is to be considered and not the amount 
he ;s paying today. So it .comes ;() 
Rs. 11 and not Rs. 25. 

SClri A. K. Gopalan: He was paying 
Rs. 22~ and today even without th~ 
CDS he has to pay Rs. 50 because "of 
the surcharge imposed by the Madras 
Governmei.1t. How can a man owning 
two acres or one acre of land pay this 
am3unt of surcharge, CDS, and other 
levies. It is not 'only the surcharge 
that he has to pay. As far as W&wr 
tax and other taxes are concerned they 
have also increased. Not only '.he 
rates haVe increased, I know that in 
many districts of Kerala and other 
States they are asked to pay the taxes 
for five or six years fogether. 

Shri Ranga: He has been in debt 
already. 

Shri A. K. GopaJan: Actually tha 
produce of their paddy at the time of 
harvest procures less price than what 
they got last year, despite the in-
creased prices in the market two 
months later. 

More indebtedness will be the lot of 
theSe millions and ultimately their 
lands will be grabbed by the m'oney-
lenders. My question is, is all this 
necessary for the defence of the coun-
try? Are there no other sources from 
which funds could be raised? 

Before going to the question of 
rai.ing f<,mds, I want to speak about 
the ~and reforms and land reform 
legislation. It is said that there is no 
incr<ase m food production. We can-
not expect any increase in food pro-
duclion as long as there is faulty 
implementation of land reforms and 
faulty legislations. Take, for exam-
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pie, Kerala. In 1957 a legislation was 
passed. After two years the President 
returned it with some modifications. 
It was implemented for Ii years. In 
the course of the implementation, to 
get some benefit they had to spend 
some money. Af[er implementation, 
due to a decree passed by the courts 
everything is gone now. What will 
the peasants think? After waiting for 
several years and getting a legislation 
passed, he finds that within a short 
time of its implementation a new 
legislation is brought. He will have 
no belief in legislations. He will feel 
that whatever promises are made are 
all false. After a legislation is passed 
and implemented for a short period, 
it is taken away. When there was 
lome hitch regarding the Constitution, 
it was remedied. Even then the 
Kerala Government says whatever 
may be the money that has been 
spent on its implementation we must 
have a new BiJI. This must not be 
a:Jowed to happen. This kind of 
faulty legislation and fauIty imple-
mentation should not be allowed. 

Shri Tyagi: It is the fault [,f th'" 
Suprem, Court and not of the Gov-
ernment. 

Shri A. K. Gopalan: 1 do nol want 
to argue on that point. (Interrup-
tion). 

On foodgrains, in future trading, 
and in the stock exchange and also 
in urban land, speculation has actual-
ly intensified during the period of 
emergency. Is this speculation neces-
sary for the growth of our economy 
and for the defence of the country? 
We demand that serious measures be 
taken to curtail drastically this un-
productive waste of our resources on 
speculation. It is with this end in 
v;,ew that we have said inat Govern-
ment should take over the banks and 
general insurance in order to find 
resources. The money deposited in 
these banks and insurance companies 
is not the property of those who con-
trol them. It is the wealth of the 

suffering people of the country which 
is today utilised by a few monopoly 
houses of the country to enrich them-
selves and their families through 
specu:ation and otherwi&e. The very 
fact that they have utilised these huge 
resources for fattening thems"lves 
and ifl.icting un told miseries on the 
people clearly shows that they are 
unfit to be in charge of these huge 
funds. After the publication of the 
Vivian Bose Report, which we discus-
sed in this House, there is certainly 
no meaning in handing over crores of 
rupees fo these people. Quite apart 
from the profits of these companies 
that would accrue to the Government, 
the mere stoppage of the utilisation 
of these funds for speculative pur-
poses, would place in the hands of 
Government crores . of rupees for 
productive purposes for deve~opment 

as well as for defence purposes. 

Coming to the question of foreign 
trade, it is admitted by many indus-
trialists that there is under-invoicing 
of exports and over-invoicing of 
imports. This has become a common 
~eature in the conduct Of business by 
a few big business houses. This 
could be put a stop to by taking over 
the entire export and import trade 
by Government. Also, we will get 
some money. 

Coming to the oi.l industry, the 
foreign monopolists in this cou,.try 
refuse even to give proper accounts of 
their profits to Government. It is 
known that in many parts of the 
world there had been even wars 
fought between the Government and 
foreign oil companies and Govern-
ment toppled down because of the 
greed of the oil magnates for the 
control and exploitation of the oil 
resources. By nationaliosation of the 
oil industry we will get not only cheap 
petrol and cheap oil but Government 
will also get a few crores of rupees 
which now the foreign oil companies 
are pocketing as profits. So, we 
demand the nationalisation o~ both 
production and distribution of oil. 
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These are not very revolutionary 
programmes. They have been carried 
out in our neighbouring countries, 
Burma and Ceylon even during peace 
time. And yet our Government 
refuses to do this even during the 
period Of emergency. The only reason 
for that can be that it does not want 
to take even the smallest steps which 
would hit the vested interests. That 
is the only reason why Government is 
not doing it. There cannot be any 
other reason. 

The Fionance Minister is a personi-
fica tion of the class policies and the 
class bl'lls in favour of the vested 
interests. He is supremely call~ to 
the miserable conditions of the people 
and revels in putting more miseries on 
the people. The whole country has 
pronounced the Gold Control Order 
as a total failure. While speaking 
about the Gold Control Order, the 
han. Member who preceded me said 
that only very few persons are affect-
ed by it and very few have opposed 
it. In the whole of India. in every 
State in India. there are satyagrahas, 
demonstrations and hunger strikes by 
five lakhs of goldsmiths who earn 
their living, rather who used to earn 
their living in this profession. 

It is often said "ven by the Finance 
Minister and others that this is a 
social reform and when there is a 
social reform somebody will have to 
suffer. But whether there is emer-
gency or not, whether i,t is an econo-
mic reform or not. some sections of 
the people never suffer and only the 
working class people suffer. Whether 
it is a social reform or not, an econo-
mic reform or not, if one fine morning 
lakhs of people find themselves un-
employed on account Of a legislation 
now can you call it just? Due'to this 
so-ca1jed reform, thousands of gold-
smiths are starving. Many gold-
smiths have committed suicide. It is 
said that one of the obj ects of this 
reform is to check or prevent' smug-
gling. Yet. we find from the news-
papers that smuggling of gold has not 
been checked. When Government 
introduces a legislation or brings for-

in the Council of Ministers 
ward a reform which affects lakhs 
and lakhs of people in the country, it 
is the duty of the Government to see 
that as a result of that reform honest 
people are not put to unnecessary 
difficulties. If they silllcerely believe 
that it is a social reform, they muse 
draw up some plans to rehabilitate 
the goldsmiths who are now on the 
road. 

As far as projects are concerned, 110 

many are taken up in the country and 
people in their thousands who are 
living in those areas are driven away. 
Unfortunately, I do not have enough 
time to go into the detaiJs. The poor 
people living near the site o.f the pro-
jects are threatened, beaten or forced 
to vacate thOse areas. When you 
take up a project 8fld allot Rs. 4 
crores or 5 crores for cement, steel 
and other things, why can yOU not 
allot another Rs. 2 crores so that the 
peop:e living in those areas and who 
are affected by the project can be 
rehabilitated elsewhere? After all, it 
is part of the project. But you do not 
do that; you turn them out to the 
road. The same thing happened at 
the time of the introduction of prohi-
bition. another social reform measure. 
Lakhs of people suffered because of 
that measure and nothing was done to 
rehabilitate them either. Some of 
them died, some found out other jobs 
and others are still starving. 

Shri K. N. Pande (Hada): While I 
do not like to interrupt him, I want 
one clarification from him. 

Shri A. K. Gopalan: He can have 
the clarification after I finish my 
speech. 

Shri K. N. Pande: Since he happens 
to be the leader of the Communist 
Party, I would like to know one thing 
from him. 

Mr. Deputy-Speaker: Order, order. 
He is not yieldiong. 

Shri A. K. Gopalan: The Fmance 
Minister is not prepared to take 
drastic action to bring out the thou-
sands of crores Of rupees worth of 
gold kept in the hoards of princes and 
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rich peop:e. The only effect of his 
measure has been the blatant anti-
social onslaught on the common people 
and unprooting of about five lakhs of 
goldsmi,ths and condemning them to 
perpetual starvation and death. When-
ever a socia! or economic reform 
measure is brought out, it is the duty 
of the Government to see that people 
do not suffer unnecessarily. They 
must introduce measures in such a 
way th~t people, instead of becoming 
unemplo;"ed, get more jobs so that 
they will become prosperous, which 
is ono Of the objects of the Plan. 
have nothing more to say about the 
Gold CO:ltrol Order. 

The corruption that is rampant in 
the highest places is an inevi~able 
concom.hnt of the power of money 
that has grown rapidly during the 
Congress regime. There is no use of 
the Prime Minister shouting that the 
charge of cor;:uption against Minis-
ters is the biggest lie. Photostat 
cop;.", of letters pertaining to corrup-
tion charges arc pub'ished in the 
newspapers and yet nothing seems to 
have been done by the Prime Minis-
ter in this diol'ection. Why is it that 
a judicial inquiry is not conducted? 
Such a state of affairs is unimagin-
able under any democratic regime. 
In Kerala, the head of the Congress 
Party, not a member of the Commu-
nist party or any other political 
party, says that here is an issue on 
which some inquiry must be made. 
Yet, no inqu'ry is made. That only 
shows the weakness of the party and 
how it is afraid of impartial inquiries. 

It is admitted that already duriong 
the last two years in many of the 
Asian and African countries we are 
facing isolation. The recent perfor-
manCe of the Indian delegates at the 
ILO meet at Geneva at the instance of 
the External Affairs Ministry when 
the question of taking action against 
South Africa came up is another 
instanc'e in point which shows our 
~olation. 

Government's efforts to evade res-
ponsibility for the Voice of America 
agreement cannot convince anybody_ 
It j,:; said that the agreement was not 
passed by the Cabinet, that the Prime 
Minister himse:.f was given informa-
tion only in bits and pieces and that 
officials Of the Ministry of Information 
and Broadcasting had negotiated it-
Even if the information was only in 
bits and pieces, the obvious fact must 
have been evident that the United 
States was going to use our soil for 
its imperialist propaganda. And if 
the officia~s negotia:ed the agreement, 
it is on~y because they knew they 
were acting in consonance with the 
present trend in Government polieies. 
a trend away from non-alignment. 
Th~t might have been the reason why 
they ncgodatcd for i<t of their owp 
accord b cause they knew the policy 
of the Government. 

15.34 h,·s. 

[Sma KIL~DILKAR in the eIL!.!;'r] 

That the agreement with the Voi"" 
of America is not jus, an aberration 
has been proved by the agreement 
with U.S.A. and Britain for joint Air 
Exercises. This agreement has come 
after a number of mililtary missions 
from these countries had already 
visited India on invitat.ion from the 
Government. Right from the begin-
ning it Ifts been evident that the 
Western Powers were not interested 
in helping us to build any defence 
se:f-suffici,cncy and that they wanted 
us to depend on th,·m for our defence 
needs. It has been officially admitted 
that they are nol willing even to give 
the supersonic jets the Government 
has asked for. 

It is also evident that whatever the 
West is doing is not just fo repel any 
Chinese attack but with very deli-
berate long-range plans in view. 
When the Government announced 
recently the news Of the massing of 
troops on the border, what did the 
British and th~ American pres.~ say? 
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The British press ridiculed it and in 
the U.S,A. statements were made to 
the effect that there was no question 
of any Chinese attack. It is after that 
that the radar equipment and joint 
air exercises have come. 

What does it mean? It means that 
th~ U.S.A. specially wants to get a 
military footho:O:-on Indian soil. They 
are not so crude now as they had 
been before. Now they do not insist 
on India formally jOining any military 
bloc, but they are acting to make 
India in fact a part of theiT global 
military strategy. 

What does this joint air exercise 
mean? It only means that the Gov-
ernment helps to further the plans of 
U.S. imperialism. Non-alignment in 
the eyes of our people as we:l as in 
the eyes of the people of Asia and 
Africa does not mean ba'ancing bet-
ween two camps but it is only a con-
(;nuation of the anti-imperialist con-
tcnt of our freedom struggle. Our 
people are co,,"cerned today because 
involvement with the U.S.A. has led 
to gradual loss of sovereignty, ending 
up as a satellite of the U.S.A., in the 
cases of many countries in' the past. 

We can recall how we reacted 
when the aggress;ve SEATO bloc was 
formed. So, we should not be sur-
prised if the Afro-Asian countries 
look at us with suspicion when today 
we enter into agreements with the 
imperialist powers for joint air ex-
ercises. Our people and the people in 
Asia and Africa have also read state-
ments from responsible representa-
tives of the U.S. and British ruling 
classes who have said that non-align-
ment has been given up de facto 
though it remains de ;ure. A'so, in 
some U.S. papers it has been said that 
India's non-alignment is dead and has 
only to be buried. 30, when such 
statements are published in P.apers and 
such articles are written in papers 
and when they say that they 
want joint air exercises, certainly we 
Ilave to be very suspicious about theSe 
joint air exercises. 

This gradual sliding down the iJIl-
clined plane in our foreign policy has 
gladdened the hearts Of the sponsors 
of the motion and their friends in the 
country and abroad. Today they are 
emboldened precisely because of this 
sliding down to demand a scrapping 
of this po:icy and complete and unal-
loyed alignment with the Western 
bloc. That is what I have to sa,. 
about the foreign policy. 

As far as the basic economic policies 
pursued by the Government are con-
cerned, they have only helped the 
growth Of monopolies and collabora-
tion with the monopolist houses of the 
West, has strengthened their power in 
the country. Also, the Defence of 
India Rules have been utilised to put 
down the voice of the peop:e seeking 
to change these basic policies. The 
emergency has been abused and mis-
used. I quote as ali example wh3t is 
happening today in Bombay. The 
Defence of India Rules have be~n 

utrised not to curb speculation and 
profiteering and to put behind bars 
these elements. It has been said that 
the speculators have not been caught 
but those who oppose speculation and 
blackmarketing have been caught and 
put inside jails. Today it is being re-
sorted to suppress strikes and 
struggles Of the people, the workers 
and tlie peasants who demand a re-
versal of this policy as in Bombay. 

What has happened in Bombay? 
What is the strike for? The strike is 
to say, "Stop the Compulsory Deposit 
Scheme" or, as far as the prices are 
concerned, ''Prices have gone up; in-
crease the dearness allowance". That 
is the basis of the strike, because 
really the people were suffering 
today. 

As far as the workers are concern-
ed, in a review Of the implementation 
Of the Industrial Truce Resolution the 
Union Ministry has published a state-
ment in which the Union Ministrv has 
said about the role of the employer 
and the employee, that there is lack 
of patriotism and enthusiasm as far as 
the employers are concerned. but as 
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far as the emp:oyees are concerned, 
they have played a positive role. They 
have said in that review that the 
workers have played a positive role. 
Where there were six-Iakh working 
days lost, in 1962 it came down to 1.2 
lakh and in January, February and 
March this year it came down to 
~,OOO, 30,000 and 10,000 respectively. 
Six lakh working days lost coming 
down to 1.2 lakhs means that the 
workers worked more; they gave 
more funds. So, it is not that they 
are against the defence interest ana 
that they do not want it. The lesson 
[rom the strike which the Government 
should recognise is that it is high time 
that drastic measures are taken to 
check the rise in prices. But it is a 
matter Of deep regret to say that 
instead the Defence of India Rules are 
used to break the struggle of the 
toiling millions. They say today, "We 
want to work more and produce more. 
To produce more and to work more 
we want at least the same food and 
the same requirements which we had 
yesterday." They do not say anything 
u far as the question of standard of 
living is concerned. What they are 
asking today is not that the standard 
Of living should go up. They say, 
"We want to remain where we were a 
year or two ago." So, if they want 
the same amount of food as well as 
other things, you must either bring 
down the prices or yOU must see 
that the C.D.S. is withdrawn and also 
dearness allowance according to the 
riSe in prices is given, when they had 
played a very positive role at the 
time when there was a very big crisis 
in the country. The result today is 
that tne speculators and the black-
marketers who are ralsmg prices, 
who made use of the emergency, are 
left free and the workers who worked 
more, when today they say, "We 
want something more" because they 
want to work as effectively as they 
h.d worked a year ago, are arrested 
under the Defence Of India Rules and 
the Government does not want to see 
what the reason behind this is. It is 
now dear that the Defence of India 

Rules were enacted not to put down 
the speculator, the blackmai'Ji:eter and 
the profiteer but to break the work-
ing c :ass party, the CPI, and the 
working class struggles against rising 
pri~&·;;. 

So, to sum up, we want to say this. 
We are for non-alianment. We will 
tight all those who are against non-
alignment as welJ as fight the policies 
of the Government which weaken 
non-alignment, for defending the in-
terests Of the country and its peop~e. 
We will fight those who demand free-
dom [or private capital and also fight 
those who are against all land re-
forms. To fight them effectively we 
will fight the Government's conces-
sions to and compromise with the 
private sector and the vested inter-
ests and also the tardy implementa-
tion of faulty land legislatiQlO. 

We stand for development but we 
will struggle against the burdens that 
are being placed on the people while 
those who benefit from devehpmental 
activi,ties are let off lightly. So, we 
will continue to press our demand \Q 
lessen the burdens on the common man, 
mobilise the people for nationalisatinn 
of banking, insurance, export and 
import trade etc. so that We can get 
money and the burden on the ordi-
nary man is lessened. 

We are expressing no confid211cl' in 
the Government for the shift to the 
Right which has already taken lOlac" 
in its policies. We dissociate frum 
those who want to drag the Govern-
ment's policies still further to the 
Right. We would even now l'a"" the 
voice of reason against the continu-
ance of these policies of the G overn-
ment whiCh have heaped mi:;eries on 
the people and ask them to consider 
seriously why despite all thdr pro-
fessions and proclamations (heir 
policies have led to diametrically 
opposite results, Why it is that the 
people today are rising against them, 
why it is that 16 years ago when we 
got our independence and ceiebrated 
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our independence on the first d3Y 
people were mad with joy and today 
compared with that we find lhat most 
sections of the people in the country 
are against the policies of the Gov-
ernment. Their proclamations and 
promises are one thing, but as Iar ss 
their practice is concerned they are 
against, whether it is land legislation 
or any other subject. Instead of 
marching forward the policies are 
.marching backwards and I do not 
know who is marching forward. It 
is for this reason that I request the 
Government to seriously do some 
heart-searching and make a break 
with these policies. If this is not 
done, any amount of organisational 
jugglery will not save the ruling 
Party. 

As far as democracy is cOIl~erned, 

there is what is known as the Police 
verification. I have got letters from 
hundreds and hundreds of people 
who have nothing to do with the 
Communist Party or from some who 
haVe something to do with the Com-
mun;st Party or from the families of 
those who belong to the Communist 
Party or other Opposition parties, or 
from those who have some contact 
with the Communist Party or other 
parties, that those who have been 
working for 6, 7, 8 or 10 years in ser-
vice have one fine morning got a note 
saying, "Your services are not re-
quired." He does not even know the 
reason why his services are not re-
quired. I got many letters from the 
people saying, "We have got a notice 
that our services are not required." 
When they have worked for six or 
seven years and if their services are 
no longer required, democracy re-
quires that they at least be told why 
their services are not required. III 
it because somebody has reporte<! 
about them? Hence, the police veri-
fications. It will make the man end 
his service, end his job where he has 
been in service for 10 or. 15 years. 
Also, those people who have been 
taken, when tney are se.lected, 3re 
sent notices withiri·a week saying, 
"Your services are not required". So, 
these police verifications also show 

that in a democracy as far as the right 
to liVe and the right to work is con-
cerned, even that right is being rur-
tailed. I think that the Govern-
ment will look into these questIons. 
It is on this basis that we had given 
the notice of No Confidence Motion. 

Shri K. N. Pande: I want to have 
one clarification. I wanted ~o know 
one thing from the leader of the 
Communist Party. The goldsmiths 
themselves say that they can make 
ornaments of 10 carats, whereas the 
Communist Party says that they 
should be given facilities to make 
ornaments upto 22 carats. How is it 
that a party which claims te' repre-
sent the proletariat has developed so 
much lust for gold. Th;lt is my 
question. 

Another question is .... 

Shri A. K. Gopalan One question 
will do. 

Shri K. N. Pande: The next ques-
tion is about the C.D.S.--O'nte-rup-
tions). 

Shri A. K. GopaIan: I will answer 
the question. Sit down. (InteTTup-
tions). 

Sltri K. N. Pande: Why should 
sit down? Who are you 1"0 ask me to 
do that? (Interruptions). 

Mr. Chairmall: Order, order. 

Shrimati Renu Chakravartty: Why 
don't you listen to the answer? 

Shri U. M. Trivedi: On a point of 
order, Sir. The reply is to be made 
by the Minister. There is no clari-
fication across the table. 

Shri A. K. Gopalan: I want only to 
make the position of the Communist 
Party clear. The Communist Party 
has said that there must be a small 
ceiling on gold and above that ceiling, 
all the hoarded gold must be taken. 
There must be a small ceiling be-
cause many of the middle class and 
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poorer sections of the people in this 
country even today, whenever they 
have a little ornament, put it in the 
bank. It is just like a bank to 
fhem-these ornaments. It is not al-
ways for wearing. Whenever there 
is trouble, whenever there is any 
difficulty, when there is a marria"e 
they at once go to the bank and ;e~ 
some money, especially [or the 
peasants. That is what the CommunIst 
Party says. We say, put a reason-
able ceiling on gold and let t;,e peo-
ple have 22 carat gold ornaments on 
them and above that ceilinl( take 
away the hoarded gold. The quosUen 
here is not the gold and the value of 
gold. The question here is: we want 
money. If you want money, you put 
a reasonable ceiling on gold and 
above thaC yeu take away all the 
hc.<trdcc.l gold which comes to th2. 0:'(1('" 

of about Rs. 4.000 crores. I am' not 
debating on the value of gold or any-
thing. I say, if you want money. yOll 
do this. 

Shri Raghunath Singh: I want to 
kno"-v what is the proposal ab~'ut ~he 
ceiling of the Communist Party? You 
have said so many things. 

Shri A. K. Gopalan: Ask the Finance 
Minic;ter if you have any question. 
(Interruption) . 

Shri Umanath: On a point of order, 
Sir. (Interruptions) . 

Mr. Chairman: Please excuse 'ne. 
Order, order. Shri S. K. PUbl. 

The :\finister of FOOd and Agricul-
tUre (Shri S. K. Patil): Mr. Chairman. 
Sir, I am indeed grateful to the Oppo-
sition for this opportunity of a No-
Confidence motion. Some of the 
people believe that this is not a v<'ry 
good practice, but I am very glad that 
the Opposition, at least for a change, 
have come together to move this No-
Confidence motion so that both the 
Government and the Opposition will 
have an opportunity, an ample oppor-
tunity, to say what they like. It is 
just like an annual sprin!: cleaning 

which keeps the channels of demo-
cracy very clean. I for one 'welcome 
this opportunity because it gives me 
also an opportunity to stat,~ Ill)! case 
and state it in a forthright munner. 

Before I come to the Communist 
Party friends who have chose!! me for 
the signal honour-13m very sorry 
that I have to share that honour with 
my hon. colleagues, but I can assure 
my other colleagues that Lhey r.eod 
not be jealous-I want to come to 
agriculture. I shall leave them for 
the time being because I have got first 
to put lny ca;;e for Indian agriculture. 
I must not miss the wood for ti)e iree. 
Now, it is very easy for anybedy in 
this HO'J:;c, whcthel" on the side cf 
the Go\-ernment G~' on th'~ side of 'h~ 
Oppos~tion, 1-8 simplify agnt:uitur~ll 

propusj:-ic!1. T~l('=: arc nE ~x::tJcrts in 
.:::olving agrinIltural prolJlr:m::;. Ti--:.( :,-
can magnify the c!efecL if there ,,;-r' 
eDy defects and there are, qu:.te 
true-and suggest :)vLltlons and give 
actl-·,·c':'. I ha~ .. ·e been receiving plenti-
ful advice. I do not know where to 
keep them and if I really use every 
type of advice that is g:ven, j thonk, 
would have to end in a lunatic 
asylu!11. 

Now, four years ago, I cam~ on 
this present assignment. never 
boasted that I k.'1ew anything about 
agriculture. Perhaps, I am the least 
fitted to be an Agriculture Minister 
because I was an urban man-I have 
never held .a plough in my hand. But 
there was a challenge thrown a t me 
and thrown at the country that the 
agriculture of this country has got to 
be improved so that our economy 
may be sound and OUr freedom may be 
real. If this predominantly agricul-
tural country does not solve the ques-
tion of agriculture, any of the other 
things that you might do are of no 
avail. When that opportunity came and 
when that challenge came in all 
humility I accepted it. I thought I 
would apply my commonsense to the 
solution of a great Himalayan p"')blem 
which was Indian agriculture. When 
you talk of Indian agriculture, for 
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God's sake, do not forget, apart from 
the largeness of the country where as 
much as 350 million acres of land are 
under agriculture, where no less ~.han 
70 to 80 per cent of the p~ople are 
either partly or wholly dependent for 
their occupation on agriculture, where 
as many as 65 million families have 
got to be moved so that the agricul-
ture could make any improvement-in 
a situation like this it does r.ot re-
main a party matter. I thought agri-
culture was the one subject in which 
there is no political ideoloy. Don't my 
friends of the Communist Party want 
that our agriculture should improve·? 
Do they want that it should always re-
main like and t!lat they should have 
an occasion for No-Confidence motion? 
This agriculture- during the last fOUl' 
years,-and particularly if I say four 
years it is only the period in which 
I have been handling it, or during the 
last 12 years ever since our 
planning began-ha,:; not agricul-
a staring prriod-h3.s not agricul-
ture moved? People camp here and 
say for the sake of argument that it 
has become stagnant. In 1951, when 
our Plans started, our agricultural 
production wac:; in the neig~1bourhood 
of 50 to 52 million ton!. 

15.55 Ms. 
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If, from that, it has now come to 80 
million tons, there is something jilte 
50 per cent increase. This is not 
stagnation. Even the Communist 
Party has not moved so fast! As far as 
agricultural production is concerned, 
just to say that during all this time 
it has not moved or granted that it 
should have moved faster, there have 
been better result. I would have 
welcomed them myself. Many of 
them have quoted the figures. We 
have also become statisticians. 
Thanks to the study of statistics in 
this country, everybody quotes them 
and he knows that there are others 
who Quote other statistics in order 

in the Council of Ministers 
that the first stitictics should be dis-
proved. 

Shri Frank Anthony: 
contest. 

The.fe js a 

Shrj S. K. PatiI: I am just tellL'lg 
you that, apart from the fact that 
during the last 12 years we have been 
doing things in planned manner, 
some of them might say that the plan 
might be defective. But as it is, it 
has moved agriculture from 54 
millions to 80 millions tons. In the 
worst of years, our production previ-
ously used to fall to somewhere about 
45 Or 46 million tons. In recent years-
five or six years back-it fen to some-
where about 72 to 73 miliion tons. From 
that di.lring the last five years, it has 
come to remain at 80 mil!ivn tons. It 
i3 indeed not a sign of stagnation but 
is a sign of the continuous growth 
L,at agriculture in this country has 
been making. 

Now, some of them say that during 
the lust two years it has not made 
any p:"ogress. E,:en somt> of the 
ctatisticians believe that every year 
i~ must register a progress like an 
industry. Now I want to disagree 
with the hon. friends here and out-
~ide. Agriculture no doubt lS an in-
dustry. But it is not an industry 
where year by year you register a 
continuous progress and continuoUl' 
rise in the productivity. That is one' 
factor whiCh is not there in any in-
dustry because there is clImate, there 
is nature on which it has ~ot to 
depend. Any industry can assure 
results if you give the raw 
material, labour and machine. So 
much come out of these. Is there an 
expert anywhere or such a bold man 
in this House to say that there is any 
country on tne face of this globe 
where agriculture is not even to-day 
conditioned, after many scientific re-
searches, on natural elements unless 
you have got a production which is 
more than 100 per cent of your require-
In~:l:':': :;1 !.:le U.S.A., the stock that 
they have got every year is about 3 or 
4 ,imos the::" annual requirements 
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where they do not fail because they 
have got enough. In countries like 
Canada and Australia where the stock 
itself is about 2 years' consumption of 
that country or so, perhaps, these 
things are not availed. But in a coun-
try where We consume 100 per cent or 
96 per cent we produce, We need 
something more. It is nel correct to 
;expect that in a country where there 
is stock there would nev~r be a bad 
yeor or in a country which has regis-
tered every year an lncrease or h3S 
nlade great progress in agriculture, 
there would be surplus. It is ignor-
ance. That cannot happen. Even 
in II country like the U.S.A., once I 
told this House, as recenlly as in 
1958 there was a sudden ,purt m the 
agri~ultural production-15 per cent 
in one year. They cur3ed themselves 
because there is a problem of eurplm 
wheat in that country. But atter 
two years, it went dow" by 12~ per 
cent and therefore, these Up3 and 
downs which are dUe to climatic condi-
tions are there and they will 
always remain with them, no 
matter how much irrigation you 
have got and no matter how 
many scientific inventions you have 
produced. In II country like India 
where during the last fcur year3 bar-
ring of course the last three or four 
months, agriculture has behaved 
in a manner which even this House 
has admi'l'ed time and again (Inter-
ruption). There has not been a single 
adjournment motion during the last 
four years. 

Shrimati Renu Chakravartty: Be-
cauSe it has never been allowed by 
the Speaker. 

Shri S. K. Patil: The hon. lady 
Member would have many more 
opportunities to move. YOII can see 
that all these four years the prices 
have been maintained. I do not know 
what would have happened to the 
Plan? It is not possible for the agri-
culture to behave in a uniform pat-
tern; just as l:nere are good years, 
there are bad years too. The last 

two years were partiCUlarly bad be-
cause in a cycle of years, agriculture 
must be judged by u cycle of years. 
In India, it is a cycle of five years and 
curiously enough, it comcides WIth 
the Five Year Plan! Therefore, 
sometimes it happ('ns that in five 
years, in one year the production i3 
very good. It will be of the order of 
ten million tons as it was alv."ays be-
fore. You have seen it. Bu~ some-
times you will get a year where the 
productivity is low. Out of five years, 
one is a very good year, one is a very 
bad year and the remaining three 
years are just like that-not good, not 
bad, somehow or other it keeps. 

16 hrs. 

You may ask why this is not d0l12 
and why all irrigation is not done. 
Many people have quoted figures "ilVo 
thousand crores have been spent" 
etc. I do not know where two thou-
sand craTes have been spent But 
as,uming that even one thousand 
crares has been s:gent on major irri-
gation, have they seen the experience 
of the world everywhere, not o!1ly 
of India but even of a country like 
the United States of Amer;ca where 
agriculture has made so much vf pro-
gress, where communications O!" ser-
vices of agriculture are so quick that 
if a farmer produces anything within 
twentyfour hours everybody knows 
about it because there is television. 
there is radio. there are extension ser-
vices and so on' We do not have those 
advantages in this country. But even 
then the progress that agriculture is 
registering year after year over the 
five years is not insignificant. You can 
say it could be more. That is a differ-
ent matter. 

Now, then, what has happened? Here 
is the question. in a nutshell of 
agriculture which one must under-
stand. If I say so I do not say .w w;th 
the object of apportioning any blame 
to anybody. This Hou." understands. 
and I have made it clear time and 
again that agriculture is totally, hund-
red per cent, the subjejct and ~he res-
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ponsibility of the States. It is not 
only not a Central subjejet but it i~ 
not even a concurrent subject. 

An Hon. Member: Then why have 
so many Ministers for it here? 

Shri S. K. Patil: I am merely saying 
this that after laying down the policy 
and other things, safar as the imple-
mentation is concerned, largely-I am 
not blaming the States--but large-
ly, it is the responsibility of the 
States because, we cannot divest the 
States of the responsibility which 
constitutionally, lell'ally, n.orally is 
theirs. It is for us to make pla!!s, 
to suggest ways and means, to give 
them the money and the rzsources 
that they need. And to the extent 
that We make mistakes in doing that, 
surely we are responsible for .t. 

Now, mark it, this ~ol!ntry, a~ I 
said, has 350 million acres to cult.ivate. 
It has got, as I said, 65 mIllion fami-
lies of these agriculturists. There can-
not be any addition to the land avail-
able. Anything may increase, but 
the acreage in India cannot increase. 
Therefore. by . intensive cultivation 
we have got to increase the pre-
acre yield. That pre-acre yie!d 
during the last ten. twelve years 
has increased by anything from 
15 to 20 per cent. It shoel,a 
have increased more. But this 
large immobile mass of 65 million 
families of agriculturists is not s')me-
thing which you can by " push-button 
method activise-that i,;. you do 
something here, either my :\Ilinistry 
does it or the Plannins Cnmmlssion 
does it, and the next day the 65 
million families start working in a 
different manner. Surely they way 
not even be knowing what my Minis-
try or any other Ministry may be 
doing for that purpose. 

Therefore you have got to be a little 
patient where agriculturists are con-
cerned. These occasion.l demoru.tra-
tions, every now and then c';lT'ing 
and 'orying hoarse in the name of 
scarcity-as if some of them want the 
scarcity in order to base their argu-

in the Council of Ministers 
ment that the Goernment is bad, they 
live on that scarcity-these things do 
create conditions whk!l are root 
favourable to the agriculturists. And 
I can tell you one t.hing. Apart 
from what technology may do, what 
science and progress may d·:>, what 
irrigation and fertilizer may do, the 
crux of the problem of Indian agri-
culture is that unles every 
farmer feels that agriculture is a 
remunerative job he will never do it 
whatever you may do. Leave aside all 
your other arguments; they are not· 
arguments that the farmer knows. 

Therefore, the farmer has to be 
assured, to ·be convinced that anything 
that We tell him is ultimately. not only 
in the national interest-that comes 
next-but it must be to his personal 
interest, that it will increase his in-
come, Today, modern techniques and 
science are employed in agriculture. 
What happens? Here is a man who 
was not spending more than even five 
rupees per acre. When all of a sudden 
I ask him to spend fifty rupees or 
hundred rupees per acre in order that 
his agricultural income should rise--I 
have to tell him "you must spend this 
hundred rupees"-can he spend it, un-
less he is sure that out of that hund-
red rupees he will make Rs. 150 or 
Rs. 200? In the first place he has not 
got that money. I must make that 
money available to him, And then, 
also, I must guarantee, there must be 
some kind of an assurance. whether it 
is crop insurance Or other insurance, 
by which I can assure him that he will 
get much more than what he has 
spent. You cannot move that man 
in any other way. Add that is the 
crux of the agricultural problem, that 
is. to make it economic .... Unter-
Tuption) to make it remunerative. 

Therefore, this is a question that is 
going on for the last quite a few years 
and we have been trying to do it. We 
have tried to make some revolutionary 
changes in agriculture .... hich were not 
there before. We have come to thilr 
concl usion that in order to make these 
prices economic and remunerative, we 
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must have, if not support prices, floor 
price Or mlmmum price far every 
agricultural produce. And that is 
why you have seen during the last 
two, three years cC!Ilmodity after 
com!Iloditv is be'ng tackled. Not only 
arE' we giving the prices, but occa-
sionally we are raising the prices. We 
first dealt with cash crops. There 
were the prices for sugarcane, the 
-price for cotton, the price far tea, 
coffee and everything, and prices for 
jut;>. And, coming to cereals, we be-
gan with wheat. Three 01" four years 
ago we gave the price of thirty rupees 
per maund, b'Jt within a year we rais-
ed it to forty rupees because we 
thought that thirty rupees was not 
remunerative. We gave Rs. 14-8 to 
rice but made it Rs. 16 immediately 
the next year, because we thought that 
We shall go on making it more and 
more remunerative and more and 
more economic. Then we gave prices 
to jowar-much neglected, but jowar 
is an important item being the staple 
food for nearly 27 per cent of the 
population. We gave it Rs. 9. When 
it became scarce it sold for Rs. 15 and 
Rs. 16, and when it was too much it 
was selling for Rs. 6 and Rs. 5. That 
was the condition of the farmer. . 

It is very paradoxical that some-
times we ask him to give more labour 
and to spend more money, to work 
hard on his feet. And when he pro-
duces more there is a price fall. In 
that paradox an honest farmer is not 
supposed to work. That is something 
which is not only not remunerative or 
economic, but that is something which 
will destroy the very prosperity of 
agriculture. 

As We go along, what do We find? 
Prices of other commodities increase. 
I have been hearing of prices of 
cereals. Has anybody given thought 
to this that every other thing which 
is an elementary nccessity in a far-
mer's life, in your life, in my life. has 
gone up in price? Is not the fanner a 
human being? Does he also not re-
quire his kerosene. his cement. his 

plough and bullock? Anything that 
he buys must also be availble at a 
price at which he can carryon his 
agriculture. Nobody gives thought to 
it. because it suits a politicai ideology 
to s~y s"mething out of it, to get the 
gricva:1ces, get the miseries out of it 
and bJi'd c~stle3 on the foundations of 
that miser:'. That is exactly what the 
opposition party, and particulraly the 
communist party has been doing. (In-
terruption) . 

Having done t!"lat. I say that that i. 
not enough. Bec3use, aiter all, while 
I am !noking to the futUre I must look 
to the pres-cnt alsn; I rnu5t make it 
easy for my han. friend Nandaji, or 
th:::- Planning Commission, th3.t his 
plang must gO on. It is a re:;ponsibility 
w"ich is common, both his, mine and 
everybody',. Therefore. if I merely 
start laying the foundation and walt 
for another ten years in ord~r that the 
results should come, bv that time the 
Third Plan. the Fourth Plan and even 
the Fifth Plan will go and it will be-
come sa very difficult that the plans 
might be successfully implemented. 

Therefore the idea of a buffer came, 
this buffer stock, and these pilgrimages 
to which so much reference was made 
by my han. friend Shri Gopalan. But 
he forgets that I made a pilgrimage to 
Mnscow also in order to wipe out the 
sins which I might have accumulated 
by my having made those pilgrimages 
elsewhere. Therefore, because I went 
to AmErica, and if that becomes a 
place wh\ch is not a good plaCe for pil-
grimage, Moscow is such a delightful 
city that I want to gD th",re ~ery year 
if I am permitted to go, but unfortu-
nately there are no surpluses of food 
there! I do not say anything. because 
I remember that Mr. Khru .hchev per-
sonally is a good agricul turist, he 
knows al!ricu'ture ·-.as very few in 
this world know, but he has dismissed 
three Or four Agriculture Ministers. 
Thank God. my Prime Minister has 
not done that' Otherwise I would not 
he~e to put my case before this House, 
But even after dismissing so many 
Agriculture Ministers the agriculture 
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of Russia has not made any headway. 
I am merely saying so, because agri-
culture is something which even Mr. 
Khrushchev has understood and he has 
given expression to it that unless there 
is freedom to the farmer, unless he 
knows he is a master, he cannot make 
progress. Bv regimented methods ;,f 
agriculture and totalitarian methods 
of agriculture, agriculture does not 
improve. (Interruptions). I thDught 
Russia is a foreign country and there-
fore you would not be 50 very upset 
when I am stating the facts. I am not 
underrating it. 

Shrimati RcIlU Chakravartty: What 
is the price of bread there? 

Shri S. K. PatH: I am telling th~ 
prices in Russia, and I am telling the 
pricE'S in China also. You wiii be in· 
terested to know, I think. (Interrup-
tions). 

Shrimati Renu Chakravartty: What 
is the price of bread? 

Shri S. K. Patil: Please do not dis-
turb me. Therefore, Sir, even in 
Russia, because they are very seriOuS 
about it, in the matter of technology, 
in the matter of mechanisation; Russia 
had gone even farther than the United 
States of America. For everything 
there is a machine. But there is one 
machine that is lacking and that is, 
the incentive to the farmer. 

And therefore from the Russian 
sta tisties I shall come to prove to trr1 
friends that on a land which is a small 
bit of land of 0.4 acres, which is 
somewhere about one acre which is 
given to every family to cultivate and 
everything should belong to them, 
that income, that productivity of these 
lands is three times as high as all the 
other farms put together whether they 
are state farms or whether they are 
collective farms. In contrast go to 
Poland where 87 per cent of the land 
is still held privately. It is a different 
story aitogether. I am merely stat-
ing them to show the difference bet-
ween the totalitarian and our nation. 
The incentive is a great. thing. Even 

in the Council of M inisteTs 
after forty years of brain-washing, 
even in Russia the farmer finds that 
there is no incentive in the collective 
farm and the state farm and therefore 
the productivity in that country does 
not rise. Do my hon. friends tell me 
that I should not give these incentives 
to the farmers? 

Having given that incentive to the 
farmers, as I was telling you, in order 
to make our plan fllnction properly 
and adequately I hought that buffer 
stock was a necessity,' buffer stock 
whether out of ind;genous p;'oduction 
or whether outside prod:.Iction. 
Remember this. Now, even after 
hundred years, buffer stock is the o!11y 
remedy by which the price:ine can be 
held. There is no other remedv that 
is known to man anywhere.' They 
don't call it 'buffer stock' in other 
countries because they have got so 
much stock that they need not call 
it 'buffer stock'. I asked the Secre-
tary, my opposite number, in the 
United States what stock he had got. 
He said, our stock is now reduced and' 
we have now got only 60 million tons. 
You can quite understand this. People 
who are holding 60 million tons need 
not call.it 'buffer stock' but buffer 
stock is necessary. What happened is 
this. We were talking for a long time 
about the buffer stock but actually 
when it materialised two ,or three 
years ago you see what has happened. 
During the last four years the prices 
of wheat have not moved up and 
they will never move up because so 
lo~ as everybody knows that I have 
goljlenough stock of wheat that I can 
blow in like hot air wherever there 
is scarcity and prices are likely to 
rise, thaJ will not happen. That is 
the only' reason that the prices of 
wheat have not risen. I wish I were 
so lucky to have a buffer stock for 
rice. If I had the buffer stock for 
sugar ,even the prices that are fluc-
tuatiiig today would not have fluc-
tuated. With that object in view, Sir, 
I made that pilgrimage and my friend 
Mr. Gopalan need not be sorry llbout 
it because that pilgrimage has been 
made. That pilgrimage had been 
made because it happened that 
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America had it. It so happens tnat 
America has got the Public Law 480 
where we have not got to pay' the 
foreign exchange. How very difficult 
it is in these days for us to ~et the 
foreign exchange? We bought. it. We 
pay for it in rupees over a' period 
but we do pay for it. These buffer 
stocks have saved ulj and I thought if 
the one thing thati remained in this 
matter of price was mastered, then 
surely, there will be no question of 
prices rlsmg and that, is, to have 
buffer stock of rice. 

Unfortunately the position of rice 
in the world is that only half. a dozen 
countries have got surplus. Even 
there surpluses are sliding down. 
Burma which 20 years ago used to 
have surplus of three millions have 
now hardly any surplus because of 
the internal conditions, etc. South 
Viet-Nam North Viet-Nam and Thai-
land are these countries, and you 
could understand the : political situa-
tion in those countries: Therefore the 
buffer stock available, all the surpluses 
available of rice are not more than 
five million tons as against 25 to 30 
million. tons of wheat. Therefore you 
could understand it is very difficult 
indeed for us to raise the buffer stock 
of rice. Now YO.ll ask: why don't you 
raise the buffer stock in India? Now, 
tell me, if you produce 33 million tons 
of rice and I require 34 million tons 
of rice for my internal consumption 
how am I going to build it up after-
wards when the productivity increases. 
That is exactly the reason that with 
the permission of the Cabinet I went 
~o the Un~ted States andiwe are try-
mg to bUild up this bufter stock of 
2 million tons of rice wi thin four 
years so that when we have got that 
buffer stock and with our own efforts 
to raise the productivity in the land, 
when it comes to that, when we have 
that buffer stock the price of rice 
would not rise. 

After having said that, Sir, may I 
tell you this phenomenon in the 
matter of rice? Everybody gets up 

and says that the price of cereals have 
risen and they quote the figures 7, 
7~, 8 per cent, etc. Do they realise 
that in this country rice is not the 
only staple food. There are four at' 
five types of staple food and rice is 
only one of them. 42 per cent eat 
rice. Wheat comes next with 26 per 
cent or so. Jowar is almost equal. It 
is nearly 27 per cent. There is bajra 
and maize also. These are the five 
important items. In regard to these 
five important items has anybody told 
this House that the prices of wheat, 
jowar, bajra and maize are lower than 
they were anywhere last year Or year 
before last? The prices of jowar is' 
the lowest during the last five years .. 
Only the price of rice has risen and' 
where has it risen? Has anybody said 
that? My hon. friend Mr. Ranga asked 
me a question: Is the rise ill the rice 
price universal everywhere in India 
or is it confined to a particular State? 
It was a good question. He knew 
from his own experience. The price 
of rice today in Mysore, in Madras 
and in Kerala is even lower than it 
was last year. In Andhra sometimes 
it goes a little up, a little down, but 
it is stationary. But it has certainly 
risen. Risen where? Risen in Bengal, 
Orissa and Bombav and Gujarat 
because they draw . their rice' from 
Madhya Pradesh. Why? Because 
last year the production of rice was 
somewhere a mi!1ion and a half tons 
less than the previous year and the 
year prior to that. How can I bring 
this I ~ million tons of rice? Do you 
mean to say that I should have gone 
to fritter away our money in getting 
this I ~ millions? That means fritter-
ing away our resources of Rs. 75 crores 
in order to bring the rice from out-
side in these difficult days of our 
emergency. And, therefore, not only 
did I not bring this· mi!1ion and a half 
but even in respect of the usual ai 
lakh tons also, I bought one Iakh tons 
less. I thought that with the stock 
that I have got, somewhere about 8 
or 9 lakhs, I would manage with the 
heip of wheat which I am giving in 
the ratio of 50 per cent rice and 50 
per cent wheat because we have got 
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to learn this habit of taking wheat 
also. If we do not produce there 
should not be a cry that it must be 
bought from outside the country no 
matter what foreign exchange is 
expended in that matter. I shall not 
be the Minister to do that. That is 
not in consonance with either vour 
patriotic feeling or the national' res-
ponsibility that you and I have got to 
share and bear. Therefore, in a coun-
try. in a period of four or five years 
there are two or three lean months 
until the new crop comes, like, June, 
July, August, September. These are 
the three or four lean months until 
the new crop comes. I said that I 
have got rice with Us enough to give 
to the fair price shops. During the 
last one or two years, 5,000 more fair 
price shops have come in this country 
and my instructions are that wherever 
the fair price shops are necessary 
because rice is not available, they 
should open them. We have got 
enough to give to the fair price shops. 
1'may even repat here that so far as 
labour is concerned. those who are in 
charge of labour should open more 
shops either on their own or with our 
assistance so that we may make it 
possible for our labour and working 
class people to go to the fair price 
shops and take advantage of these 
fair price shops. Therefore, if in the 
market the prices of rice rise a little 
bit, then, surely, we need not be per-
turbed because this is a phenomenon 
which is restricted to this lean period 
of 2 or 3 months and this, in the nut-
shell, is the case of Indian food and 
agriculture. The case of Indian food 
and agriculture is not a case of which 
one should be ashamed about. It is 
not a case that one should resign or 
somebody should ask that this Minis-
ter should go away from the Cabinet. 
It is a case that these Ministers have 
done their job verv welI indeed. I 
am not giving a certificate for myself. 
It is a certificate which anybody, at 
any time, in any circumstances, should 
have given for the way that the agri-
culture has behaved in our country. 

Sui Nambiar: All this is self-praise. 
857 (Ai) LSD-9. 

1885 (SAKA) of No-Confidence 1630 
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Shri S. K. Patn,A now come to my 
friends in the C~Uni8t party. They 
seem to be very anxious and impa-
tient. I was ~ally wondering why 
they were picking. for their special 
honour my hon. friend Mr. Morarii 
and myself and saying that these bad 
boys must go. After hearing it I 
became a little of a doctor and tried 
to analyse what is the malady in the 
minds of my hon. friends. The malady 
has driven them ,.,.nrl to such an 
extent that even " ve;'" gentle and 
well-meaning man like Professor Shri 
H. N. Mukerjee who is so nice that 
sometimes he appear as if even butter 
would not melt in his mouth, all of 
a sudden. has to talk those words. 
And I am quite sure that he was very 
shy in uttering them. I was watch-
ing him very carefully. First, he said 
not Shri Morarji Desai or Shri S. K. 
Pati!, but he said 'The Finance Minis-
ter and the Minister of Food and 
Agriculture'. I thought: 'What a good 
man! He did not mention me by 
name'. But. thereafter, because of 
the urge of the party and the res-
ponsibili ty that he has undertaken on 
himself. he said 'So-and-so', but he 
qualified it by saying that 'Shri 
Morarll Desai is my personal friend, 
and Shri S. K. Patil is a great per-
sonal friend. and he is good' and so on. 
He also added that he would like to 
enjoy a cup of tea and any other 
beverage. Then, I thought whether 
he really had administered to himself 
any hot beverage in the morning SO 

that h~ should come here and say 
those things which, I am sure, in the 
best of his judgment, he would not 
say: I know him; he is a scholarly 
per.on: he reads and he understands 
things. but sometimes. this party line 
becomes very difficult and the man 
has got to say something because he 
has made up hi_ mind. /. 

I find a very significant thing, which 
r must share with this House, as to 
how this has come all of a sudden. I 
remember that some days back, our 
Prime Minister spoke at a political 
meeting, at our party meeting, and he 
naturally said that there are some 
fascist trends in this country. Every-
body understand him properly. There 
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was no misunderstanding about it. He 
was referring to certain parties in this 
country; he was referring to certain 
fascist trends in this country. Within 
24 hours I find that Pravda comes out 
with a big article on fascist trends, 
and instead of the persons whom pos-
sibly the Prime Minister wantett to 
refer to, it referred to other people 
also. Then, the scope was further 
narrowed down by 'His Master's Vice', 
from Shri S. A. Dange in Bombay, 
who while giving an interview said 
that there are fascist trends, and even 
the Prime Minister says so, and these 
fascist trends are inspired by some 
Congressmen. Naturally, some inquisi-
tive newspaperman asked: 'Who are 
those people who are inspiring these 
fascist trends'? And he says: 'It is 
Shri Morarji Desai and the Minister 
Shri S. K. Pati!'. Therefore, right 
from Pra.vda to Shri S. A. Dange, we 
find this, which was not intended at 
all; I do not think that in the wildest 
dream also that was in the mind of 
the Prime Minister. Possibly, that 
was not in the columns of the Pravda 
also. But we came in, because this 
is a very strange conception of the 
Communist Party. They have got 
certain assumptions. They have made 
them that this Government is a leftist 
Government; they have taken it for 
granted, as if they control the policy 
of this Government, and therefore, 
they have got to keep the balance 
between the Ministers, and if the 
balance has been disturbed, the 
balance has got to be restored, and 
if one or two Ministers in whom they 
have faith have gone--surely, I am 
very sorry that they have gone; I am 
not suggesting anything about them 
-therefore, they must do some-
thing just like a goldsmith; when 
he measures his gold, either four-
teen-carat or twenty-two carat. 
he must also be doing the 
same thing that if on one side it is a 
little, then he must add something 
more on the other side. And, there-
fore, my han. friend picked up on the 
very, very attractive heads of the 
Finance Minister and the Food allll 

Agriculture Minister. But I am sure, 
and I can share that confidence witll. 
you, my friends, and that is this, 
that if the Finance Minister was not 
the Finance Minister but some other 
Minister, and if the Food and Agricul-
ture Minister was the Railway Minis-
ter, they would have yet chosen the 
iame persons and not the Food and 
Agriculture and Finance Ministers. 
Therefore, it is a tribute that they 
have given, and I very gladly accept 
that tribute. Now, I can understand 
this, I am merely saying so because 
this is a political thing; this is a ques-
tion of ideology; it is not a question 
that the food policy has gone wrong; 
it is not a question that something 
else has gone wrong. They have 
made their pigeonholes as to which 
man to put where. Therefore, they 
assign places to us, saying, this man 
is rightist, this man is leftist, this is 
that ideology, this is this ideology, 
and they decide how this balance 
must be there so that they remain 
here where they were. When the 
Chinese aggression came, you should 
have looked at their faces. They 
know that they have lost their popu-
larity, and somehow or other, they 
must get back that popularity in this 
country; that is what they are doing. 
But, remember,-I am not going into 
that-this is a cheap method of win-
ning popularity; it does not give 
popularity; the people of India are 
wise enough to understand whom they 
should vote for and whom they should 
not vote for. 

Having said that about the Com-
munist Party, now, I come to 
the Opposition, that is, to the other 
parties in the Opposition. So, they 
need not say that 1 have ignored 
them completely. What I am going 
to say in regard to them is a dif!erellt 
thing, and it is this. I do not want 
to go into those particulars, but I 
could tell you that that very otten, 
I feel as a democrat and not u a 
Congressman, that it is not fair 
for a party to ait in office for 
• long period, because the ehaa-
nels of democracy eet c~, 
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and, therefore, the system of two par-
ties or something of that type has to 
tiDerge some time or the other. But 
Go they suggest that the Clillgress was 
the usurper of power? Do they sug-
gest that the Congress stole the power'! 
Who was on the battle-field when the 
power was transferred? It was the 
Indian National Congress that was 
!fighting the loattle; it was not the 
Communists. My hun. friends the 
CGmmunists were 'opposing in 1942 the 
'quit India movement', Therefore, the 
power would not have gone to them; 
,the power would not even have been 
shared by them. Therefore, if the Con-
-gress legitirnat.e!ly ,came into power and 
laad that power, 'it 'is '!lot that it stole 
it. But power sometimes corrupts; as 
Lord Acton says, power OlITUpts, and 
absolute power corrupts absolutely. 
We are not angels, Sometimes, the 
power '1Deeomes a heady wine; it does 
become that. And if it has become 
so, we have to see, as our Prime Min-
ister and everybody else has tried to 
!lee, what the methods are by which 
:this can be checked. Therefore, we 
apply that self-analysis to ourselves, 
We discuss 1n public our failings. You 
point to one or two cases of corrup-
tion, anll yon come to the conclusion 
that the whole CongTess is corrupt. 
'Now, because some of the cases 
amongst yOU have not been pointed 
out, therefore, you take that very 
dubio~ advantage that you must be 
quite different from the rest of the 
people. I am not saying that what we 
!lave done is right. I am not saying 
:that Bu,t a continuous process, every 
day' and every minute, of self-analy-
:sis in the Congress organisation is 
png on, It is in furtherance of that 
lIrocess that a very historic decision 
bas been taken so that the people 
should not really feel that the Con-
cress is mad after power and it knows 
nothing but power, It is not a ruse; 
it is not anything which is so theatri-
-1 as it has been sought to be made 
out. It is a process of self-analysis 
bJ which we can clean ourselves. But 
1 do expect that just as the Govern-
_nt is ,oOd or bad, likewise, the 
Clpposition also has cot the responli-

bility to be gOOd Or bad, I was hoping 
in my mind that some party, some de-
mocratic party, would emerge in the 
Opposition which would be ready, if 
not now, at least after five years or 
ten years to take power, so that if 
there is one defeat for the Congress 
we go, and that will teach us many 
lessons afterwards. But who can take 
that power just now? Now, can that 
power go to those who are opposite? 
&,r, we have seen the real position, I 
do not want to comment upon it. 
Somebody called it a marriage of con-
venience, but that marriage has 
brought so much of inconvenience 
here, Somebody else called it some-
thing else, I do not say anything like 
that. But I could quite expect from 
my friends like Acharya Kripalani 
and Shri M. R. Masani, with whom 
I had the pleasure of working not for 
one year or two years but for twenty 
or twenty-five or thirty years,-they 
are a part of us, although they sit in 
the opposite rank~that it is their 
responsibility and my responsibility too 
(l am not blaming them) to so con-
duct the Opposition that if not today, 
at least after two years orfive years or 
ten years, the public would regard 
them as so very responsible that the 
transfer of power would become easily 
possible. Have they performed those 
duties? Somehow or other, they only 
come forward every now and then and 
say 'no-confidence' or 'adjournment 
motion', Or have one little thing and 
thereby come to a conclusion that the 
entire Congress is corrupt and bad. 

Sir, I do not want to take the tUre 
of the House. But I could tell you one 
thing, that within the limited resourc-
es, within the limited advantages that 
this country had-when the Congress 
organisation got power and formed the 
Ministries, it had to start tram 
scratch; there was nothing with them; 
they had not even the requisite talent 
with them which wa9 tested and tried 
-they have conducted this adminis-
tration weI! tor the last fifteen yean, 
and I could say, look round; alone 
with India, as many u thirty or fort,r 
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countries in Asia and Africa have 
been liberated; they have also got 
their governments. Watch those Gov-
ernments. and look at this Govern-
ment. and yOU will come to the same 
conclusion that the Congress organi-
sation, with the powers that they got, 
had made the best use of them and 
not only kept democracy a: ve here in 
this country but it has become a live 
wire by which it can be an example 
to other countries to follow. If that 
ji so, then, sUTely, there is no basi] 
for this no-confidence motion. Sir. 1 
have done. 

Mr. Deputy-Speaku: Today OIlsn, 
the House will sit till 6 $.M. 

~ ~l : ~n "Iffi'r ~ f", o;wr 
~ if;! tZGm.r or.<: ~~ I qq:T~ 
~ 2~ ~ili <Tt ~ 

~:IO 1!0 m~): 'fQT ~TiI~ 
~n ~·mi ~ f.f; C'l" 'l~. ~ ~g<r ~q 
'l~ ~. '3"'1" 'Ii't ;;rr;l c",f~ 

Mr. Deputy-Speaker: 
haran. 

Shn MaD0-

Shri Manoharan (Madras South): 
Mr. Deputy-Speaker, 1 am very happy 
to rise to support the no-confidence 
motion tabled by Acharya Kripalani. 
Before me the talented Food Minister 
Shn S. K. Patil had his talk in the 
House and from his talk everybody is 
given to understand that the food re-
quirements of the country are fulfilled 
and he has done his job. But 1 want 
to put one question. Just six months 
back 1 happened to read a particular 
piece of speech which was given by a 
notable personality of the country of 
India. That is this: 

"I often hang my head in shame 
when I think of a nation with 70 
per cent of its population engaged 
In agricultural production depend-

' . .1n foreig:1 coun tries for its 
food requirements. The nation's 
failure to establish sclf-sufficiency 
in fOOd even after 15 years of in-
dependence disturbs my mind 
more than the Chinese aggression". 

This is exactly the certificate of merit 
given to the Food Minister by the 
Prime Minister of Ind;a. That was in 
Ludhiana, Punjajb, where the Prime 
MinistE'r said: 

"The nation's failure to estab-
lish self-sufficiency in food even 
after 15 years of independence 
disturbs my m;nd more than the 
Chinese aggression", 

hope the honourable Food Mini;ter 
will look into this matter and it u. 
not my job to see whether he is going 
to be late or otherwise regarding his 
performance. 

Another th;ng. I have heard in this 
House ever so many people from the' 
Congress benches very conveniently 
saying that after all this Opposition is 
hotch-potch and they have nothing to· 
do in common and they have got dif-
ferent ideologies and different shades 
of political opin'on and how can they 
come together to put up a strong fight 
against the Government. 1 want to 
say to this House that differences in· 
pdliicaI complexion and conviction 
did not stop us cr prevent us from 
presenting a united front against the 
present ruling party because of their-
arrogance, because of their pow~r
mongering, becaUSe of the anti-demo-
cratic trends which have developed in; 
them for so many years. Therefore. 
what 1 want to say is this: do not cri-
ticise the Opposition as yoU usually 
do. What we want to refer Or to bring 
to the attention of the ruling party is 
this: You have got a good' tradition 
in the past so many years because 
Congress is an organisation which has· 
stood for the liberty of the country. 
Therefore the past glory of your orga-
nisation should lead you not to con-
ceit, but humility. You showd <!eve-
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HiP. a sense of tolerance when the 
OpPosition members are speaking anc 
you should listen. It is the duty of 
the Opposition to criticise. Th~ duty 
of the Opposition is to condemn' 
the duty of the Opposition is to ex~ 
pose; the duty of the Opposition is to 
embarrass the Government. The duty 
of the Government is to listen. They 
should understand problems.. (i7l-
tern/.ption) Please do not disturb me. 
While We speak you should hear' 
while I attack, you should understand; 
while I condemn you should sear"h 
your conscience and if possihle you 
should reform yourself. That is ttc 
point, There is absolutely no point in 
criticising the Government for the 
sake of criticism itself. We have get 
something to say. Acharya Kripa],lDi, 
the Mover of the Motion of no-confi-
dence, might have got someth:ng to 
say. We, the DMK, have got somE-
thing to say and our views sh )ulc! be 
under.tood. I want to place befC.1'8 
this House the views of the DMK 
for the appreciation of Members here, 
without brushing them aside by sim-
ply saying that the 'DMK is a party 
which stands for se\P2jl"ation; there-
fore, we need not hear the DMK 
viewpoint'. So is the case with the 
Communist Party. You are brandish-
ing certain parties and brushing aside 
their ideol()gies and you want to 
thrive on that. I would request the 
ruling party not to adopt that atti-
tude. 

The majority of the Congress Mem-
bers here were briefed by the Prime 
Minister. I have read so in the 
papers. (Some Hon. Members: No, 
no.) I mean for a gOod thing. Fur-
ther, I am told a request has been 
made by the Prime Minister that this 
important parliamentary forum should 
not be reduced to a forUm for the use 
of bad language. It is a good thing 
whiCh has started; I hope it will be 
followed. So far as we are concern-
ed, We want to stick to that. 

Shri Sham Lal Sara! (Jammu and 
Kashmir): His mere presence. sees to 
that. 

1885 (SAKA) of No-Confidence J638 
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Shri Manobaran: Thank you. 

In the history Of the independent 
Parliament Of India, I think this is 
the first time that the Opposition 
Parties have Jomed together and 
brought forwar-d a no-confidence 
motion. 

Shri Raghunath Singh: Except the 
communists. 

Shri Manoharan: The Communist 
Party also brought in a no-confidence 
motion, but for want of requisite 
number of Members in support, it fell 
through. So the spirit was there. There-
fore, the no-confidence motion against 
the present Government is all the 
more imperative. Every Opposition 
Party in this Parliament feel" the 
same way about it. I feel that itself 
is a success, efficient success, for demo-
cracy in our country. Do not divide 
the Opposition and try to flourish on 
that. If you would excuse mf' I 
would say this is a cheap wa;' of 
flourishing so far as the ruling party 
is concerned 

Another thing. You should also ac-
commodate criticism. I am remmded 
of what Harold Laski said: 

"Governments that are wise"-

hope the present Government is 
wise-

"can always earn more from 
the criticism of their oppJnel1ts 
than they can hope to discover in 
the eulogies of their friends". 

I do not think the Prime Minister will 
depend upon the eulogies of their 
friends. The Prime Minister as well as 
the Government should depend upon 
the criticism offered by the Opposi-
tion. 

All Hon. Member: 'Ihel't! i.; ;>ower 
failure. 

Shri S. M. Banerjee (Kanpur): Fai·· 
lure of Government. 

Shri Manoharan: The bes'. index of 
the quality of a government is the 
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degree to which it permits frE:e cri-
ticism of itselI. I am sorry to notE' that 
the ruling party, members of the rul-
ing party, are not prepared even to 
hear what the members of Opposition 
parties have to say. Therefore, I re-
quest each and every member of the 
ruling party to have the mind to hear, 
to listen to what we say, when the 
D!4K are presenting their case. 

Of course, we have got a separate 
philosophy. OUr philosophy is differ-
ent. It may not be digested or accom-
modated by the Opposition members as 
well as the ruling party members 
there. That does not mean that I 
should not submil my philosophy. I 
have got elected and I have got a right 
to represent mv case. Nobody can 
reject it in toto. India is a multi_ 
lingual country. Our society is plural, 
our culture is varied. our population 
polyglot; our Constitution is flexible 
and cur topography varying. In such a 
country like India with different cul-
tures, conflicting cultures, conflict:llg 
terrain. we, the members of the 
DMK, want to have a separate COUll-
trv under the Indian sun. This is our 
philosophy. We are here to represent 
that philosophy, and if possible, con-
vert the members of the Opposition 
and the ruling Party here. 
There is scope here also. This is the 
usual nature of the rulin!! party, not 
to take away the opportunities of the 
Opposition Members here as well in 
the politics of the country. 

Therefore, what I say is that we 
want a separate nation for our~elves, 
and it is the duty of the ruling pany 
to invite us. to talk to us, and if pos-
sible convert us. But instead of doig 
that, they have come forward with a 
legal weapon to curb the Opposition. 
With all humility I tell the Prime 
Minister as well as the Members of 
the ruling party that such kind of 
repressive measures is the high road 
to revolution. By this you cannot de-
finitely curb the spirit of the revolu-
tion. On the countrary, you are crea-
ting a situation where you will de-

finitely fail, and the Oposition view_ 
point wili triumph ultimately. In the 
name of the sixteeenth amendment, a 
particular amendment has been. intro-
duced in the Constitution. 

The country is faced with Chinese 
invasion, external aggression is there. 
On 8th November, 1962 the Prime 
!4inister moved a resolution specifical-
ly stating that the Chinese aggression 
should be stopped, fOr which the entire 
country should unite. I stilI remem-
ber what I said then. We the DMK 
came forward to join the national 
effort to fight the Chinese aggression. 
That spirit is still there. When the 
Prime Minister's resolution was passed 
by the House. enthusiasm was ram-
pant, and w·ith.out minding the 
difference in ideblogies; all the parties 
stood together. They gave their 
wholehearted support to the Prime 
!4inister, they decided to strengthen 
his hands. That feelir.g was there 
then. 

Now in 1963, August. I find an en-
tirely different situation. It is drasti-
cally different and fantastically fluid. 
How has it happened? The entire 
country stood behind the Govern-
ment then. The moment the resolu-
tion was passed in the House, I saw 
the Prime Minister. He was young 
like a fIatnbuoyant youth then, be-
cauSe he was highly elated. He could 
explain to the world that though we 
had so many differences, political and 
otherwise, when it came to a ques-
tion of foreign invasion. we would re-
legate our differences to the back-
ground and join together and put up a 
heroic fight against the Chinese. That 
impression was created.. _ i ~iI! 

Six months elapsed, and what has 
happened now? Why has the Com-
munist Party come forward to move a 
motion of no-confidence aeainst the 
Government, the Council of :Ministers? 
Why has the Jana Sangh, the DMK, 
the Swatantra Party, come forward 
similarly? It is up to the ruling party 
to sit straight and think about it. 
Somehow the situation has been 
changed. Who is the real Villain! 
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That is my question. The upsurge 
which had been crea~, thanks to 
the Chinese aggression, is missing to-
day. Why? It does not mean that if 
aggression is repeated; all these 
parties now moving the no-confidence 
motion will not support the Prime 
Minister. We will support the Prime 
Minister and stren£then his hands. 
That is an entirely different argument. 
We will have to face the situation 
now. 

WhY'has it happened? Because of 
something which the Government of 
India has done. ',So far al I am con-
cerned, unnecessarily and without the 
situation warranting it, the sixteenth 
amendment to the Constitution has 
been introduced. We have already 
stated that we have suspended our 
political ideology till the Chinese 
aggression is over. What made the 
Prime Minister or his colleagUes doubt 
the bona fides of the DMK? What is 
the necessity? Has any letter been 
received by the Prime Minister from 
Chou En-lai that if he moved the 
sixteenth amendment, they would not 
make war against us? Without the 
situation warranting it, the Prime 
Minister and his Government have in-
troduced this amendment to curb the 
Opposition. That is why I say the 
emergency has been used as a camou-
flage. There is then, for instance the 
Official Language Bill. What is the 
necessity now to open this Pandora's 
Box while the entire country's atten-
tion should be focussed on the Chinese 
aggression? You should understand 
it or at least think about it. Simple 
soap box oratory cannot help matters. 
Then, there is another thing: the gold 
control order. 'Why was it brought 
now. On behalf of my party, two 
Members of Parliament, Shri Rajaram 
and Shri Chezhian met the Finance 
Minister to explain the difficulties of 
goldsmiths as well as the profound 
feelings of the people of Tamilnad, 
especially the women folk. He sayS it 
is a social reformation. It may be true. 
But any reformation presupposes that 
the time is ripe. He could have in-
vited the Leaders of the Opposition 
and the ruling party to a round ta·ble 

conference and dillCUS8ed the propOial. 
But, no. One fine morning the gold 
control order comes during the time 
of the emergency and the next 
moment we are told that we should 
follow. It is nothine but sheer un-
democratic attitude that our Finance 
Minister is developing. When two 
Members of my party met him and 
explained the position and the holiness 
attached to the thali, rightly or 
wrongly, being coupled with the 
purity of gold, they were told: the 
order is an order; nobody can smash 
it. I am prepared to face the penalty. 
Now, if that is the attitude of the 
Finance Minister, it is time for him 
to quit the Ministry; that is the will 
of the people; it is not I who sayS it. 

What amount of havOc has been 
produced in the country by this com-
pulsory deposit scheme? At the time 
of emergency, the Government comes 
out with this scheme and then says: 
look here, there is the emergency. I 
can understand the importance of the 
emergency b1:'t I accuse the Govern-
ment of India for not having preserv-
ed the spirit of emergency; emergency 
has been misused by the Government 
of India. 

In the time of emergency, what is 
happening? In Kerala the Chief 
Minister was charged with corruption. 
I am sorry because I am a Keralite. 
Look at Bihar, or M. P. or Orissa. 
Which part of our country, I want to 
know, has escaped the charge of cor-
ruption? Everywhere. Not only that. 
The Congress leaders, eastwhile Minis-
ters, Ministers and others have come 
forward to wash. their bloody dirty 
linen in public; it is ali the more nau-
seating. They do not care about the 
emergency while they are dOing all this 
thing exchanging fiery words among 
themselVies and cutting each other's 
throats but while the Opposition 
Members come forward to ventilate 
their .grievances they are !reminded 
about emergency; they are asked to 
be careful. 

Here is a case and I want the Prime 
Minister to reply to that because that 
is the spirit of the country. After 
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I Shri Manoharanj 
having heard the statement of Shri 
K. D. Malaviya on that day %n the 
House, I openly confess that I was in-
clined to accept his bona fides. He 
resigned the Ministership while he was 
not guilty and the Prim~ Minister 
tells US that he is not guilty; he is " 
man of integrity and honesty and PlO-
bity. But the Opposition has hurled 
the charge against him that he is 
guilty. Whether he is guilty or 
otherwise, the country wants to know. 
The Prime Minister had given an 
able defence which I consider feeble 
because I feel that if Shri Malaviya 
walked out of that office with clean 
hands, it should have been explained 
to the ,public. If he is really guilty, 
resignation is not a punishment. He 
should be punished; and if he is nol 
guilty, and. if his innocence is proved. 
the Opposition Members who ha\'c 
been responsible for hurling attacks 
on him ought to be punished, The 
Prime Minister should take a correct 
view regarding this matter. because 
the country wants to know about it. 

Then I want to ten the Prime 
Minister that authority lives not by its 
power to command but by its power 
to convince. The 16th amendment to 
the Constitution. the Gold Control 
Order, the Compulsory Deposit 
Scheme and the unwanted Official 
Language Bill-these are all things 
which have shaken the confidence of 
the people and brought doubt and fear 
in the minds of the people which, I 
feel, is definitely full of danger both 
to the defence as well as develop-
ment of the country. 

Finally, Mr. Deputy-Speaker. 
want to make certain accusations 
against the Government, or the 
Council of Ministers, before I finish 
my speech. 

Mr. Deputy-Speaker: You have been 
doing the same till now. 

Shri Manoharan: I am finishing. I 
accuse this Ministry-I hope the Prime 

Minister will be "ery interested to 
hear my accusation-for its ineffi-
ciency. red-tapism. nepotism and cor-
ruption, I accuse the Ministry for 
having failed to preserve the country's 
upsurge in the event of emergency. 
I accuse the Ministry for having gone 
back on the assurances given to the 
non-Hindi-speaking people. I accuse 
the Ministry for having butchered the 
fundamental rights at the altar of 
power. I accuse the Ministry for 
having protected and harboured the 
corruptive elements and for the mala 
fide administration. I accuse the Minis-
try for having squandered the coun-
try's wealth and resources and man-
power in ill-designed and ill-executed 
plans. I accuse the Ministry for its 
having thwarted the people's moral 
values and their faith in the demo-
cratic form of Government. I accuse 
the Ministry for having exploited the 
Governmental machinery for the 
perpetuation of its own party selfish 
ends. I accuse the Ministry for grab-
bing enormous powers and converting 
a federal democracy into a monolithic 
totalitarian regime, I accuse the 
Ministry for having failed to protect 
the borders of the country and for 
having brought humiliation, dishonour 
and anguish, tribulation and trial. I 
I accuse the Ministry for having 
followed a llegulous, unfruitful and 
vacillating foreign policy. I accuse the 
Ministry for having adopted a 
schizophrenic attitude of practice in 
variance with precepts. 

Finally, one word about the Council 
of Ministers. I am convinced that the 
Leader of the ruling party, our Prime 
Minister, is highly emotional in spite 
of his age; he is impatient to Opposi-
tion in spite of his age; he is a dic-
tator in the Cabinet and, whether one 
likes it or not, I hope the major'ty 
of the people will agree-he is a 
Caesar in the making. 

Therefore, considering all these 
aspects, I should like to join in the 
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sentiment and spirit expressed in the 
no·con:fidenc" ::;., ;,;n tabled by Shri 

. J. B. Kripala,,;. 

Shri P. O. Menun (Mukundapuraml: 
Mr. Deputy-Speaker, Sir, the speaker 
who closed his speech just now con-
cluded with a string of accusations 
against the Government. It reminded 
me of the famous accusation in litera-
tur£c which probably he was copying. 
He began his speech with an appeal to 
·the members of the Congress party to 
be humble and not be arrogant and 
to listen to what he has to say. With 
all Rumility. I have done so. And, 
having done' so, I hope he would per-
mit me to say that there is evident 
among the various groups who are 
,upporting the No-confidence Motion 
under discussion an amazing senSe of 
irrc>ponsibility. That is what I find. 

The various hon. Members who 
,poke in support of the motion from 
tne various groups have marshalled 
reasons which are so mutually conflict-
ing that if any of them had even the 
remotest belief that this motion wou!d 
be carried I am sure the motion would 
not have been moved. It is because of 
their belief that in the forseeable 
fll ture none of them would be called 
to shoulder the burdens of office that 
these various opinions and suggestions 
have been made on the floor of the 
House. 

The motion has been occasioned. as 
has been evidenced at various stages 
of the debate, to enable each group in 
the Opposition to air their pet aver-
sions against the Government. But to 
'have chosen a weapon of a No-confi-
'dence Motion for this purpose is evid-
'ence of light-hearted irresponsibility. 
'The Constitution enjoins that the 
Council of Ministers shall be responsi-
ble to the Lok Sabha. I put it to you, 
Sir, how can the Prime Minister or 
any of his colleagues be responsive to 
these various groups who have put 
forward points of view which are 
mutually destructive. 

And, this situation, Sir, has rendei'ed 
tbe task of debate easy to supporters 

of the Government. Nevertheless, this 
is a source of confusion to the public. 

Shri N. Sreekautan Nair: Sir, I rise 
to a point of order. A very eminent 
writer and intellectual like Shri 
Govinda Menon should not read from 
his notes. 

Shri p. O. Menon: Sir, this has been 
a source of confusion to the public, 
and because the public has been fed 
only with 13 ominous words which go 
to make up the motion standing in 
the name of Acharya KriJlalani, if the 
bunch of telegrams which he produced 
here rather dramatically towards the 
end of his speech are not intended to 
request him Or to entreat him not to 
move the motion, then it is on account 
of the confusion created by the situa-
tion. 

Can the groups arrayed behind 
these 13 words, slogan, contribute any-
thing constructive regarding the ad-
ministration of the country? Acharya 
Kripalani and Shri Masani condemned 
the Government for its declared policy 
of non-alignment in foreign affairs. 
Shri Dwivedy says that in principle 
his party stands for this policy, and 
Professor Mukerjee and Shri Gopalan 
of the Communist Partv argued with 
fervour in support of th~ policy. WhiCh 
of these views should the Government 
accept? 

An Hon. Member: It is obvious. 

Shri P. O. Menon: Shri Masani 
argued for the Voice of America 
Agreement with the skill and eloqu-
ence of a trained lawyer as if he was 
arguing for a specific performance of 
the agreement before a court of law. 
And Shri Mukerjee wanted the agree-
ment to be denounced. 

17 hrs. 

Shri S. M. Banerjee: You become 
the arbitrator. 

Shri. P. O. Menon: Shri Masani 
attributes all the economic ills of the 
country today to planning and the 
public sector, while certain others 
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attack Government on the ground 
that the pace of socialisation is slow. 
Dr. Lohia has been demanding the 
effacement of English language from 
all Go~rnment records. 

An Hon. Member: He is not here. 

Shri P. G. Menon: But We know his 
views. I have heard that he has ·been 
physically effacing certain writings in 
public places. My hon. friend, Shri 
Manoharan, spoke just now, and we 
know what his views are. 

The views of the shareholders of 
this no-confidence motion are so 
mutually destructive that it is most 
confusing. The Swat antra and th'e 
DMK groups want English to continue. 
I need not take the time of the House 
to expatiate all these conflicting ideas 
of, the Opposition. Each party in it. 
turn wants to express want of con-
fidence in the other. That is what 
they are doing. I submit, it is no-
confidence of each aDPosition group 
in the other that has been prominently 
in evidence in this debate. Under 
these circumstances, this is not a no-
confidence motion in substanc'e against 
the Government: it is so only in form. 
This debate should convince the 
Hause and the public, if further COD-
viction was necessary, that the poli-
cies of the Prime Minister, the 
Council of Ministers and the Congress 
Party are in their main essentials 
sound and for the good of the country. 

On the policy of non-alignment, I 
need not advance arguments on the 
floor of this Hou.e. Others have done 
it, and I am sure the Prime Minister 
will eertainly speak about it with the 
authority and knowledge which he 
alone will command. As was pointed 
out by my friend, Shri Ravindra 
Varma, on other occasions when 
Acharya Kripalani's vision was not as 
clouded as it is today, he has in his 
inimitable eloquence praised the 
virtues of non-alignment. When he 
did so a few years ago, the statesmen 
of certain countries were critical of 
this policy of ours. Today, when 

the leading statesmen the world over, 
in America, in Europe and the Afro-
Asian countries have begun to recog-
nis'~ the validity and the usefulness of 
th h policy, it is strange and tragic 
that Acharya Kripalani and his 
Swatantra friends should tilt their 
sworos against this policy. 

This is not an empty slogan, nor an 
article of unthinking faith, but a sound 
policy, conceived and developed in 
the best interests of the country. 
Recent events have shown that this 
brought us the sincere friendship of 
all leading countries of the world. 
The sarcastic question posed by 
Acharya Kripalani how India can be 
non-aligned with China, which has 
attacked us, does little credit to the 
intelligence which he is reported to 
poss'ess. Did he understand non-
alignment to mean friendship with an 
attacking enemy? Did he think that 
this policy would stand in the way of 
our defending our country? Did the 
policy stand in the way of asking for 
and receiving aid? One should not dis-
tort and caricature a policv and then 
condemn the caricatured picture. 

If non-alignment is the chief 
plank of our foreign policy, planning 
and democratic socialism constitute 
the main planks of our domestic 
policy. Are there many in this House 
or in the country who would want 
us to give up planning and our march 
towards socialism? The Acharya 
enumerated three instances of mis-
takes committed by the planners. It 
should be remembered that in the 
matter of planning we are treading 
upon virgin ground largely speaking. 
I do not know whether the facts 
stated by him are correct, but assum-
ing that they are, miscalculations 
regarding programmes costing Rs. l(} 
crores or Rs. 20 crores cannot be the 
basis of an attack on a Rs. 11000 crore 
Plan. This criticism is an example of 
a lack of sense of proportion. 

Shri Masani appears to think that 
we should not have gone in for the 



J649 Motion SRAVANA 29, 1885 (SAKA) of No-Confidence 1650' 
in the Council at MiniBters 

steel plants. I presume, he had in 
mind also the other heavy industries 
projects which like the steel projects 
are capital intensive. He attributes 
high prices to these enterprises. I 
have heard that such are the views 
of the Swatantra Party, but I did not 
imagine that the distinguished Secre-
tary of the Swatantra Party would 
speak in the strain that he did, in the 
language of outmoded economics. Does 
he want the country for ever to depend 
upon other countries for its industrial 
and other requirements? I hope, he 
does not and, if he does not, he should 
concede that We should have heavy 
industries, .like, the steel plants in our 
country. The captains of the private 
sector industries have conceded that it 
is not possible for them to put up 
such industries immediately in con-
nection with the recent controversy 
regarding Bokaro. 

(' 
He spoke of the smallness of the 

returns from our public sector indus-
tries. I am sure, he knows that it 
took years before some of :he flourish-
ing private s'ector industries began to 
earn profits. He conveniently forgot 
those public sector industries, like the 
HMT, which have made profits from 
the very beginning. 

Many will not agree with Shri 
Masani that during the 1(j years of 
independence there has been no !Jro-
gres, in society in India. It has been 
stated authorita~;v('l .. 'r~"_~ ~ rise in 
the average expectation of life from 
32 veal'S before independence to 48 
years now has taken place. This is 
no evidence of a deteriorating or stag-
nant economy; it is the result of more 
and better foOd for the maS3es, better 
hygienic surroundings and a rising 
amplitude of health services. The face 
of the country is changing for the 
better and in the years to come wel-
fare is bound to go up in geometric 
rather than in arithmetic progr~,

sian That is the law of progress. In 
the 'anxiety to cry down the adminis-
tration, let not Shri Masani and his 
friends shut their eYes to these fact.;;. 

Acharya Kripalani and Shri Masani 
made an amusing claim that the 
sponsors of the no-confidence motion 
represent the majority in the country. 
That both of them made their claims 
and quoted figures correct upto deci-
mal places shows that they are indulg-
ing in some sort of a systematic 
sophism on the subject. I read also-
the report of a statement by the found-
er of the Swatantra Party that it i3 
preposterous that the Congr ess Party 
which polled only 45 Or 46 PCr cent 
of the votes in the General Election 
should carryon the administration. 
There has been at' least one case in 
India, after the Constitution, of a 
distinguished person who was not 
elected to any legislature and, there-
fore, polled nil per cent votes, 
becoming the Chief Minister of an im-
portant State. ·In all the three g.>neral 
elections, after the Constitution, the 
Congress Party, although it W3S 

returned to the Lok Sabha with mas-
sive majorities, polled votes which 
were less than 50 per cent. This is 
not the case in 1962 only. In 1~52, 

in 1957 and in 1962, the vetes polled 
by the Congress Party ",HC' round 
about 45 to 48 per cent. Now, since 
this happened immediately after the 
Congress took power during the m'd-
dIe of the period and at t',(' end of 
twelve years, this cannot be due to 
anv 105s Or fall in the ,opu~arity of 
th~ Congress. There should be other 
reasons for this phenomenon. 

In India during electi"ns, a multi-
plicity of parties and often indeper,-
dents attached to no par~y came mlo 
the election fray and, as ~"e know,. 
where there are more Ih~n two candi-
dates, often the winning candidate 
may not get 50 per cent of Ihc votes. 
I have some experience of the behavi-· 
our of the electorate in my state and 
I have seen that if a Tom, Dick or 
Harry files a nomination paper and he 
keeps quiet, even then he polls 10 to 
15 per cent of the votes. He gets 
these votes even if he does not canvass. 
This is because of caste, religion and, 
!p'C}up loyalties which exist in tbe' 



Motion AUGUST 20, 1963 of No-Confidence in the 1652 
Council of Ministers 

[Shri P. G. Menon] 
.place. Before the days when ihe mark-
ing on the ballot pape;' was in troduc-
ed, even the box kept for a candidate 
who had withdrawn got 10 to 15 per 
cent of the votes polled. That is the 
reason why Congress, the biggest and 
·the strongest and the most popular 
'party in the country with massive 
majority in the Lok Sabha in all the 
.three general elections managed to get 
.only less than 50 per cent of the votes. 
Here, I would like to statp that in U.K. 
:also, after the emergence of three 
parties, the party which was victorious 
at the polls often polled only 45 to 
46 per cent of the votes. Now, it is 

:amusing that Acharya Kripalani should 
'have claimed that all th"se votes in-
.clud;ng probably the invalid vctes-
often the invalid votes are large--
should belong to the people here who 
have sponsored this No-Confidence 
motion. 

Then, is Acharya Kripalani s<'fious 
that there should the the system of 
proportional representation with the 
single transferable vote? There is no 
difficulty. The rules of elections are 
not a part of the Const;tution. They 
are contained in the Representation of 
Peoples Act. He can attempt an 
amendment there and if he succeeds, 
he can create confusion and chaos in 
the Governance of the country. That 
is the estimate regarding the propor-
tional representation by political 
thinkers. 

I am not able to understand what 
the stand of the Communist Party is 
on this motic')? This is a motion of 
No-Confidence in the Council of Minis-
ters. Having listened closely to the 

. speeches of Mr. Mukerjee and Mr. A. 
K. Gopalan, I have not been able to 
understand what their stand is. Do 
they or do they not want to express 
their want of confidence in the Minis-
trY? I must say that it is unfair, it 
is - out of taste that a Party like the 
Communist Party in the Opposition 
should give their approbation to cer-
tain Congress leaders and their con-
demnation to certain other Congress 

:leaders. We do not want that. This is 

an insiduous attempt to divide us and 
create a confusion in our ranks. But 
I must tell them that they are bound 
to fail 

Shri Tyagi: They are t:1e tactics of 
Mao Tse-tung. 

Shri P. G. Menon: They arc bound 
to fail. The policies of the Prime 
Minister, the policies of the Cabinet, 
are the policies of the Government. 
Do you call them progressive and lef-
tists? Then, the Congress is progres-
sive and leftist. Do you think they 
are rightist and reactionary? Then 
the Congress is that; the policies are 
theirs. Of a II the tyrannies I know 
of, the tyranny of words is the most 
subtle, and let not people suffer from 
a tyranny of words of left and right, 
leftist and rightist, and try to divide 
the Congress party. I wish to tell my 
hon. friends that they will miserably 
fail in that attempt. And Prof. Muker-
jee wanted, and Shri Gopalan also, 
that two Ministers should resign. How 
can that be done? They may resign 
if the Prime Minister wants them to. 
But I have never heard an instance of 
an Opposition party, during a no-con-
fidence motion, singling out two minis-
ters and asking them to resign. Shri 
S. K. Patil has answered them, and I 
am sure the Finance Minister will do 
likewise. What is the charge against 
the Finance Minister? Prof. Mukerjee 
said that he has not abolished, the 
privy purses of ex-rulers. I ask the 
Communists, was not the Communi.t 
Party in office for more than two years 
in Kerala State, from the Consolidated 
Fund of which privy purses to two 
royal houses are being disbursed? 

Shri Tyagi: Was it so? 

Shri P. G. Menon: Yes, Travancore 
and Cochin. And these moneys come 
from the revenues of the State and 
not from the revenues of the Centre. 
I want to ask them; why was it not 
abolished; why were the privy purses 
of the ex-rulers of Travancore and 
Cochin not abolished? Because, the 
Constitution has guaranteed it. 



1653 Motion SRAVANA 29, 1835 (SAKAl of No-Conjid£nce 1654, 

Shri Indrajit Gupta: What a ques-
1ion to ask? 

Shri P. G. Menon: And why ,hauld 
the Finance M:nister resign for a pro-
vision in the Constitution? That is 
my point. 

As Shri S. K. Patil pointed out, 
these demands of resignations are made 
on grounds other than what appeal' 
on the surfac£>. And that :s what we 
object to. 

Thcn again. it was demanded today 
by Shri Gopalan that banks should be 
nationalised, insurance should be 
nationalised, export and import trade 
shOUld be nationalised. and gold over 
certain maximum or certain ceiling 
should be taken over. That would 
bring money, according to him, for 
financ'ng the defence operations. I 
am not against nationalisation of 
banks 01' insurance. ami I do not think 
the Congress Party would be against 
nationalisation of banks or of insu-
rance. Life insurance Was nationalised 
by the Congress Government. But the 
question is. when it should be done. 
It is only when the Government feel 
that it is the opportune moment to do 
it that it will be done. 

8hri Indrajlt Gupta: After the 
emergency is over? 

Shri P. G. Menon: Nation~lisatbn "f 
insurance was not done during an 
emergency. And, in the meantime, 
Whether these steps would bring in 
money for financing the defence ope-
rations, that is the most important 
po'nt. Now. the Communist Party in 
office in Kerala did not do many of 
the things which they have been pro-
claiming they will do, because once in 
office you know when to do a thing, 
what to do. how to do. the difficulties 
involved. So without knowing all 
these things and without ever think-
ing that you would be called upon to 
discharge the duties of office all sorts 
of demands are made. 

ShrI S. M. Banerjee: This is the 
wisdom of an ex-Chief Min;ster~ 

in the Council of Ministe,'s 
Shri P. G. )Ienon: Sir, I am ch,ing .. 
do n@t want to speak on other mat-· 

tel'S to which there have been rere-· 
renees already. Before I conclude let 
me say thi5. I need not be modest in 
my claims on behalf of the Congress 
Party and the Congress Government. 
It has great achievements to its cre-
dit which generations to come will 
gratefully remember. It has fulfilled 
tasks which may well be called Her-
culean. After independence the prin-
cely States were liquidated, and the 
complaint is of some privy purse that 
is being given now! It has introduced 
planning. which, sooner or later-
sooner, I hope, than later-will fully 
secure to the people plenty and pros-
perity. It has declared as its goal so-
cialism. to which goal it is sure V 
moving. In the context of falling 
democracies round about in many re-
gions. it has preserved truly and well 
in India an enduring democracy. 
Above all, it has united this vast sub-
continent into one well-knit State, a 
condition which existed never in his-
tory. The Congress contini'es to be-
the link, let me say, the only ['nk 
with its firm roots in all parts of the 
country, whiCh keeps the country to-
gether. For theSe achievements . 

Shri A. V. Raghavan (B&dagara): 
Was there not neglect of Kerala by 
the Centre? 

Shri P. G. Menon: I am not reieI'J';ng 
to the so-called neglect of Kerala. I 
am speaking of the linking of the 
country together. 

For these achievements, the Cong-
ress Government and its great leader, 
the Prime Minister, have been res-
ponsible. Let not passing passions 
and frustrations cause this central 
fact to b _ forgotten. 

Sir. I oppose the motion. 

Sbrimati Renuka Ray (MaldH); 
SOtting here and listening to the· 
debate, I have been feeling like Alice 
in Wonderland. I have been getting 
curiouser and curiouser every minute 
after hearing the things that I hearer 
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in some of the speeches from the Op-
position. It is not because they speak 
in a varied way with different voices; 
tilat is somethinll to be expected. 
Where there is no ideological unity, 
where many of these groups have no 
political philosophy, one does not ex-

: pect any kind of unity in the voices 
that speak. But there is one underlying 
tileme for which the Congress is be-
ing accusf'd today, and that is this. 

· The emergency came in October and 
November, and there was so much 
enthusiasm among the people, but 
now that enthusiasm among the 

· people is waning. There is waning 
of enthusiasm, but ma~ I ask who 1s 

· trying to enC'ourage that waning of 
enthusiasm? I want to ask whether 

· it is true or not that this country has 
B neighbour On its borders that is an 
aggressor and is still ,building massi-
vely its military potential, and also 
there is another neighbour on our bor-

.-ders, which has come in close collabo-
ration with China, namely Pakistan. 
Do the Members of the Opposition 

'believe that this is true or not? Or 
d'o they feel that this too is some 

. kind of a mytil or a fantasy? Other-
wise, haw could they corne forward 
and say that there is not sufficient 
enthusiasm in the country today and 
'ihen do everything possible to see 
that that enthusiasm is smashed? If 
. it were left to them, that enthusiasm 
'would have been smashed, but I do 
not think that they command that 

'much following in the country, or 
that they haVe that much support in 

·the country that sO many people 
'would listen to their voice and forget 
-the country's dangcr. 

The real tragedy of India is that, 
even though we have had a parlia-
-mentary democracy for nearly sixteen 
years, not a single Opposition Party 

'has been able to grow, n'ot even to 
-take over the resporuiibility of Gov-
ernment completely on I.beir shoul-

-den, ·but even to undertake the lesser 
-18sll: of being able to share in a 
'Ilational &'O"emmelrt d\1!'ing the 

emergency. Now can these varying 
groups who haVe clashing ideologies, 
who cannot come to any agreed 
settlement about anything, as Acharya 
Kripalani, I am sure, knows to his 
C'ost, except to indict the Govern-
ment and to censure it, take power 
at any time? That being the case, 
what is the reality behind the motion 
of no-confidence? That is what I 
would like to ask. 

I was really surprised at the extra-
ordinary suggestion made by Shri 
H. N. Mukerjee, to which the last 
speaker has alsD referred. that two 
Ministers of the Government should 
go out of the Cabinet, but he did not 
consider that this was a great indict-
ment of the Prime Minister. Surely, 
this is the biggest insult to the intel-
ligence of the Prime Minister that he 
who chooses the Cabinet does not 
know how to choose it, and the 
Communists must help him. 

Then, we hear Shri M. R. Masani 
saying in a light vein that this Con-
gress Party should shed its leader-
ship and carryon by itself. This is 
a calculated insult to the intelligence 
of the party. Does Shri M. R. Masani 
feel that after three and a half years, 
he and his party will stand a better 
chance, if he C'OU#d provoke the Con-
gress party to get rid of its leader-
ship? Does he really think that be-
cause there may be differences of 
opinion in the Congress Party, it is 
a disunited party, that in fundamen-
tals it is disunited? If he thinks so, 
then he is very much mistaken. 

His speech, of course, was full of 
Ot"atorical skill. But I WQUld like to 
say that some of the things that he 
has suggested are fantastic in their 
exaggerations. He san that in _his 
country, there has been no kind of 
real planning; as if he was very 
keen about planning, he said that the 
planning had been altogether defec-
tive, and .... hat ill more, he has alB 
Hid that ita implementation has tone 
completely wrong. He seems to ay 
at th. beliDnin. of his speech tllat 
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he subscribes to the policy of Go\'~r"
menl, because in his words "Govern-
ment objective is socialism or the 
creation of a more prosperous, frce 
and equal society;" and he said that 
that was not being attained. But Sh:·i 
M. R. Masani, while pretending to 
subscribe to this policy and by 
expressing his condemnation over the 
fact that this socialist society has not 
yet corne in view, really stands for 
the vested interests of this country,-
For what elSe does the Swatantra 
Party stand for?-for the feudal 
interests of this c'Ountry, for big 
business, and for all that has kept 
the country from going forward, for 
all that tries to prevent Government 
from going on with the implementa-
tiOn of their socialistic policies. He 
cannot even bear any sort of "con-
trol!". He says, sweep them aside 
and have the law of the jungle. 

He has spoken also a good deal 
about the public sector. I d'O not 
want to repeat what the hon. Mem-
·ber who spoke before me has said 
to refute his charges. But I would 
merely like to point out to him that 
the public sect'Dr in many of its indus-
"tries has proved a great success. The 
Chittaranjan engines are much better 
and much cheaper than the engines 
of Tatas. Who does not know that? 

"There are many such examples. To 
judge the steel works in the public 
sector before they have had a chance 
to grow and develop, and c'Ompare 
1loem with those which are already 
there in the private sector is, to say the 
least, a very unfair procedure. The 
public sector is one of the means 
through which we hope to be able ·0 

·bring in a more equal society. And, 
certainly, anyone who stands against 
"the public sector cannot stand for the 
'Common man. 

I do not know what to say about 
the PSP, the PSP of wh'Dm there 

·were great expectations in this coun-
try at one time, expectations not only 
by 1he nation as • whole but in the 
'Congress itself, a party for whose 
gowdl the Congress has given up 
~ in the past, a party which we 

had hoped would become the second 
party in this country sot.ltat demo-
cracy could succeed, if not at once, 
at least at a later periOd a second 
party could come in. It has many 
able leaders in it. But it is Acharya 
Kripalani who is leading them again 
with a motley crowd of others, and 
about whom he said when he left 
that party, that it was a party of 
leaders and there were no followers. 
Probably, that may be the reason 
w.hy the PSP wh·o ought to have 
acquired the position of being a 
second party in this country, finds it-
self today under the banner, of 
course, of Acharya Kripalani, but 
with a variety of parties many of 
which cannot possibly share in anY 
'of the ideologies for which they stand. 
I would like to know what they have 
in common with the Swatantra Party. 
How can they possibly believe that 
in bringing in a motion of no con-
fldepce in this manner they are going 
to help the country's growth, that 
they are going to help the defence 
effort? Can they, who have amongst 
them a number of intelligent persons, 
really have allowed their intelligence 
to become so warped because of their 
·bitterness against the Congress Party 
or the Congress leadership that today 
they cannot even use their judgment 
and not join in what is a futile motion 
of no-confldence. 

Shri Frank Anthony and some 
others also have quite rightly pointed 
'Out that this lack of growth of a 
second party in a parliamentary 
democracY makes it very difficult; it 
leave. a very big lacuna. I think it 
would be true to say, particularly in 
this Parliament, that under the leader-
ship of Pandit Nehru, the party in 
power itself acts to a large extent as 
an oppDllition, an .nfonned opposiU'on, 
to criticise in a reasonable way; for 
when the Opposition cannot fuifll that 
function, it bect>mes necessary for 
members of the party in power to 
help towards offering infonned criti-
"ism. It is because of this that many 
times in this House we rise and say 
many things about man,. of the 
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policies, not against the basic p'olicies 
but against the ways of implementa-
tion thereof. It is we the members 
of the party who point out the ad-
ministrative failures of this Govern-
ment in an ,informed way. That work 
'of the Opposition is not done by the 
Opposition parties in a concrete 
manner; so it has to be done by the 
party in t;Klwer itself. 

Shri Tyagi: 'We have to do it 

Shrimati Benuka Ray: I bring this 
point to the notice of the members 
of the PSP and other parties. Is this 
'lhe way they have to function in the 
Oppositio!l that We ourselves should 
act as the Opposition so that our 
democracy may continue in this 
eountry? 

We cannot see the growth of a 
second parw or of more than one 
party which can bear responsibility 
in this country. As I said, the Con-
gress Party has tried to help the PSP 
10 rise, but unfortunately even that 
did not happen. 

Today there are many issues before 
the public. It is quite true that there 
is no criticism of our basic policies, 
even by Members of the Opposition. 
I have listened carefully to their 
speeches. Except the Swatantra Party 
of Shri Minoa Masani, I have not 
heard 'one word of real criticism 
against the basic things for which we 
stand, neither against the building up 
of a socialist State through the ways 
of democracy nor against the policy 
of non-alignment. 

Therefore, in so far as implementa-
tion 'of policies is concerned, the Con-
gress Government and the Congress 
Members in the party are perhaps 
more exercised in their minds than 
any Opposition can be, at tardy pro-
gress. and the fact that some things 
in fact many things go wrong. We 
have no objection to confess failure. 
Mahatma Gandhi confessed to even 
Himalayan blunders. Of course, there 
will be faHures. It will be so many 

times and we shall have to rectify OU" 
mistakes and g'o ahead again. But I 
dare say that when posterity judges 
the actions of this Government so rar 
as the home front even is concerned-
at a time when partition came after 
independence, when so many complex 
problems came before the Govern-
ment-it will say that in spite of the 
fact that there were many things that 
went wrong, in these 16 years of rule 
the Congress not only knit the coun, 
try together but sowed the seeds of" 
progress in the future. 

One word about non-aligrunent. 
Acharya Kripalani was able to 1",11 
us: I told you so about Tibet and 
China. Yes, of course. He had that 
prophetic ':i,ion. no doubt, about Tibet. 
and China. But does he forget that 
he was a member of the galaxy of 
leaders tha:t Gandhiji built up, and 
does he forget that it is the creed of 
the Congress to try to come to a 
settlement through peaceful ways, and 
that it is only when this fails, We may 
think of other means? It is true there 
was a surprise attack on this country 
last October and we were totally un-
prepared, We are not ashamed to 
owning up to it, but this is also true 
that once the Government became 
awake to it, it is taking every step 
that is possible, and without any pre-
judices as to where the help come:; 
from, so that we can build UD our 
defence potential in a rightful manner. 

Although Acharya Kripalani had 
supported the policy of non-alignment, 
he seems to scoff at it today. r 
wonder if he realises the shifting 
values of the world today. Just 33 at 
one time religious conflicts used to 
shake the wc.-ld, and then died down, 
so today we are witnessing a toning 
down of the division of the world 
into communist and anti-communist 
groups. It has been shown already 
that the USA and the USSR can come 
together to prevent the destruction Dr 
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humanity ,by nuclear war. I think 
that tomorrow will show that these 
differences of today, the ideologies 
that divide the world into two today, 
are gone into the dustbin of histori 'al 
record, it will no longer be the reality 
of tomorrow. It is Pandit Jawaharlal 
Nehru who had the prophetic vision 
to see this, that the policy of non· 
alignment, of not joining the power 
blocs, was not only the best thing for 
today, not only paid the best dividends 
for the present, ·but that in future 
there would not be such controvers e; 
as communism and anti-communism, 
that new ideologies would take the 
place of the old, that these differences 
which still divide the world would be 
a matter of historical record. 

So, whether it is a question of our 
foreign policy or our domestic policy, 
there can be nobody who can say that 
these are wrong. Of course, when it 
comes to implementation of policy, 
and even in regard to certain details 
of policy, we may have differences of 
opmlOn. As I said, the Members of 
the Congress Party have the freedom 
to express their opmlons in this 
matter. There is a lot of heart-search-
ing going on just now. No party that 
is asleep, no Government deriving its 
power from a party that has gone 
to sleep, can possibly consider every-
thing that goes wrong in such detail 
as we are doing today. No party 
that is complacent, no GovernmEnt 
that is complacent, could possibly 
behave in the way that we are doing, 
Our Ministers also know that there 
are many things to be attended to. 

For instance, even in regard to the 
Gold Control Order, there are certain 
things which some of us may not like, 
here and in the country outside, and 
I am certain that Shri Morarji Desai, 
a·gainst whom the Communist Party 
has stood, has got that much resilience 
in him, that much oliability, to listen 
to what the people in the country, and 
particularly the representatives of the 
party, have to say about these things. 
I do not feel that there is such dark-
ness and gloom so far as the future 
857 (Ai) L.S.D.-lO 

in the Council of Mini$teTs 
of the Government is concerned. But 
I do feel that it is very necessary that 
we should got together in this hour 
of peril, those in the Opposition and 
th:se who sit this side, so that in 
future it may not be said that in this 
time of crisis, all were for the party 
and none was for the State. If 
the OppoSition Parties which have 
said some things here out of 
bitterness and have cast some asper-
sions which are not even true, if they 
we re to say that they are willing to 
join hands and help in this crisis, we 
can all work together. Each 01 us 
represents here a constituency, whether 
we are on this side or that side and 
we have some responsibility to the 
electorate and if that responsibility is 
to be discharged in- a proper manner 
in t.."e hour of the country's danger it 
is necessary that we join hands and 
work together and not bring in a 
motion of no-c"nfidence which win 
neither succeed now nor, in our view, 
has any future. As Mr. Patil said, we 
would welcome and the Congress 
Party would welcome if someone else 
was capable of taking up the Govern-
ment. But unfortunately there is no 
such party and We cannot build that 
party; it is not our job. So, there is 
no reality behind this motion. Then, 
is it only a dramatic gesture in the 
hour of peril? Does it show any 
sense of responsibility? Is it not time, 
I would ask my friends in the Oppo-
sition, not only Acharya Kripalani but 
the P.S.P. Members and other Party 
Members, is it not possible for US now 
to combine. I can understand if 
there is someone whose ideology 
clashes with our ideology and thel-
could not combine; but if there is no 
such clash, I would merely ask them 
to come forward and help us in this 
crisis and not ge frustrated and take 
to such measures like the bringing in 
of motion of no-confidenCe which is 
the most important armour in parlia-
mentary democracy and thus bring g 
to ridicule, fOr it can be but stil1·born 
in the present circumstances in thl' 
country. 

Mr. Deputy-Speaker: Shri Prakash 
Vir Shastri. His party has ten 
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[Mr. Deputy SpeakerJ. 
minutes. He may try to conclude 
within fifteen minutes. 

'f) ","m.i~ !Ifi''l() (finr;ft~) : 
~~, ~ ~ me; lfrn '!~;fi;ft 
~ it <lR" ;;rar ~ ~ it 'iRT ~ 
~vft ~ ~ m it~~ 
iJ~m~~sr<m:~~v:fff'li 
w ~ ;or) ~ ~, ~ ~ li'fR 

~~ t.lT ;nf~ ~ m 11;'Ii f~ 
~ ~ 'liT f.Imvr~~il"lft 
n 'R~ it 'IT r.m;f ~ ~ 
iIT~<: m ~ ;mr 'R iIVf ~ trr f'li ;;r.r 
;rTq~it~~~'J:U~ ?t 
;;prr lfil: 'IT<: <'r ~ 'liT l1<if 'Ii\ ~ ~, 
~~it~~~~~"Ull" 

t.=rr~~~~;mr~~, ~~ 
it ~ m ~ ~ ~ l1f1"iI"rn 
~ ~ lfil: "I""[q f.t;;nt~"l'R: ~~ 

""'~~~~~r'I>'T;mr~ I 
~~mo~it~"f~~ 
~ m ~ it, r.m ~;rcrr ~ ~r l!ftt;r 
iJ ~ ~~ ~ i:('AT ~<1T~ f~ 'IT 
~ ~ it lf~ ~ ~ ~ ,!<:r ~ 
m-r, 'I"mf it srm;r ;t;rT o;ft ~~..,.,. 
il"~ ..". ~ ~ ~ 'IT cIT .rm 
~~~~~m~if~:it 
fi;rq ~ ~ ~ ~, f~cr ~ r:r.m l§llfT 

t I ~ .rm srm;r lfo'<ft 'I>'T ~ it 
'Il1f'R~~~hif~~~ ~ 
liRIT it, ~ if1fU it, ~ l!~ it 
~ ~ ~ ~, 3ffiTlCf qrn fit;it ~ ~ 
t ~ ~ ¢lf~ 'liT 3ffiTlCf ~ 
qm ~, ~ 1fT<I'IT ~ ~r m mm f'Iilfr 
ill <:QT ~ I it ~ ~ ~ f.I; If: CflITlf 
~~~~I 

~ 'iT ~ ~ cr~ qq;fT ~r 
~ ~ cIT ~ ;f\;f "fifu"zif 'Ii) ~ 
~ it ~ 'Cf<'I"RT ~ ~ I 'T ,<'IT 
;ftfu ~ ;ftfu ~, ~ ;ftfu fimr ;ftfu 

Council of Ministers 

~ ~ cmru ;f\fcr lJ:~ ;ftfu ~ I ~ <:Ri 
w:J ;ftfu 'liT lI+ir;:;r ~, it ~ wt ~ 'liT 
~~~ I ~~~&it it 
'Q;'Iimmor~~~ 1'I"mf i\" 
~q;ft mqQIl'lldr'l) ~ '!fu it ~ ~ 
iIT~ ~ ~ fuit ~, ~ ~&m ~, ~ iT'll 
~ r ~ ~~ <:Ri 'R ~ 'liT m ~ 
~ 'fm:1Jf ~ ~ &m ~ ~ mer 
it ~ Q:it ftvrt"cr it m lfil: ~ lfil: m-r 
~ f.I; WTlR ~ ~ crm ~ Iff llflR crm 
mit~'IiT~sr~~ I ~9l1f"'it 
'1e.q Ifl1 ~ ~ it 3i'n: 9\9e. o • 'Ie. 
~'IiT'lIt"f'IT I ~'lIt"f'R~'l>'Tl!f'f<1 
it~w~~~~'IT~ ~e..)(o 
~ ~ 'IT I ~ ~ wmfu ~,it 
~ ~'I>'T l!f'f<1 it ffi~~ I ~ 
~ ifTCIT it fi;rq ~ 'ift;;r <'iT ~, 
~ cIT ~ ~ I ~ !ImIif 1l ~n: ;ftfu it 
'ifT'Jf'flf it fum ~ f'li ~ f'!CIT ~T tRrFf 
it ~ WlfTlf ~ ~ ~ ~.'lIt"f tRrFf 

'R~lfil:;;mrr~ I ~f'mTmr I 
it ~ ~crr ~ f.t, Ql1 f;m ~ ~T 
~i~,~);f~lfil:~1 
~ f<rqfu ~ ~ ~ ~,:~ it cIT 
ij"~ ~&m 'IT ~ Q:m ftvrt"cr it If;!" 
"f ~ m' f'li ~JfI<:T ~ .. ~ 'TW\" m ~ 
'lTU'lIt"f ?t~"f~'~ I 

• • • .II 

r ~ ;mr it f<mr ;ftfu it {I.~& 
it 'liQ.<ff ~crr R' I ~ ~ ~:li" it mtr 

lfi[ ~<rr ~ ~ m<:,it "ITt,Cff ~ f.I; ~ 
sr&r<f ~~ ;;IT ~ 'Ii~ 'I>'T ifmT ~ 
f.I; ~I!TU fm- ;ftfu it ~ ~ ~ ~ 
~ 'f<'iT m ~ ~ I fuo<rcr it m 
it ~ it iI""'f.t lj;(f ~ ~ cITlfi[ m lj;;!" 
~;mr~~,~it"r~~'Tfu 
sTo ~~it~it~<rr~ 
~ ~ ~ ;fi;ft ~ it orR qro 
~trtm~ it'li:'T 'lTf.I; ~~;fi;:r 
it ~m ~ 'R m'fi1I1If f'Iilfr ~, lf~ ~ 
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'iT'1 'fiT llTllflfiffi ~ f'f; ;;r<r 'iff'fT uenr 
~ ~ fi1r!1J !fiT o;rq';t 't~ it t ~'f <:~ 
tIT ~ ~ ~. ~ ~ 1~ 'f<: ~it 'fi"u 
~~ I~if;<wuitmff'wl~ 

00 it 'f 'f;~ ~: \lrn" if; ~ '3'HTUR 
;f;rT $ 1!'Il: ;f;rT ~ m:m ~ 
~w-rif;ooit~'ifT~i:fT~ 1 ~ 
~ ~ ~ ~ <m: 610 <:Tif;" lH!JG: '!iT 
~ tIT fiI; m fiI; ~ ~ it f;;rm 
~ ~ fiI; m: f~ it lrfr "f"fift~, 
~ "'1'11(15''11<'' ;;ff if; ~ ~ if; 
~ lrfr ~ ~ ~ 1 "'I"Jlffl4ffiT~ '1fT 
<mr 'fiT ~~ if; ffi'Il" ~<'IT'f~$ 
~l;I <f;l;I <ti'r ~ffi qf~ l{ ~ "'I"TifT <!'iT ~ 
I!ft 1 m"'I" ~,; ~ ~ m it f'R'f f~<f 
if <'IT ~ ~ ~ ft:<r rrl~, ~ m'f 
~ I~OOif;ffi'Il"~<wumt 

mt~ ~ '!IT,~ ~ 1 ~~11 ~R 
~ <:%" ~ fm 'fTfcr '1ft ~ omr 'f<: f'f; 
~ $ ~ ~RT 'ifr;r if; ffi'Il" ~~ 
~ ~ ~ ~ 1 'f<IT i'f~ ~ fq.n:;r 00 
if ~ ~ ~ fiI; fi;crr;. lI~~ if ~ ~ 
om: ~ if ~ gm 'IT, '3~ ~ 

'f<IT ~ f<mr ;ftfu ~ ~ ~ ~ 
I!ft? ~f~'Ift~if;f¥fm;ft~ 
~ $ ~ ;;rq fl:r<;r wro- ~ f~<:: 
'fiT~rnif;f¥feftm"'l"if;~ 
't>l"~rnif;~~<::~om: 
~ ~ 'ifr;r if; ~ W1ift ~ '1ft 
;ftfu ~ ~, <'IT ~ ~"J<:n;T 'i;[f.t ~ 
e,l1 ~ 'liaT 'f<: ~ ~ wro- ~ I ~ 

WRT~m~wn:~~ I 

;;r<r ;ft;f 'fiT ~ ~ eft ~ 
~ fiI; 'Iif q'~ if;~;;r 'f<: ~ 
~ wf.r '1'ifif ~ 'fm ~ ~ 1 'ifr;r if 
~~f'WHMklf~~I~~ 
~ m ~ f~ ~ m<!iT<:: 
if ;;r;rer if; ~' f.!;m ~, ~ if; ~ 
f.!;m ~ I W <fl1Tl1 ~ 't>l" ~ m'f'T 
~~WT~? ~~~ 
~ <;fif <::QT off, ~ ~ ~ 

~ ~ if;f¥f ~ cr<mT ~ 
"'I"T <::QT ~, W qq'f <f'{; ~ ~ t 
~ 'lit fwn ~ mtf.t WT ? 
wf.r m ffi if W1ift ~ ~ mtf.t 
<fl1Tl1 ifR1'f 'lit fum ~ I ~ 
m~.m-~fiI;~'I>l"~ 
'1ft h'lli 'litf'!;-l: ~ ~ ~ ~ 
~ 'f.T ~ ~"r ~ 1 SI'fW1' 
l!'ft~, ~ '1ft ~ 'I>l" fuiIt 
'f ~ m if;~ ~ l!T 
liM" <:~ ~, 111f<:: ~ ~ ~ 
it. f~ 'f.Q'IT ~ ~ fiI; ~ if 
~ '1ft fuiIt '1ft 1li1f ~ W 
~ if ~ f~ f;r;r if; qfu ~ 
'lQTii 'f<: m ~~, ~ it 
~ '1ft fuitt '1ft 1li1f ~ ~ 
~ if (l"'I"TU W1T'nf~ m fircrIm t" 
$~Wt~~, ~ 'I>l" ~ 
'1ft fuitt '1ft 1li1f ~ ~ ~ <l 
(l"'I"TU ¥ lit <IT'l' f;r;r if; ~ ~ 
~~~~ ~1'RCf'fi"qTtf 
~ fuTt 'lit iOO ~ m? m;;r 
~ '!''If ~ ~ ~ fiI; ~ 'IT'IT 
'fiT ifIlf <!WlT ~ fur 'I>l" ~ ~ 
l!l1 <fl!f<1" ~ Ri\" ~ 1 'R Cf'fi" qTtf 

~ ~ ~ ~iOO lf1'{ ~ ? 
~~o;rR1ft~~ it~ 
tIT fur if fttmr 't>l" ~ 1lT 1 
~~W~~~~ 
'1ft mID ~ fiI; mtf.t ~ m;f 
if;<nG ~ ~ 't>l"ffiif~ 
itom-~~~'t>l"mm 
~ fum 1lT I SI'fW1' 1I"!ft ;;ft, 
~ 'fiT Iffi1l'f fur ~ ;ft;f 
if ~ f.!;m 1lT ~ ~ 
~~~m"'I"T<fT,~<lm 
~T~I,Cf'ifm~~~ 
<r.ft ~ I ~ m;;r lfl! ~ 
'fiT Iffi1l'f Cf'if m'lT ~ ;;rq qr.ft ~ 
<f'{; m "!'fiT~' ;;r;rnr if; ~ ;m 
«nm ;;rq 'lR "!'fiT ~ $ ~T 
'i~ ;ftfu 'fiT l;.T lfl! ~ l! 
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fit; CI'T"lm mq; ~ iii; ~ 
~~~~~I m<r 
~ ~fit; ~ ~ ~ Iffl'T ~1 
'IT I ~ f;r;r <'11m it ~ 
~ ~ ~T m.:: ~il:Ft ~ 
~T~~ m.:: m lIft~ 
~~!M ~~¢tllft~it~ 
~w.~, w.t~ ~iiI; m~ ~ 
;ftfu iii; iffiVT ~ ~ ~ iii; 
m it ~ m ~'f.t "f1lT~, 1t ~ 
~~~fit; m<rit ~ ~ 
lflIT~lIft~? 

mro ~ ~ ~ ~ ;ftf';:r I 
~ iii; tp:q"'Ef it ~ ~ WiT 
~ !!iT ~1 'Pffi ~ f;r;r ~ 
~ooiil;~~~I~ 
am fucrn mft ~, ~ it am fucrn 

. 'if\'RIT ~, mr wrn ~ ~q.;fr it <'IC 

~~T~,mrwrn~'lff.rit~ 
'I1'I"aT ~, ~ ~ 'fiT ~:ft 1t 'fiVIT ~1 
~ fit; ~ ~ mmr, ~ ~ 
mmr m.:: ~ mmr it mr 

.. wrn 'fiT "!C:if'ifT ~ ~ I ~ ~ 
-,.; ~ # 9;!l'if 'liOOllfrif i f.mfm 
;f;:rT l!fT llfurnl'Ulf Jf mt<mr i iffiIOlf 
lIft~~~~,~iiI;~ 
~iiI;<mfClfllft~~~ 
~ ~ mit lAl1loql(Q!(j it Sl'liTmr 
~~Im<r~~fit;~~ 
;AA- iii; ~'R~,~ ~ ~'R 
t I it ~ ~ fit; mr fu:iIt m.:: it<nr 
ft~ iii; ill<{ ~ 'flIT m<r ~ ~ 
f~~~~'R~,~m 
IIR~? ~~~ ~'R~ 
t, ~ ~Ilfiil; m: <nii~~~ I 
~r.r fu:iIt iii; m<: m<r it ~ fit; 
'ifl"<'litiiit~~~~Tit~ 
;;fr !!iT ~ ~ qlff ~ m.:: ~ 'Iitii 
iiI;~ ~ ~ qlff ~ I it 
"'~ ~~fit;~~, l!;'fi~l, 

Council of Ministers 

~it~l,~it~~~ 
o~ ;;mrr ~ ~ m<r 'fiT 'flIT ~ 
'IT fit; 'm'l" wf.t <mfClf it ~ fit; ~ 
~m;;m-t? ;;r;re:T~it~ 

~ qlff ~ ~ m m<r it f.t-OO 
~'f.t 'liT ~ mr m"IT< 'R ~ ? 
~~lIft~it<nriil;~itit 

m<r ~ ~ ~ ~ !trT< m<r wf.r 
<I'ffi<lr it ~ 'liT \1m ~ I it<nr lift q-u;;rlI' 

lIftf'<1:i1iiil;~m~'fiT~ 

~ qlff ~ 'flIT ~ 'm"C;f' ~ 
fum ~ it ~o ~ ~o mfu'Ii 
'R ~ ~ iii; ~ 'IhrT qlff ? m<r 
~1~m'fiTit~~ 
t, tim.,. ;;iT I ~ CflITlr m 'fiT ~ 
~ ~ lift I!;'fi ~<ffi ;oem oq-<'fi ~ w. 
~ m.:: m<r iii; ~ it <'11m iii; ~ 
~wrnllft~m~Tmoq-<'fi~~T 
~ I m<r~F'liil~iiI;~'R~ 
'IT~'flIT~~iiI;~'R~ 
'IT ? 

~ <ITo me me iii; ~ it 
;;it f'<1:i1i ~ ~ ~ iii; ;ft-q; f~~ 
iiI;~itm.::I!;'fi~~iiI; 
~ it, 'flIT ~ ~ iii; ~ iii; ~ 
lift fu:iIt ~T ? tj-.rr;r iii; ~ iii; 'IiimiT 
m.:: ~ 'liEflA"T ;;it ~1c: ~~ 
iii; fu<;rrq; h~ ~, ~ iii: qrn ~ ~ 
~ iii; iffiVT it ~ ~ ~1 ~ 
~~m<r~~1t"""'fiT~ 
lIftlfifOl''R"(1§"~tl'fllT~~ 
iiI;~'IiT~if~? 

~ iii; ~ it ;;ft <ITo ~o Qlo 
iii; f;;r;i\m: ~ it ~ ~ fit; ~ 'fiT 
~~~~iiI;m~it~ 
~ qlff, 'flIT ~ ~ iii; ~ 'R ~ 
~ ? ~Tif it, ;re"( m it, ~ ~~ 
it, mr m 'R ~ ~ ? ~ !trl"f 



Motion SRAVANA 29, 1885 (SAKA) of No-Confidence 1670 

~;tt'3"«~~~~miT'il'f.t 
'liT Q,'Ii ifT ~'m ~ f<!; ~mq'~~ ~ 
~~m:~~t~~ 
~ ;tt fulfiTlfCI' ~ ~ ;tt ~ 
~ I q.rt ~ ~ mq';tt ~ 
il;rn'l'<:.OIfffit~t 
~if~~~f<!;~~ 
<m'Ii ~ t ~ ~ ;;rr ifi1: forcre lTlIT 
~ ~ t i'fl1T lffl if f;rcA 1lT ffi'f 
"cr mlti{~~, ~f~~ ~T( t 
~ ;tt 'ffiT ;;r.rr f<!; <m'Ii ~"ll' ~ 

~'l'<: fu'qi~t'fi11:Vl'ififTm 
~ ~ ~ ~ f.mr ifT ifi1: ~mT 'liT 
~ <'I1lTifr ~ I 

~ mq' t Umof if 1l;'Ii <m'Ii ififT, 
if ~ ~ <m'Ii fu'qi ~ ~ ~ 
if, !{;;rr;f if ~ fmfi if, f~ ~ f.mr 
ifT ifi1: ~ lffiI'N <'IRT ~ I 
mmq'~~f<!;~ififT~ I 
~ SI'IiT"{ ;tt ~ fu ~ I 

~ a'!i bmT 'liT ~~, ~a 
frnm:'IiT~~,~~ 
t m$ifiT~~,f;rif.t...m 
oi'tIif ;tt ~ t ~r;ij- 'l'<: .n'R ~ 
ifi1: ~ ~, ~ «if ;tt ~, ~ <tfur 
;;ft~~1l;'Ii<ml'~~~ I 
f~ ~ ;;r.mr ~ mq' ~ ~ f<!; 
tlrl1T 'Ii'{ ~ t tlrl1T ~ ~ ~ mq' 
tWl<'l''I1l<'I'if;;iT~ms1i~~ 
ifi'IfT mq' ;r ~ ~ tlrl1T ~ ? f.w.lT 
om: W ~ if ~ lTlIT ~ f<!; mr-rr 
lTO ~o ~ ~o 11;0 1l;'Ii 1l;'Ii ~ 
;tt ~ ~l moil if ~ I n ~, 
~e.~~ ;tt ~ lTlIT, ,C; ~, ~e.~, ;tt 
~ tpJl. ,e. lfT'if, H ~, ;tt ~ lTlIT 
~ ~ 0 !IfSh;r ~ e. q ;tt '.I;W lTlIT, ~ 
~ ~T ;;mar ~ lTlIT f<!; ~ 
m~ifi1:~t I ~ifi1:~~ lirni;in:'f~ 

in the Council of Ministers 

ifTIf flff.rm: '~if ~ 'Ii~ f'li ~ffi ~ ~~ T 
~ ~ ;;rrq ~ if~T ~ lTlIT ~f<!; 
~iTif~iforo<RI~~ 
~ f<!; it 0 Q.o $IF: ~To ".0 ;tt funit 
'fiT ~ '{OfT Iti{ <:liI"fr "fl~ ~ fit; 
~'fiT~lti{i~if'il'~~ I!IT~ 

iI'tmT iI; ~ iI; fl;rIrlr if ~ t 
f<!; ~ ~: <'IN 'liT ~ 'liT ~ 'Iir.f 'liT 
mrtlm<f~f<!;~~;;ft 

~ ;l%~~ ~" 
'1ft ~ 'Iir.f rn ~, ~ 'liT ~ ~ 
'liT ~ 'Iir.f 'liT mr mar t I mq' ~ 
f<!; ~ 'fiTl: 'liT 'flIT ~ 'iI'<'I' ~ ~, 'm 
mq'iI;~m:~'IiT~~ 
~ 'IT<'I'f ~ ;;rr ~ ~ I lI'if f;rcA '1ft 
~~~iI;ft:Iit~~ 

'flIT 'IiTIf ifiW ? lI'if 1l;'Ii ~ 'Iii'W 'liT m ~ ~ iI; ft:Iit ~ ;tt~;tt 
<'IRT ~, ijif ;;rr Iti{ W U;r 'liT ~ 

~<ml'lI'iff<!;mq';ttw~ 
'liT ~ lI'if ~ f<!; SIRIT if ~"t 
~;r.iT;;rr~T~ I ~~;tt 
Efro ~ ~ ~ t wittr if ~ 'liT <rfuJrrIf 
lI'ifFf<!;~~~SlRlTif~ 
!{;;rr;f ~, llW ~ ~ ~ 'iI'<'I' ifi1: q~ 

~ il:T ~ ~, 'IW t 'iftq; ~ 
;r wAT ~ flm:rro iAT ifi1: ~ ifi1: 

oil I ~ ~ ;r ~ f<!; w SI'IiT"{ 

~ ~ 'iftq; ~ wAT ~ lIT ~ 

~ ~ ~, iRor ~ mi ~ 
~~mq';tt~ ~~f<!; 
!{;;rr;f if ~ ;tt ~ ~, ~ t ft;rit 
~~, «if ~ il:TIf IlT(~~ ~ 
~ I ~twmr ~ ~;ttllW'l'<: 
;;it ~ ifr.r <m'IT ~, irtt f.r;;it ~ 
~ f'li iTifT flIfuriT llW 'l'<: ~ .m-
t ft:Iit orr{ ;;rr <:El:T ~ I lI'if CflITlf ~ 
'iI'<'I' ~T ~ I 'flIT mq' ~;;n;rn ~ f<!; 
<f;;rr;f t ~ 1lT ~ fufir.r ~ 



Motion AUGUST 20, 1963 of No-Confidence in the 
Council of Ministers 

[>.it 'SI';mrifr~ ~;ft] 
~~~,~~~~ 
~ ~~, ~ ~ ~"11f'1'41f«1 ~fif~ 
~~'f~-it\"~ftimr~? ~ 
iIf~ ~"~ <ffi"lR it 'flit ~ 
~it\"? ~<'I'I<'f~it'flit~ 
~ it\"? ~~, icmr ~,~ 
tiT'4IT'f'IiT~li~ I qrq-'IiT w 
~ ;ftfu 'fiT tffiurn:r 1:1& ~ fi.f; 'SI'RIT 
if ~~r ~ ffi ;;rr ~T ~ I 
~. it w.r ~ ~ me; ~ 
~ ~ ~ ~ I 1:1& ftimr 'f<'f ~T 
t I ~ m if 'liT 1:1& ftimr ~ I '4IT'f 
~ ~ fi.f; ~ 'ITfe<ff it 'lCfT "'~T 
~ mr fiI"I" 1:1& SffiIlCf W ~ I l:!&i" 
tmmff'fiT~~)~~I~ 
tfmr ;;ft, ~ IifI'mil" if '3\iI' ~ 'liT 
'SI"{fu om ~) ;;mIT ~ tit \W 'liT ~ 
~~);;nm~ I ~1:1&~ 
'SI"{fu ~ ;fflT ;;miT ~ tit ~ ~ 
~fi.f;'f.~1:I&~'IiT~ ... ~ I 

~ if ~ <'I11il 'fl'firnn;ft m 
1f><:;f5 ~ ~~'4IT'f~ ~fi.f; ~ 
~~~~~~~I~mrr 
~ ~ ~ 'liT ~ f.ro<;n;rr ~ I 
~ itt mr ~ ~ 'liT srfufufir 
t,.".~~~~it~ 
~~'liTr.rm~I\w~ 
'lCfT 'f<'f ;;ntmr fi.f; ~ ~ ~ m:ifiTft 
Sl1!'('I.f if m If><: m 4If<fi@f'141 'liT 
~":upft ;;rr 'W ~ I w~ ~ ~ i!W, 

~~tiTil~'Iit~~~ I 

~ ~, ~t"''< 'liT ~ ~ fu1ir 
~ ~I Cf1fT1f ~ ~ iI"CI'<'IT 
~~~~'4IT'f~tiTil\W 
'IiT'liT~'IiT~4<: W ~~I 
\Wif~~'flIT~ :-

''With reference to the above, I 
am to inform you to submit the 
list of allottees of Bhangnamari 
P.G.R. in consultation with Sari 

Tajuddin Ahmed, M.L.A. and Shri 
Atur Rahman 01 Barapeta within 
21st May, 1962 positively. You are 
to enlist only the Muslim imi-
grants of Gauhati and Barapeta 
sub-division." 

w.r~~T\W'IiT~~T~I~ 
~if~~:-

"No Hindu should be enlisted". 
(Interruption) . 

~ ~ ~ ~ 11;0 i\"o 1!;'fo 
fu<;ri1r iRT ~ trirr ~ I 

Now he is promoted as A.D.M. in 
Shiliong. 

Shri Raghunath Singh: What is the 
name 01 that officer? 

,"~~:11;omo~ 

~\W'liT1:I&~~'flIT~~ 
mq-~~fi.f;m<mT~~'IiT 

~TfiI"I"~~? ~'liTcm;~ 
1:I&~fiI"I"~~ 1mq-~tiT1:I& 
RaT~~'liT~1 

Wij' if ~ ~ 'Iit~l!ft 
'4I'R ~ ;;rffl ~ il iI' ;rrn fcr.irUR ~ 
'fiWfT ~ ~ I 

,"~:f~'IiT~m 
~ ~ ~ ~ flI;lrr 'flIT ~Ttrr 
f.I;~~~~.r.r~~·m I 

(Interruptions) . 

~amr,.".it~~~ 
Wij' if !fiWIT ~ ~ ~ 1:1& f~ mq-
1:1& 'fiWfT ~ ~ f.I; ~ ~ 
;;ft it ~ 'li'!iT ml!fIf ~ ~ 'fiT ~ 
flI;lrr I ~ W ;ft;f if mit 'liT 'Ii't{ ~ 



1673 Motion SRAVANA 29, 1885 (SAKA) oj No-Confidence 167£. 
in the Council of Ministers -, 

if'@ 1~'!lIT~~~fit;~, 
'>IT'l'it~~~it~ 
1\'iR' it l1&: ~ 'IT fit; ;;mftI:rm ~
~~~~TIi~~'~T~ I 
'!lIT '>IT'l' ~ 'R: ~ W 'Ii<: iRI'~ 
fit; '>IT'l' it 1q"If;::~ it ~ ofifric: '¥T 'IT 
~ m m ~ ~ 'fiT !lINT, OfifT 
'Ii<: 'lifT 'IT, ~ 'R: ~;;rrfu ~ 
it; <'I'm: 'lf~ ttif q. of m m ~ 
~;tt~~it;~~ttif 
tf ? ~f'I;;f ~ ~ it mit ~ ~ ~ 1:% 
m;::~omrl!l'T':r~~~~ I 
'>IT'l'~mit'lf<i~~ I ~ 
'R:"~ ;;ft ~ ~ 'IT, \'iI'iI" ~ :;ftq; 
flrfifm: tf, fit; ~ ~ rn ~ 
ani 'fiT ~ if'@ ltFIT ~ I ~ 
mor ...n ~1 ~ it ~ it; ~ '!fuir{f 
mr~~'R: l!l'~m~ 
it;~~~~~ 

~ ~ 'liT ;;;m qf~ 'fiT ~ 0fifT 
ron- t 9;ffi ~ ;tt ~ ~ ~ 'Ii<: 
fu<rr t I 

,""0 {'(To ~ (:~) l1&: 
tfmT t I 

'" ~ ~ (artm) : l1&: 'I'T'li 
IT<'Rr t I 

'"~~: ~~'IiW 
i'>lT'l''Ii't~it;~I~'fiT~ 
~ ~ fit; (Interruption) ~ ~ 
smr'IiT~'4TIffm't~it;~ 
itl1&:omr~~~T~ I 

~'I'A;ft'q'~:f~~;;ft, 

l1&:T ~ 'fiT1'f ~, ~ ~ 'IiT'¥ 
t ? 

,"~"'M~:~~it; 
~~~ilWit;~if'@t I 
~q.l!l'ifil&:')'tl 

~~it~;;iTit;~ ~~ 
~ ~ ~1lT I ~ ~ it; If(.t l1&: 
it~fit;r.m~it;~.r~ 
oql«II"IIU, m<rn, ~ ;r1l tim" 
t, r.m ~ it; ~ '!'I'1I4«<11, 

~lffiiT, ~T, ~ ;r1l ~ ~, 
f~ ~ it mll'l", ~, ~, rn-
'fiT~~,~~it_{t, 
~ 'ffi'f, ~i[r.rnr ¢ f 
f~ ~ it 'fiTlroIT, !'I"Im, ~, 
~~'Rm, ~ t, ~ ~ it 'IiC<'f, 
m;, 'ifrtT, ~, ~ 'liT ~ 
fir;ffit i1W, ~ it; m iffi: ~ 
<fit ~ m ~ ;r;f.t it ~ ~ t, 
~~ ~ ;;iT it; ~ WIT ~ ~ "I'm 
~ I ~ ~ ;rtlft ;;iT it ;;rq;ft ~ 
mIT it W'IT it ~ ~-X-¥'" ;tt ~ 'liT 
lfiTift ~ it ~ ~ ~ 
iJ Yo.fr ~, ~ t :-

18 brs. 

"~T ~ Wffi ~V"ll 'liT ~ 
~ f> i "IT< ij- il&:T fiN ij"4l<fT I ~~ 
Si"'IiT< i c~ ~ ij1R'lff irT"U ltitiij" 
if "I'ffiT 'fiT ~qm ~Ri\" f.!;lrr ~ I 
If"{""<\i ~ m-"I" ~iiij" ~ ~ ..rr 
If~ ~ 9;ffi ij-lfT ~ i Gf"ITll" ~ i 
1frf<:r~ Gf"/ ~r CI"I!!T ~if>'t~ 
.~ '!iii(, aT li· ~ ;;rTa; lIT iI" 

lifra;, ~ ~a;f crif i ",!~if i WilT, 
'R: l1&: ~~ ~'l>'T~~r~ 
fif; ~~ l{ <l"<'f"Cl"r 1f'if "I1<Il1T, ij"~ mr 
<mft ~T ~ 'ifil"-'ifif ~ ~ ~ 
<!iT{ ar~r ij"ffi" ~~'I\i ~ '3OT ~r I 

The Lok Sabha then adjourned tm 
Eleven Of the Clock on Wednesda.lI, 
August 21, 1963lSravana 30, 1885 
(Saka). 


